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LEGISLATIVE ASSEMBLY. 
l$atuI'aay, 191" Fe6ruarl, 1921. 

The Assembly met in the ABliembly. Chamber at Eleven of the Clock. 
The Honourable the President in the Chair. 

The-Honourable the President: MembeN desiring to take their seats, 
will please a.clvance to the table to take the Oath or to affirm in the manner 
prescribed. 

There being no furthel' Members to take the Oath, we will proceed to 
questions. . 

The Honourable the President then called upon LaIs. Girdhal'i La! 
Agarwala to put Question No. 148. 

The Honourable Ir. lItonorieft Smith: The Honourable Member is 
not here. 

The Honourable the President·: When a eD1be~ is absent, unless, 
under Standing Order No. 19, the Member of the Government, in cha.rge of 
the Department concerned, wishes to answer the Question, the Question will 
lapse, ILnd notice will have to be given of it anew. 

QUESTIONS AND ANSWERS. 

Ay.y.AHABAD· HIGH COURT • 

. 148. Lala' Girdhari Lal Agarwala: Do the Government of India 
propose to consider the question of securing the a.ppointment of an Additionlll 
Indian Judge to the Honourable High Court at AUa.ha.bad and traUSft.'ll· the 
judicia.l work hitherto disposed of by the Boa.rd of Revenue to -tha.t Honourable 
Court? . 

(Tkis Question was not answered a& .Lola Gira"al'i LaZ Agarwala waa not 
"relent.) 

CAT.oUTTA UNIVERSITY COKHISSION. 

144. Babu' K. C. Neogy: (a) Will the Government be pleased to state 
when the report of the Calcutta University Commission was submitted to 
them, and when the report was published ? 

(6) Is it a fact that on the publica.ti~n of the report the Secretary of State 
for India. a.sked the Government of India for a rea.soned despa.tch containing 
their proposals, and suggested that sufficient time should be given to him to 
consider the sa.me ? . 

Xr. H. Sharp: (a) The report of the Calcutta University Commission 
'W88 published on the 9th August 1919. No definite da.te can be specified 
on which it was submitted to the Government of India; j)ut before its publi-
cation, proofs of it were received by some of the Governmrnt officers concerned. 

(6) The Government of India. are not prepared to give a.ny information 
on this subject . 

.. REPORT 0' THE CAT.cUTTA_ UNIVERSITY COH.18SION. 

145. BabuK.C.Neogy: (a) Is'ita fact that on or about the 27th 
lanuary 19tO, the Government of India published a Resolution on the . report 
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of the University Commiasion, foreshadowing early legi&lation in the Indian 
Legislatin Council for the re-construction of the Calcutta. University on the 
lines indicated in the said Resolution? - , 

(IJ) Is it a fact that in the sa.id RellOl utioll the {; ove1'llmen t of I miia. pl'oposed 
to leave it to the Local Government to undertake the re-otganization of 
S8(.'Onda1'Y and Intermediate education in such manner as the Local Govern-
ment might think fit? . 

(c) h it a fact that the IBid Resolution was published without the know-
ledge or concurrE.'nce of the Secretary of Sta.te for India? 

IIr. H. Sharp: (a) and (6) 'fhe a.nswers are in the affirmative. 
(c) The Government of India' al'C not prepal'Cd to giyC any informa--

tion on this matter. 
CALCUTTA. UliIVERSITr, 

146, Babu K., C. Neoll: Is it a fact th!lot beyond statillg that f,UIld8 
will be required lor carrymg out the propo!l8d chan gee, tbeG overament 
llesolutioll OR the report of th~ U Iliversity Commission 1V86 silent as to the 
financial ~ of the queetiOll, &bd that it contained no assurance whatever-
&s to the measure of financial...ustanoo which Government p~1l8  01' WaR 
prepared to give to the University or to the Colleges to enable them to take-
part as effective unite in the new admiiliett-ation ? .' . 

Xr. R. Sharp: Yes, 
CAT.CUTTA UNIVEltSITY. 

147. Bab. K. C. Neo11: (a) I" it Ii. fact that on or about the 8lHt Mal'Ch 
19~O, the Calcutta Univel'lJity addreued a. representation to the Government 
of India, exprelSing profound dillll.ppointment at the terms of the Government 
Resolution on the report of the University Commission and protesting agaiDat 
legishi.tioll without a f1'evioull uamination of the fWancinl aspects of the pro-
posed refomu'l and Without adequa.te financial guarantees that tJle requisite 
funds will be available for at least ten years? , . 

(6) J, it a fact that in the ,a.id repreMetltation the CaJoutt& UBiversity sug-
gested the appointment of a small Committee, to cODsist (If a nominee of the 
Government of India, a. nominee of. the Government of Bengal, and thl'ee-
nomiaeee of the Senate, for the purpORe of working out th~ details ·of a. 
financial scheme? 

(c) Is it a fact that a Draft Bill was actuallI_prepared by the Government 
of India. for the re-constnlction of the Calcutta University, and submitted ~ 
the Secretary of State for India? If so, will the Government he pleased to 
state when it was prepared, and when it WM 8uhmitted to the Secretary of 
State? 

, (d) Will the, qovel'nment b~ pl~.to etate. if" the said Draft Bill was 
prepared after gmng dne cODl'nderatlon to the said representation of the 
Calcutta. University? 

(~) Is it a fact that the Secretary of State'e sanction was aeked for to the 
publication of the Draft Bill, without previoualy submittm,g to him the text 
or purport of the Bill, and without primously informiug him of the Resolution 
pUblifhed by the Govemment of India, or of the representation submittE.'d by 
the Calcutta U nive1'llity ? . 
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(/') Is it a fact that the Secreilary of -State fina1l1. declined to accord 
8Ulction to the Draft Bill6ubmitted to him? If 8(), win the Government be 
pleased to state the reasons assigned by the Secretary of State for his action? 

IIr. H. Sharp: (a) and (6). The an.l'werl are in the affirmative. 
(e), «(I), (e) and (f). The Government of India are. not prepared M 

make any statement on these points. 

REPORT OF THE CALCUTTA. UNIVERSm COKKISSION. 

148. Bak1[. C.B eogy: Will the Government be pleased to.te if any 
· deet-tch baa been NCeived from the Secreta.ry of State Oft flbe subject of .pro-
posed legislation in connection with the report of the Calcutta· Ull~ft1'8ifly 
Commission? If so, will tbe G ovemment be pleased to lay • copy of the 
Despatch on the table? 
. Kr. K. Sharp: The Government of India. are not prepared to give ant 
information on ~be matter. 

RECQN$TITUTION OF TRIG CA.LCtrrrA UJiITBItBITt. 

-149. Bab1l K. O. Ifeegy: I. it a fact that in a replt. to tbe Calcutta 
UaiTena"tTs representation dated the Slst Match 19!O, the Government of 
Iadia ... relyin~enne  the University on or about the 26th July 1920, that 
it was not intended to introduce tbe Bill for the reconstitution of tne University 
ia the Se.ptember 1IeIIIi~, aad dia not d-.J. at .n with the request made by the 
University for a scrutiny of the fiDMBiai aepeCte: of the question er the 
appointment of a Committee for wOl'killg out the details of a financial 

· IOneme? 
Ilr. H. Sharp: It is not a fact that the Govemment of India, in replying 

· to the letter oftne 31st March from the Regiltrar of the Uni e ~l of 
Calcutta, merely informed the .university that it vas not intended to intreduce 
the Bill.for the reconstitution of the University in the September session. 
The Government of India's letter of the 26th July further requested that 
the remaining Resolutions of the Senate and an explanatory statement 
which had been promised mig ht be forwarded as soon as possible, since tile 
GOVefnlUSIlt of India. would be glad. to be in posaesaion of the vie.". of 
the Univeraity. at the earliest po_We date. The letter did not, however, 
deal with the requeet wade by the Unirereit;y for theappoinflment of .. 
committee for working outtbe details of a financial scbeme, .. iDee it would 
clearl1. have heen ·prema.ture at taat 8tage to 8Ippoint such • committee 
even If the appoiutment of such a committee were at any stage desirable and 
necessary. 

RECONSTITUTION or THE CALCUTTA. UNIVEUITY. 

150. Bab1l K. C. lieogy: Ia it a fact that the Governmenit' of India. 
atated in reply to • que.tion pat in the Indian Legislative Council that no 
DD&Ilcial arnwgement coUld be made ~til the Eucutive Commiuiou. proposed 
in the l'eport Qf the Calcutta University" CommiBBion had made ita recom-
mendations ? If so, will tbe Gov;ernmont be pleased to explain ita rea.aonll for 
this view? 

Xr. H. Sharp:. The reply to the first part of the question is in the 
amrmative. The reason for the view held by the Government of India jill 

A2 
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to be found in the reply to the question to hi~h the Honourable Membel' haa 
alluded and also in paragraph 95 of Chapter XXXVII of the report of the 
Calcutta. University Commission. ' 

C.U.CU'l"l'A UNIVERSITY. 

151. Babu X. C. Neogy: Is it a facl; that in reply to a queStion put in 
the Indian Legislative Council the Government of Indio. stated that befowe 
Government consider the request made by the University in their representa.-
tion of the Slst March 1920, the Government desire to have before them the 
complete body' of Resolutions on the report of the Commission which the 
Senate proposed to submit? If so, will the Government be pleased to explain' 
its reasons for this view? 

Xr. H. Sharp ~ The reply to the first part of the question is in the affir-
mative. The Government of India naturally desire, if possible, to obtain the 
views of the University of Calcutta. before deciding on so important a 
question. 

CALCUTTA UNIVERSITY. 

152. Babu X. C. Neogy: (a) Are the Government aware that the Sena.te 
of the Calcutta. University has recently pa.ssed a Resolution, suggesting that 
legislation for the r8-Constitution of the CalC\ltta University shoul1 be undel'-
tak.en in the Bengal Legislative Council, and not in the Legislative Assembly 
or the Council of State? 

(6) Are the Government aware that there is" strong body of public opinion 
in Bengal in support of the above proposal? 

(c) Do the Government propose to consider the desirability of giving. 
effect to the said Resolution of the Calcutta University ? 

Xr. H. Sharp: (_) The Government of India. have seen in the presl 
.. statement that such a Resol\ltion has been passed. 

(6) The Government of India. have no information on the point. 
(e) The question il alrea.dy under consideration. . 

CAPITAL CI'n POR THE UNITED PROVINCIS. 

16S. Lala Girdhari LAl Agarwala: Will the 'Government be p~eaee  
to lay on the table the correspondence which they have bad with the Govern-
plent of the United Provincel on the choice of a. Capital city for the United 
Provinces? . 

(PAil Question fDa, .01 an'fDeretl tI' Lala Girtl4ari LaZ AgarfDala fDa' .01 
pre".'.) , 

PROVINCIAL EXECUTIVE COUNCIl.!!. .. . 
154. Lala Girdhari Lal Agarwala: (a) Will the Government of India. 

be pleaaedito state whether they had been consulted in the appointment of the 
Members of the Executive COWlcils in thOle provinces in which new Councils 
have heen folmed for the first time, if so, will the Government be pleased to 
lay thecorrelpondence on the table? 

(h) On wha.t considerations was the strength of the Exeoutive Councils in 
Madraa, Bombay and Bengal fixed at foul' instead of two inasmuch as about 
half the 'public business of the tra.n~ferre  mbjects had been put . in cha.rge of 
the Ministers? 
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(e) On what grounds was the Executive Council of Biha.r and Orissa fixe4, 
at three instead of two ~  why was 0!lly one Indian appointed to it aga.inet 
the expressed recommendat10ns of the J omt Select COJDmlttee ? , . 

Kr. S~ P. O'Dennell; Sir, might I answer Qu('stion No. 154 ? 
The Honourable the Pfellident : Yes. 
Ir. S. P. O'Donnell: (a) The an8wer to the fll'st part is in theaffirmativ8. 

It would be contrary to the established practice in such mattet8 to lay the 
correspondence on the table. 

(6) I would refer the Honourable Member to the reports of the Joint 
Committee on the Government of India Bill and on the Government of India. 
Act draft rules. In the latter report, the Joint Committee, referring to 
their recommendation that if an Executive Council 'contained two Members 
with service qualification neither of whom was by birth ,an Indian it should 
contain also two non-official· Members, observed that the~ recognized that 
this decision might involve a slightly greater man-power in Government than 
the present Rtatistics would strictly justify, but that they had little doubt 
that the illcreaRe of work arising out of the new legislative bodies would be 
such as to render past experience a doubtful guide as to the volume of business 
!ikely to fall upon the e ~cuti e, and that in a.~y case they tho~ht it ~ore 
Important that as many Indian gentlemen as poSSIble should obtain expenence 
inside the Government than that the salaries of Do few officials should be 
economised. 

(e) I would refer the Honourable Member to the a.nswer already given to 
the question a.sked by Khan Bahadur Saiyid Muhammad Ismail. 

Mr. Jamnadas Dwarkadas; Might I uk a supplementary question 
with regard to clause (b) of Question No. 154? May I ask the HonoUl'-
able Member who just spoke to inform the Assembly as to whethel' any of the 
Provincial Governments desired that the strengttl of the Executive Councils. 
should not be increased ? . 

Ir. S. P. O'Donnell: I cannot enter into the details of the diSC1l98ion that 
. ~ e taken place between the Provincial Governments and the G o ern ~nt of· 
India on this subject, 

, 
NORTH-WESTERN RAIl,WAY GUARDS. 

155. IIr. Harchandrai Vishindas: (a) Will Government be pleased to 
state if their attention has been drawn to aD editorial in the Bind Ob,lwver of 
the 7th January regarding the threatened strike of guards on the N orth-
Western Railway? 

(6) Is it a fact that there are three classes of guards, A, Band C, on the 
, North-Western Railway? 

(e) III it a fact that Hindus and Muhammadans, Indian Christian; ~  
Parsis are not recruited direct in the C Igrade, but Europeans and Anglo-
Indians only? 

(d) Is it a fact that no Hindus or Moslems are recruited direct in the 
B grade, but Indian Christians and Parsis only? 

'(11) Is it a fact that no European, Anglo-Indian, Christian or Parsi is 
taken on the A grade whi<:h is the lowest? ' 
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(I) Will Govemtnent be pleaiecl to lay on the table .. ..t.ement mowing 
the ~ Dumber ofguardt ia A, B aruiC.pada.aoowcling to tbeirnationatity, 
whether Hind'}, aad Muh .. mmada.ne, ChriItiaal, Pa.niej Anglo-lamMlB or 
Europeans. '. .• . 

(.9) If the answers to (c) and (d) are in the affirmative, lJill Government 
be pleased ~o state the reasons why Hindus and MoslemsJ who have ~ua  
educational qtmlifiea.tions with the Parsis and ChristiansJ are not recruited direct 
in the B. fto ~ a.nd why ~ar i8 and Chri t~a.n8 i~h th~ same qualifications as 
Europeans and Anglo-Indians are not admltted dlrect mto the C grade? 

Colonel W. D. Waghorn: (a) The attention of. Government has been 
dTawn to the editorial in question. 

(~) The answer is yes. 
(c) Direct recruitment has not been made recently, but Indians have been 

promolied to C class from B clMs ImCl the reoruitment of Europeans and 
Anglo-Indians restricted during the war. 

(tI) The aftlWft i. in .the neg&tive. 
(6) E1l1'Opea.nB a.nd Anglo-Indians are not appointed in class A nol' &re 

.any applications received from these classes for sucb appoin.tments. Indian 
Christians and .Parais are appointed to class A. 

(I) A statement is laid on the table. 
CI) In view of the answe1'8 at (c) and (d), no reply to this part of the 

question ill required, but I may mention for the HonoumMe Member'. inform-
ation that recruitment into 811Ch' clau either hy pJOmotion from .. lower 
class or otherwise is made according to the qualifications and ca.pa.bilitiea of 
tbe men applying without di.tinction I.. to raee er creed. 

BtlJt-.e"t 0lluar'" emplo18iJ on tAe Nort"- Treder", RailwlJl. 
, 1 

CJau. Evo- ~ I Ku"· HlDc1u. PanlI. BlkhI. Obri .. I 
~DI. h I . ...aul. tlnl. .I lftl .. 
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hcltb 0lIriItiaDa of C ad B ......... baobuled ba C .. IUI B 01M_ u.dar th. haacl of A..rio-
1114 ... 

~OUS  . RENT ALLOWANCE IN THE NORTU-WESTEU.N RAn.wAY. 

106. Xr. Harohandrai Vi.hinda.: (a) Will Govel'llment be Jlleased to 
state if it is a. fact that the Norlh·Western Railwa.y have sanctioned a. ho't1Se 
ret· .uOWUC8 for their -employeee in Karachi, whereby Indian emplbyees 

. getting up to B100 get from R7-S-0 to 910 per en~ &II house hilt j ,..hil ... 
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E_,.., Anglo-IndWa, Chriatian and Parsi eDlployees on tQe &MIle pay 
get .• he. rtatallewanoe of Bio? 

(6) Is it a fact that while Indian e pl~yee  over BiOO ha.ve. beer. liven 
no bouse rent, Anglo-Indian a.nd European employees over 112050 have been 
given 10 per c?nt, allowance by way of house rent· on their pay? . 

Colonel W. D. Waghorn: (a) and (6) H01a6 rent a.llow&nces gra.nted 
,in the 0&fil8 of Europeans !lond IndianA alike are. ba.sed on the wages earned 
by diffel'ent emsses of employees and al'e sbewn in the statement laid on the 
table, 

.Statement ,'wiling lr,oltlJe rent altOlq(IIlC68 atl,,,,i88ible to .vortlt·/YfI,teN" Ra.t. 
IOUy. cntployec8 at Kal'adii. 

(1:) In tbe calle of employees who are not entitled to fl'oo qual·terN : 
(a) Indians dl'awing pa.y up to R •. 74 pel' menaem, Rs. 7-8 per men ..... 
(6) Indians on pay orRs. 74 to Rs. 100 pel' mens em, 10 pel' cent. of 

pay, 
(c) Europeans on pay up to RII. 250 pel' mensem, Rs. 25 p~r mensem. 
(d) Europeans on pay of RII. 2:;1 to Rs. 500 pei' mensem, 10 per ceat. 

of pay. . ' 
(ii) Bmployees who are entitled to free qual-ters, but for whom 110 railway 

ql1&rter, are available, 10 pel' cent.· of pay in a.ddition to a.bove rates of 
sllowances. 

PEIUIA.NENT-WAY INSPWI'ORS ON THE }-iOR'l'H-WESTEJI.N RA.Il,WAY, 

157. _r. 'Harchandrai Vishindaa.: (a) Will Goventrnent be pleased to 
ate what ill the tefalaumbel! of .P.r aneDt- ay.ID.~tol'8, on the North-
WeJIt;em Railway, and 1a.y OR the table a statement showing the number of 
such In~ctor  separately for (1) Hindus and Moslems, (2.) lI1Wa.n Christialll 
:and Pame, (8) Europeans a.nd Anglo-Indians? ' 

(6) Is it a fact that the posta of Permanent-Way Iniip8Ctors are conferred 
on Apprentices selected by the RailW&y, mostly from among non-Hindus . and 
non-Muha.mmadane? . 

(c) What is the total numher of (1) Pel'maneut-Wa.y Insp6lltors, (2) 
Permo.nent-Way Inspector Apprentices on the North-Western Railway and 
their number according to their nationality, (1) EUrope&Jl8 anti Anglo-Indians, 
(2) Indian Christians and Parsis, (3) Hindus and Moslems? 

Colollel WOo D. Waghorn: (al ~he total number of Pel'manent-Way 
InApeCtors on the North-Western Ra.I'lway is 97, 50 of whom a.re Hind1l8and 
Moslems, 1 is a Parsi a.nd 46 Europeans and Anglo-Indians. It has not been 
possible in the time to ascertain how many of the Indians are Oht'istians . 

. (~). Permanent-Way Inspectors a.re recruited from ApPrefttlce perm..nent.. 
Way In!!peOtlol'll, aDd from. premOtion of Sub-Permanent Way IDip8Ck»rs, The 
BlUBber of ._netioned .p~t  of-"ppl'8nticeR . is 80 fOl' Earepeau aDd 
Anglo-Indians and 12 for Indiana. . • 
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(c) (1) As regards Perma.nent-W8oY Inspectors I would refer Honourable-
Member tG the answel' 8ob-eadr given to (4) (2). The number of Apprenti~ 
Permanent-Way Inspectors, IS: 

4 Hindus. 
2 Sikhs. 
4 Mussa.lmans. 
22 Europeans and Anglo-Indians. 

TlIIRl> 'AND INTERME'DIATE CY,ASS PASSENGERS. 

158. Mr. Harchandrai Vishindas: Are Government aware that great 
inconvenience is caused to third class and intermediate class passengers' 
proceeding by Quetta ai~  to Hyderabad and stations on J odhpur-Bilmner 
'Railway and Bombay by their transhipment at Kotri? 

Colonel W. D. Wag'horn : Government iR not awal'e tha.t paElAengel'S who 
travel by the Quetta Mail a.nd consequently ha.ve to tranship at Kotri in ol-der 
to get> t~ Hydel'&ba.d are L'8,used great inconvenience thereby. 

QUETTA-KAR.A.ClHI MAIl,. 

159. lIIr. Harchandrai Vishindas: (a) At:e Government awa.re that 
although the Quetta Mail train arrives at Karachi Cantonment at 5-45 r.II., 
the mails brought therelS'y are not delivered till the next morning? 

(6) Are Government aware that these were formerly delivered the same 
evening? 

Mr. C. A. Innes: The Government will make enq'lliriell and let the 
Honourable Member know the result. 

CONCESSION TICK.ETS. 

160. Mr. Harchandrai VishindaB: (a) Are Government aWare that th.,.. 
North-Western Railway iRsued conces!lion tick-ets during Christmas and other-
holidays before the war ~ , 

(6) Do uovernment contelll}llate the resumption of this practice? 
Colonel W. D. Waghorn: (a) 'fhe l'eply ill in the affirmative. 
(b) TherellUmption of this praL1ice is not pol!!lible at present. 

COLONEL WEDGE'WOOD'8 ARTICJ.E IN 'INDIA'. 
161. Mr. Harchandrai Vishindas: (a) Has the attention of Government 

Qeen drawn to an article entitled ' Hell in the Andamans' by Colonel Wedge--
wood, M.P., which a.ppeared in India of the 7th January 19~1 ? 
, (b) If so, do Government intend to make any enquiry inte the allega.tions 
regarding the conditions of the prisoners there? 

(c). ,Do Government intend pu'blishing the report referred to in tha~ article? 

Xt. S. P. O'Donnell: (a) Yes . 
. (6) The lIystem of transportation to the Andams.ns was investigated by the 

Jails Committee. The ·recommendatiorrs of theCommitti!e .l'e under th& 
consideration of the Government.-., 
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(c) Secreta.r~ of State bas just intimated that the ~ort will be presented 

to Pa.rlia.ment· In due course. It will be pllblished SImultaneously in this 
. country. 

161 (a) IIr. Xarehandrai' Viahindaa: I ha.ve· one. supplementary 
question. Will Government place the repolt on the table? 

Xr. S. P. O'Donnell: I have just said that· it will be published simul-" 
taneopsly in this country. 

ASSESSMENT OP hwoME-T,n. 
162. Beohar Raghubir Sinha: (a) Is it a fact that there is a good deal 

of dif'lb'ence of opinion as to the asseSl'lment of income-tax on the interest on. 
arrears of rtlnt and that several officers in different £rovinces hold tha.t the 
same is an agricultural income not liable to assessment of income-tax ? 

(6) Has the a.ttention of the Government been drawn to Question No.·2-
put by me at a meeting of tlie Central Provinces Legislative Council held 
on the 17th November, ling, and the reply thereto to the effect that 
, ......... , ............ Government is not prepared to pronounce any opinion 
at present on the points l'80ised in the question?' . 

(to) Do the Government realize that this is causing unusual hardship to 
landholdel's in general ~ . 

(d) When do the Government propose to finally deoide this question 
a.nd place its decision before the Assembly? 

The HODOurable Ir. W. 11. Hailey: (a) I am aware that there is a 
difference of pl'8octice in different provinces regarding the assessment of this 
type of income. • . " 

(6) The full reply (of which. the Honourable Member has only quoted a 
portion) given by the Government of the Central PrQvinces was 'the Income-
tax Act provides for the decision of any questions regarding liability to 
~oo e-ta  by permitting applications for revision to the Fina.ncial Com mill-
sionel', and, if necessary, by a reference to the High Court, and Government 
is not prepared to pronounce any opinion at present on the points raised in 
this question.' 

(c) Tha.t·is a matter of opinion. 
(d) The Government of India &gl'ee with the reply given by the 

Government of the Central Provinces, that a decision as to the "legality of 
. any such aSReHsment can only be obtained by a. reference to the High Court 
under section "01 of the Income-tax Act, 1918. 

MARTIAl. LAW ADMINISTRATION IN THE PUNJAB. 

163. Rai Bahadur Bakahi Sohan Lal: Will Government he 
pI,eased to lay on the tablealiRt of officialli (European and Indian) who ,were 
held by the Hunter Committee to he guilty of acts of cruelty, oppression, 
inftk>tion of humilia.tion or grOMS error of judgment during the administration 
of MaTtia! Law in the Punjab; A.nd to state what punishment,.if any, ~ 
been awarded to Ilach of the ofli~ia .! • 



108 LEGISLATIVE ASSBMBLY. [19TH Fo. 1921. 

Jlr. S. P. O'Donnell: A statement is laid on the table. , . . 
. 1 I 

N IDle of OIioer. ActiOD oritioil8Cl. \ Appointment held. I AOtiOD takeD. 

----1-----1 1 __ -

1. XhaD &bib Failure of 'polioe I Deputy SUperiD' 1. The XbaD iahib who WIll a 
AhIMd ;,... HlerYe ID Amri.. tiB4clDtof Polloe,. temJlOl'U'1 Dllputy 8u~. 

I&l' Oity Polioe i Amritlll'. tadeDt 01 Pollee, .. beMI 
StatiOD. reverted to hil lubatautll'e 

I raulr of Inspeotor, Brd indo 

I 
I 

aDd retired frOlQ tha 8e1'ri~ 
U luob on & reduoed Pelllicm 
of Be. 75 per ml!lI.8em, frODl 
the 27th lllue 1919. 

IJIIIpeotor. Amritlal : II. Thi. oftioor hal bean redllOld 
i . . frODl the I'rade of IDlpeotor 
I I 2nd .rade, to the l'aIIII oi 

8. Sub-hiaploW, , IaaotiGID OIl 12th 
BaB ~ 1'0'1 April. Hoe, EMv. 

4. at Police OODI' \ Ditto, 
. t&blelofPatti., 

•. n-........... I ........ :.... ... 
Sul_ AbIDed. 1i0D to be at 

. ~, 

t. Lieutenant-Colo- Approval of Kartial 
Del O'Bri8ll. Law order rerard· 

inl' lala&miDg. 

Belrrilall 011 JIl'O" 
pirtJ of abteu .... 
Del their relatiOll.8. 

I 

8u b· Inepeotor, witll deot 
from the lit Apri119llO. 

; 8. No aot.ioD il p~ &lIt dOlI 
, IIOt appell' that aDl CIflJI8ure 
~ WIll IUWOBted by the HUliter I CaiIImIttlle. . 

I 
i 40. The Billiter Oommittee ba ... 
i 1I0t inclioated in what partiea. I 1M r~eotl thtlle ofIloe .. 
'1 f,.tled in tbeir dut,.TWr 

otIDduot WIll III "ODIe reepeotl 
, OOIIIIIIended, and 110 aotioD I ~ til'""" ClllllltGtDpJated. 

Aotillt Depu9 Com', 5. Thia oIIoer hal .hlGe retiNII 
milllODer, Gujrau'l after a 10118' period of cU"till' 
wala. ruiI~ l8f'riae. The re-

i ~- OOIItaiud ia .... 
I pa~b IS of' the oy~t 
! of India dellilatoh No. I 
I dated the 8M Kay 1_ 
, hal'e been OOIIlIIIunioat.1cl ~ 
I httB. 

Deputy COIDJDi •• ls. The GOl'enunoDt of India bave 
1li008r,GujraDwa1a.! uked the Local OoTlll'lllllent 

i to oaiIIIalUlloate to tbis oIIoer 
their atroD, dillPPronl of 
those partlouiar aotiODa 
!Jhtoh WCh inJadiOioU8 ad 
JlDJ!l'Oper. In atlQldia, whtd 
aotiOll lbould b. takllll. &. . 
~ 0888, the Oovernm81lt of 
India hal'O taken IDto 
account COIODOI O'Briell'1 
exoellent prcn01l1 reoord. 
... d the l'aluable lervioee 
rendered by him ill WllpPrel' 
lill.the diltGrblraoea. 

• WbtpplDLof 1Oh00l Sub-Dhillonl 
boia in Xuv. OIloer, ][U1II'. 

,. Tbe ~t of India han 
ulreel tile Local Gonn_t 
to Intonn tWa oftloe.r that· 
thil IIOtfon W&I Improper 
8Ild tbat the Ocrrm...t Of 
I:Ildia dillppl'Ol'e of it, 



•• Mr. S. K. Jacob 

10. Mr. XitolriD 

'11. Mr. Kila. JniDr 

Aotion oritioilecl. 

WhippillJ uuI 
bin, of La.bar· 
dar &nd takiBr of 
~I "haa on 
d_, "Ith mobile 
eol111DD. 

W1aippbqr of weel· 
~.party ill 
Laliore. 

,A,ppoi_. held. 

BUra .... l8taDt 
C.·iuicmer, 

, Abdio&iiOD hf elril Caami..u-r La-
authority ill Am· bon. ' 
I'lt.ar. 

Ditto • D~ Comaia· 
, A.mritlar • 

8. 'rbe 00v8l'llDllllli of lDtIia ..... 
.. keel tbe Looal ~t 
to _anioate to tbU otloer 
their· IttoDf diuppl'Oftl of 
tlwae aoti01lB "blOh ,,11ft 
iujudioioul and improper. 

9. TbU olIloer "u at O1lee deprl 
ved of hil po"er to try 'Job 
08Ie11 aud the Looel GoftrD 
meat _",DI_ted to ~ 
tbGir diaappronl of hi. ac 
D. Tho OoTlI'JIID8Ilt. 01. 
India have further ordered 
tbat DO promotiou Ibonld be 
lriveu to him till tbe lit 
l>eoember 1920. 

10 ad 11. The I.ooal 00verIImeIlt 
bU beeD requested to 00lIl' 
munioate to theae OlBoorl 
tbe vie" eKprOlled In the 
Government of Iudia'a del· 
patoh, to "bioh thoy adh81'l. 
They eoDIidoR it ~bla 
tbatthe Commiaaioner failed 
to retain oontrol over the 
lIiUtBry CoIllllWUl.r and 
that the Deputy Commia· 
lioner faUod to r_ain in 
0101. touoh with him 
tbl'oqbouli the Iv.lIMIt ..... ..... 

u... 101lWOl'th, Bepri-.II 01l propel" o~t Deputy COllI' 12. TIIis ollloer prooeeded 01l 
SmltJ.. ty of ablenteol 1IU.1i00000 ~~e hll' 'leave preparatory .to retire-

aD4tlleirrolatlO1ll. P11l'&, 0llJl'Uowala. _t, attar a re~ll .. t to 
I'8III&in 01l active dut, till 

• ~ I!l'M!ttClJl the 1PriD'-of 1111 had been 
of _ BepentaDOI refued. The OOVt!l'llJllellt 

18. Oeural D,er '. 

B01lH. of .. Iudi&' haTe uked 
the '&'ocRl Goverument to 

Aneat aDd deteDti01l ClOIIIlDunioato to biRL their 
of Ballia But. atrour cUupplQYal of the 

aotiOllR ill ~u..tioD "blelt 
"ere iDJudioloua aDd lit· 
pzoper. 

JfriD, at .T alUan· 
wala Barh aDd 
i.lue of eertain 
martialta" orderl 
at Amritlar. 

I.q.e of defeotive 
InttruotiODl to 
~yal Ail' Foroe 
0lIl_1 lent to 
OufrllD"ala. 

OfIloer C01IIIII8Dd· 18. 
inr, ~tb Bripcle, 
Amritaar. 

:Retired. The 0 ... of tbU 
.8Joer ball been 00I1.14enII 
loy this !ma1 Conneil and 
by His 1I_18fty'l GMern· 
ment "ho have codl'mid 
tM 0!Cler1 llIII8ed ~ Hil 
Exoellcnoy tne Commuuler-
in-ohW. No farth8lf .. tion 
il propOled or 0aD be taken. 

General OIIiaer 
COIIIDIaDdinr,letb 
Indian Divili01l, 
LahoN. 

U. The Air Foroe had neyer b _ 
_ ployod on lIuoh c!v.tiea 
before ADd the .ituatioa Ri •. 
mDr could DOt 1>11 f_. 
In thou oirollJlllltaDoea it il 
not ooiaaid8l'fld by the mili· 
tary authoritici that more' 
ttreolH iaIQol1otienl oonId 
have been illl1ld to the .... 
Foroe otBoer.. Aoti01l fa 
Wnr U_, to .lr ..... be 
ruleI for future rutdapot. 
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Name of olllcer. 

lJ.Llolltenant 
Dodld.n. 

18. Jlajor Carbary • 

17. Lieutenant·Colo-
. n~l Frank 

. Johneon. 

,Action oritiolHd. Appointmaafl helel. 

Oondllot in oonll00- Obeerver, Royal 
tion with the 118e Air Foroe. 
of bombl from 
I\8I'OPlaneB at Guj-
ranwaIa. 

Ditto Flight Commander, 
No. III Squadron, 
:&181 Air Force. 

118110 of oert\LiD Adminiltrator of 
JIlIU'tial law ordOl'll matrial law, 
relating to lohool- Lahore OiTil Mea. 
boyl, otc., in 
Lanere. 

18; BrI,adier-G eDll- Illuo of martial Brlpdier-Gen or 801 
rat Campbell. order. relatinr to Commanding 8ial-

lallltea. . kot Brigade. 

19. Oaptain Doveton F~1 pllniBbments Area. Oftloer, Kaeur 
lD X&B1lr; 

IS and 18. In Tiew of the ex-
treme dilli01l1ty of the 1IOIi-
tion of thele oIBoera, thm 
oonduot oannot. in tho opi-
niOD of the military alltho-
rities. be held tc be blame-
WOl'tby. 

17. ThiB olloer held a commi.-
lion iD tho territorial foro. 
andhaB liooD been domobi-
lised. Tho militlU.'1 autho-
rities do not. therefore. pro-
pOle to teke &Il1 actiOD. 

1$. HiB Excellonoy the Oom-
mander-In-Chief haa oon-
Teyed to thi8 olBoer hi. 
strong dilapproTal of the 
lalumwll' order whioh ,.... 
injudicious aDd improper. 

19. His ExoellBJlClY the Com 
maDdllr-in-Chiof hae in-
formed this offioer that the .. 
punishment. were injDdioi 
OUI and irrOlf1llar &lid 
lerved DO useful purpole. 

•• Colonel Macrae . WhippiJ\Lof IOhool- Ollioer Commandi •• 1lO. Hi. Exoellency the Com 
boil in KaaDr. Kaaur Mea. mander-in-Ohief hal in 

formed this oIBoOl' tbat he 
dteapprovBI of biB aotiOD 
in thil matter whioh W&l 
improper. 

SUPPEn.EltS OJ' THE 1919 DIBTUUANCES. 

164. :aai Bahaaur Bakahi Sohan Lal: Will Government be pleased to 
lay on the table a statement, in the following tabular fonn, showing the names 
of Europeans and Indians who were awarded compensation in each of the 
Provinces. of British India on account of injury to perHon. or 1088 of property 
due to disturbances of April 1919 : . . . 

(1) Serial No. .-
(2) Name a.nd residence of the vi<1iim. 
(3) Loss or injury callSed. 
(~) Name of pel'llon to .whom compensation was awarded. 
(5) Amount of compensation awarded. 
(6) The porsonR against whom the compensation was awarded. 
(7):, The namell of Judges, Assesso1;8 01' other authority who a.warded the-

coinpensation. • 
Ir. S. P. O'Donnell: The 'information is being collected; the full panicu-

laTSalJked for are not available, but will be furl1i b~ when available. . .... 



QUBSTIONI AND Alllnu. 111 
J",U.UNWAT.A 'BAGH. 

165. :a.ai Bahadur Bakshi Bohan Lal: Will Government be pleased to 
Jay on the table a list of persons killed or wounded at the Jallia.nwala. Bagh 
at 'AmritsB.r on 18th .~pril HH9 unde]' orderA of Geneml Dyer a.nd to state 
whether any compensation was awarded to the families of those who were 80 
killed or injured and the amount of the compensation, if any, thus awarded ? , 

Itr. B. P. O'Donnell: A statement is laid on the table showing the persons 
who have 80 far been given .pecuniary relief and the amotints paid. A further 
wm of Rs. 5,000 was, sanotloned recently for distribution among those who' 
were permanently injured. I would also refer the Honourable Member to 
thtfstatement made on the 15th by the Honourable Home Member. I will 
send the Honourable Member the list of the names of the persons killed,and 
1 oun ~, ail far as they. ca.n be ascertained. . \ 

Lilt of perlO",8 com pen Bated on account 0/ MOBe ~illetl at .Tallia"flJala Bag!. 

Serial 
Number. 

1 
,j 

8 

" r; 
6 
7 
8 
9 

10 
11 
12 
IS 
l' 16 
16 
17 

18 

19 

AKlr.ITSA B. TAHSIL. 

Namt, etc. 

• Tiwani, mother of Viroo of Makhanmundi 
Hawan, widow of Vil'OO of Warpa} • 
Dewan, widow of Narain ef Wanhari • 

'. 
Alahi Baklh, father of·Rukandia of Thande , 
Ieari, widow of Prem Singh of Kaler Mengat , 
Bhaga.t Ram, fathel' of Chanan of Majitha • 
GulaD, father of Ka1'am Din of Sohian Kalan • 
Tabi, grandmother of Sunder Singh of Maaawala 
Buta Sin~h, Bon of Kellar Singh • • 
Attari, Widow of Ganga Sin~h of Mahul • 
lIankaur, widow of Goyal Singh of Vallah 
Aaa Sin,h, father of Kehl'U of Varpal • • 
BiBBO, Widow of Lacllchman Singh of Chahba' • 
Abnuhi Ram, Ion of Amin Chand of Muradpur • 
La.ohchmi, widow of 'Ganda Singh of Qilla J iwan Singh 
Dbagwadai, widow of La.chchman SiJJgh of lIuradpur • 
Mit. Hamam Kaur, widow of Thakur SiDgh of 

Ilahman, TahBil Amrit .. ar. 
Killhan Singh, son of KhazaD Singh J at of Galwali. 

Tahsil4mritsar. 

Hardit Singh of Hama Pondon 

• 

Amount paid to 
each dependent. 

RI . 

300 
300 
fiOO 
200 
600 
200 
300 
SOO 
fiOO 
600 
BOO 
200 
600' 
400 
600 
600 
800 

6001 These two ron. 
, were wounded 
~an  haft 

'! been com-
600 J pensated. 

Total '1 7•400 
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List 01 p(mOIIS C()lnplJlIsatetl on acrOff,'/It 01 tA811e ~illerl (,t Jallianwala Ball. . , 

Serial 
Number. 

TUN Ta4N TAHSIL. 

Name. etc. Amount paid to 
each dependeJat. 

----+-_ .............. --.. .._---\--------

1 • S , 
• 8 
1 
8 
It 

10 

11 

18 
]8 

Serial 
,Number. I 

C1Iuui La'. father of V .. hDO Daa of Tarn TaraD. • 
PuraD Kaur. wife of BawaliDgh of ~a ua XalaD • 
HalO, widow of SuraiD Singh of JlaIlP'lI'; ". 
'Allah Din. IIOD. of :Sag-u4-Daulah Baksh. hi. uDcle of 

Lr.db...,.l .. 
Ibaao. wife of 1IocH of Bho~i  • • • 
Bhudba S~h. father of U3ar Singh of Manpur • • 
HaTDltm Kaur, ~i o .of Ujar Smp of Dh&nd. • 
Bllant Kaur. 'lndow of Pariab Singhlof DhaDd. • 
Kat. Galali. 1IlOtMT« Kala Singh deoeaeecl of Cbahbbal 

Mana •. 
Piali. father of Manpl Singh deceued of Chahbhal 

Kalan Berugi. . 
)tit. Lacbchmi. widow of Diya Singh J at of Chak 

Sikandar, Talleil Tam TaraD. 
lilt. Malan. widow of N a.tha Shagh J a.t of J agatpv.ra. 

Tahtil Tam Taran. 
Rllul .. lOll of Chub. W"Tel' of Jhapal Kalan remitted 

..,. R. T. R. to P. Blair. 

R •. 

4.00 
4008 . 
400 
800 

800 
BOO 
800 
BOO 
BOO 

200 

4.00 

260 

100 

.. 

Tott,l • '.OI~O 

Name. etc. 4mftDt paid to 
each 4epeDdtDt. 

____ 1 ___ , 

I 
1 
2 

S , 
{; 

6 , 

i Baeaot Kaur. widow of Bur Sin(h of Bhtilapind • I M,t. Tej Kav, widow of ThaKU1' Singh aeoeued of 
I Pathr.n Nanp!. 
I lahar Singh, father of Dial Singh deee .. ed of Patkan 

Bugat. . ' 

I Hathu, father of Sunder Singh of Khutra Kalan • 
U clham Singh. lion of Dewa Singh. unole of the minor 

of Bitewach. I Chandu Mal. ,on of Subha Ram Arora. of Raja Sami • 

I Ket. .!lskoJlr. mother \If H.nu~  Singh decealed of 
Adliwala. 

RI. 

6G11 
300 

aoe 
100 
'00 

500 
~ 

\---Total 

GUND TOUL 

• "2,700 

14,100 
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QUESTIONS AXD ANSWERS. 213 

Sir J amsetjee J eejeebhoy: Is it not a fact, Sir, tluLt, so flU' as we were 
concerned, we had unanimously agreed to bury the hatchet after ~he debate of 
the. lDtb inMta.nt? 

Ir. S. P. O'Donnell: The answer to that, I think, is in the aflir ath ~. 

MARTIAl. LAW PRISONBRS. 

166. Rai Bahadur Bakshi SohanLaI: (a) Will GoverillMht bepleuad 
to 1&y on the table a statement showing ~he number of Martial Law or 
other political 0)' semi-political pri80nel'll and such other peraons as a.re still 
detained or contined in India or out-.,f India without regular trial in ordinary 
COUtts of law?· 

(6) Will o e ~ent be pleased to IIIWe whether there H any proposaJ. for 
coDSideration before Government to release these prisonen ? 

IIr. S. P. O'Donnell: As regards Martial Law })ri80nel'll, the Honoura.ble 
Member is referred to the reply given to Rai Baha4ur Paudit lawabir Lal 
Bbargava. As rega.lUs political prisoners, tw.o persons belonging to the North-
West Frontier Pr.ovince whose cases will be considered a.ga.inst before l.ong, and 
one Ara.b are still in cru;todv. The Government is n.ot aware that there are 
any persons detaiued withoUt trial .outside India. 

REl'U8SIVB LAWS. 

187. Jl.ai Bahadur Bakshi Soha. Lat·: Will' G.overnment be pleaaed. to 
state whether there is any proposal for consideration before Goyemment t& 
repeal the l'ept'esllive IaW8, 8uch as the Rowlatt Act, the Pl'8II8 A.(,t, the 
De)ortation Regulations or any of them ? 

IIr. S. P. O-Donnell: As regards the Press Act, I would refer the Honour-
able Member 10tlle Resolution, of which I have given notice. As regards the 
other Acts referred to, the policy of Government hu been indicated ill the 
course .of the diSClll'siou on .. Resolution in the Council of State. 

AJ.I.EGATIONS IN CERTAIN NEWBPAP)!:RS. 

1.68. ltai Bahadllr Bakahi Sohu·· LaI: (a) Hu attenti.on of Govern-
meut been drawn to the following articles : 

($) Under the h('.8(iing 'Gand4i Cap' published in 1&IIt paragraph of fil'llt 
column at page 7 of &arc!e Li(jlfl, a~ 19f1b Japuary l ~ . 

(lJ) U nda- the heading • He ia &Il Arya Samajist" publilW in the 1. 
paragraph at page 1 of the 1'r;,6"ne, ~ahore. dated Und January lUU; 

(iit) Und-er the head. • alleged fItone throwing from LabOTe Fort J 

published in the last paragraph at page 40 of the l'riimu Lahore, dated 28rd 
January 1921; . 

(itl) Under the heading 'Qaulli Lidaran Ii Ta'atDil' ,e UQ4I,/' publiahld 
in vernacular paper Bailtle Matara. of Lah.ore, dated 23rd lunary 
1921, at page 2. 

(v) Under the heading 'Bad aflt,m: Ira 6ai8 !tan leai' publillbed in 
yernacular paper Bande Matara", .of Lah.ore, dated t~ January 1921. 

(1);} Under the beading 'B"al' auI'. ,""'ti' . published in ~ acu  
)",~ of Lahore, dated 80th January 1921, at page t. 
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any inquiTy, public or private, into the truth of such incidents? 

][r. S. P. O'Donnell: The Government have no infOl'mation regard-
i~ the alleged incidents 1'eferred to under (a) (i), (ii) , (iv) a.nd (fJ) of the 
Question; a.nd they do not propose to make any inqniry, since the a.llegations 
rtl18.te fu matters which a.re primarily the concern of the Loca.l GoverulDent. 
The Government ha.ve not seen nor have they been able to trace the article 
referred to in (a) (vi)-of the Question. 

As regards (iii) a report of the ineident which is much regretted, was 
received by the local Military Authorities, from the Temple Secretary on the 
2nd February. Inquiries were at once instituted and every cndeavcntr has 
been made to trace the actual individuals who were responsible but without 
tnlccelUl. On the same day that the report was received the troops were' 
paraded at the Fort and warned of the serious JUloture of the offence. Measul'ell 
have been taken to p1'Cvent a repetition of an occurrence of this nature. 

On the 2nd Februar1, the da.y on which the report was received, the Officer 
Commanding the Fort, Lahore, wrote to the Temple Secretary, informing him 
of the action he had taken, and requesting him to report at once to the 
Commander of the Fort Main Guard, should any similar incident OCcur again. 

IXPORT AND EXPORT DUTIES. 

169. Rai Bahadur Babbi Sohan LaI: Will Government be pleased to 
lay on the table a statement showing the articles subject to export and import 
.duty in India' and the rate of such duty charged on each article? 

Ir. C. A.. Innes: A copy of the Indian Tariff Act, 1804, with the 
BChedules relating to import a.nd export tariffl!l brought up to date has been 
placed in the Library for the information of Honourable Members; 

hJ.ITERA.TE ~BR8 IN COUNCil,S. 

170. Rai B.hadur Bakshi Sohan LaI: Will Government be pleased 
to lay on t.he table a list of illiterate Members who have been returned in 
the last elections to the 'Legislative Councils of each province and to state 
whether it ha.s any proposal for consideration before it to prescribe for future 
elections any qualification of literacy for 110 candidate to a seat in any of thee 
Legislatures in India? 

][r. S. P. O'Donnell: The Government of India ha.ve no information, 
and, do, not propose to take any action on the lines suggested by the Member. 

POLICE ADXINISTn.ATION REPOBT o:r THE N ORTH-WEST Fn.ONTIER PROVINCE. 

171. Rai Babadur Bakshi Bohan Lal: With reference to the Chief 
Commissione1"s review of the Police Administration Report of the North-
West Frontier Province for 1919, pUblished in the Civil and Military 
Gafl,UtJ, LaboTe, dated 2f,tb...J'anna.ry 19n, at pa.ge 14, and to the account 
of .. serious riot given at pages 2 and S of the vernacnla.r pa.per BantitJ 
Matara. of Lahore, dated 26th January 1921, under the .heading 'ei 
Ua_f"d ada aurton mardon aur fIIa8.m 6ac4on ~i Aalatal.' will Govern-
ment be pleased to state what steps, if any, it has taken or intends 
to take in order to deal with, the raids by the transborder tribes on 
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innocent British Indian subjects residing in the North-West Frontier Province 
and in the Punjab districts adjoining that Provinee 80 as to make murderous 
and looting raidR within the limits of British boundaries impossible for the 
future? ' 

The Honourable Dr. T. B. Sapru (on behalf of the Honourable 
Mr, Denys Bl'ay): There a.re 110 grounds fol' believing that trans-border 
tribesmen were impli<.:ated in the particular crime in question which appears 
U, have been the wOl'k of'loool men. All possible steps are being taken by 
tho North-West Fl'ontier Province Administration to prevent raids from 
across the border and reference is invited in this connection to the last North-
West Frontier Border Administra.tion Repol't. In addition to political 
arrangements with tribal leaders, and the prellence of' large garrisons of 
regula.r troops, on the frontier, the border is guarded by Militia, Frontier 
Constabulary, Police and triballovies, while active military operations are in 
progreRs against the Wazi1'fi and Mahsude in consequence of their misdeeds .. 
The efforts of the local administration to reduce trans-border ra.iding ha.ve of 
late met with rmceess, but they are ha.mpered by politica.l 4mrest in British 
India. which reacts on the tribaJ. situation, increasing tribal lawletlsness, 
and expoHing the dish-icts adjoining the frontier in greatel' degree to trans-
frontier depredations. ' 

, SITUA.TION IN FIn. 

172, Rai Bahadur Bakshi Sohan Lal: What steps, if any, have the 
Government tak:en : 

(a) to enquire into the rea.l ca.uses of the recent riots in Fiji; 
(6) to secure to British India'ns there all the rights of free citizenship 

equa.lly with the white population? 
Mr. C. A. Innes: (a) The Honourable Member is refen'eel to the answer 

given on the 14th inl'ltant in the Council of Sta~  by the Honourable Sir 
George Barnes to a similar question asked by the Honourable Sil' Maneckji 
Dada.bhoy. ' 

(6) The Honourable Member is referred to the report of the Committee 
appointed by the Indian Legislative Co~ncil la.st year to report on the 
colonisation scheme suggested by the Fiji Deputation. The Fiji Government 
ha¥e intimated theil' willingness to give the guarantees asked for by the 
Committee and also to give' a general gual'80ntee by Ordina.nce ,that> the 
position of Indian immigrants into Fiji will be in all ,respects e(lual to tha.t of 
any othel' class of His Majostys subjects in Fiji. 

lIr. T. Rangachariar: Sir, when reference is made, a& in the present 
answt-l', to answers given in a.nother Chamber, it would be more convenient 
if the answel'S are repeated hel'e, as we have no means of knowing what the 
answors wel'e, until they come out, • 

The Honourable the President: I will take into consideration the point 
raised by the Honourable Member. 

,v A.LUE OP RUPEE. 

178. Rai Bah8.dur Bakshi Sohan Lal: Is there any proposal for 
conllidel'ation before the Government to fix the value of a. rupee at 2 
shillings? 

, The Honourable Ir. W. X. Halley: The anSwer is in the negative • 
... _'-

I Vide page 20 of the CoUDCil of State Debatee. Volume I! No, 3, 
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COLONEL WEDGEWOOD AND ANn,ulAN's. 
174. lIr. T. V. &eBhagiri Ayyar: (a) Has the attention of the 

Government been drawn to the letter of Colonel Wedgewood, M.P., on 
I Hell in the Andamans J reprinted trom the Daily Herald in the Hind. of the 
25th J a.nuary ? , 

(0) If so, will the Government be pleased to state whet\ler the allegations 
therein contained are true? 

(e) Will the Government be pleased to place on the table, the report on 
the Andama.ns Administration therein referred to and the evidence, if any, 
ta.kep. by the officer employed in the investigation? 

lItr. S. P. O'Donnell: (a) Yes. 
(0) The system of transportation to the Andamans W8.ll, as I have already 

stated,.exa.mined by the Jails Committee. The recommendations of the Cpm-
mittee are under consideration, and the Government will in due course pUblish 
a Resolution thereon., Pending the publication of that Resolution, they do 
not propose to make any statement on the subject of the allegations referred 
to. 

(e) Secretary of State has just intimated that the report will be presented 
to Parliament in due course. It will be published llimultaneously in this 
eGuntry. • 

CONSTITUTIONAl. RBPORIIS IN BURJrA. 

115. Xr. P. P. Ginwala: Will the Government be pleased to state-
(a) whether it has a.ny information that the Right Honourable the 

Secretary of State' for India originally intended, in accordance with the 
recommendation of the Joint Sele<lt Committee, to grant to the Province of 
Burma. a constitution analogous to that provided for the ntajor province.. of 
India, by the extension to Burma. of the Government of India. Act, 1919? . 

(6) "hether it is the fact that the Right Honourable the Secretary of State 
for India has recently decided to initiate reforms in Burma by separate legisla-
tion instead of by extending to Burma. the Government of India. Act, 1919? 

(e) whether it, is ,the fact that the Right Honourable the Secretary of State 
for India. decided upon separate legislation by reason of'diiferences of opinion 
between himself and (i) the Government of India, (ii) the Gove1'nment of 
Burma'? . . 

(d) if the answer to question (e) iF! in the affir a.ti ~ whether the Assembly 
will be informed of the points on which the difference of opinion arose, and 
the reasons for them, and "hether the correspondence relating thereto between 
the Right Honourable the Secretary of State for India. a.nd the Government 
of India a.nd the Government of Burma, will be published for general informa-
tiOll, and if 80, when ? .. 

(e) the rea.Aons why the Devolution Rules have been made a.pplicable to 
Bunoa before the introduction of constitutional reforms in that province? 

Xr. S. P. O'Donnell:' (It) The Joint Committee, of which the Secretary 
of State was a Member, stated in their Report on the Government of India 
Bil~ 8011 follows : . 

, They do not doubt but that the Burmese have deserved and IIhould 
receive a constitution anaJogous to that provided in this Bill fOl' 
their Indian fellow subjects! 
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The Secretary of State, in the debate on the Government of .India Bill, 
sUd: " 

I I quite a.gree with the Joint Committee. Burma. is not India, but 
Burma. must get a.n ana.logol18 grant of Self-government, a similar 
grant of Self-government, subject to differences in the local 
conditions of Burma..' 

(~), (c) and (d). The Honourable Member is referred to the published des-
patch of the Government of India of Ma.rch 25, 1920, and to the Reforms 
Office Communique of January 4,1921. The Government of India. do not pro-
pose, at present at ILny rate, to publish any correspondence which passed 
between them and the Secretary of State subsequent to the iSll11e of the 
despatch of March 25, 1920. 

(e) Not all the Devolution Rules have been made applicable to Burma,. 
Those which have been made so applicable are rules which are calculated to 
.onfer a Wrger measure of fisce.l autonomy on that province. 

BUR»A AND LEGISLATIVE ASSElI.Br,y. 

176. IIr. P. P. Ginwala: Will the Government be pleased to state-
(a) if it is aWlLre that for the election of the three non- uro~n Memben 

of the Legi!;lative ABBembly from Burma the constituency a.t present consists 
of elected members of Municipal C.ommittee!; whose total strength does not 
~ cee  105 electors? . 

(6) if it ill aWlLre tha.t the other part of the constituency for the election of 
the three non-European members consists of members of Circle Boards, which 
were not even in existence at the date of the last election, and are not yet in 
existence? . 

(c) the date on which the proposals of the Government of Burma.. sugges-
ting the creation of this constituency; rea.chel;i the Government of India? . 

(d) whether any and, if BO, wha.t attempts were made by the Government 
'of Burma, between that date and the preparation of "the electoral roll for 
B¥rma to bring this constituency into being in accordance with the qualifica-
tions preF!cribed by the Rules? " 

(6) whether there is any other part of India. in which, for the pnrpolle of 
electing all the non-European members to this Assembly, the principle of 
indirect election is applied? "" 

(I) if the answer iF! in the negative, the reasons for the accepta.nce of this 
principle in the case of Burma. • 

IIr. S. P. O'Donnell: (a) Yes. 
(b) Yes. 
(c) Mareh 17,1920. 

• ((l) The Loeal Government was engaged in amfting the Bill for the 
constitution of Circle Boards and District Councils. 'rLat Bill is now before 
the Government of India; but it was impossible in the short time available 
to bJing the Circle Boards into existence before the date of the election. 

(e) The answer is in the negative. 
(/) The Local GovernJQent considered that to use the IIoIIBessments to 

mcome-tax or to land revenue as the basis of. the franchise would, in tile 
BJ 



LEGISLATIVE ASSEMBLY. [19TH FEU. 1921 •. 

special conditions obtaining in Burma,. have involved. great difficulties. 
Income-tax is not IQvied in U ,Pper . Burma outside the city of Ma.ndalay. 
Land revenne assessments vary from year to yeal' according' to the crop· 
raised, 8.l'ea sown and other f8o(.1or8. Moreover, in Borne districts, a large 
percentage of assessees are non-cultivating ·absentee landlords, and an 
electoral registel' based on land revenue assessments would have disfranchised 
0. lal'ge proportion of genuine cultivators. On the other hand, the capitation 
ta...'t. in Lower Burma and the household tax in Upper' Burma .provide a 
unique registel' of households such as is not available in any India.n Province, . 
and a franchise based on these would yield over two million voten It was 
therefore considered that by utilising this franchi ~ for election to Circle· 
Boards and by giving the vote for legislative bodies to memben of Circle· 
Boards thUl! elected, the adequate representation of'the rural popUlation would 
he better secured than by direct election based on a. far more limited and much 
more haphazard. franchise. The Local Government has, however, since 
. expressed its willingness to try to frame a franchise based on" the ~ncOiDe
tax and land revenue assessments .and approximating as closely as may be. 
to the franohise in force in other provinces. 

BURMA AND COUNCIL OJ STATE. 

177 .. Kr. P. P. Ginwala: Will the Government be pleased to state if it 
is a fa.ct- . 

(I') that of the only two seats allotted to Burma. in the Coun<lil of State, 
one is reserved for European Commerce by which is meant the Burma Chamber 
of Commerce, whilst the other is open to Europeans, Anglo-Indians, Burmans, 
Indians and all other races combined ? 

(6) that in the latter constituency out of 25,000 Europeans and Anglo-
Indians l'esident in Burma., the number of registered electors is 933 as against 
892 Burmese regi!Jf;ered electors, out of a population of ~ 0 millions? 

IIr. S. P. O'Donnell: (a) The answer is in the affirma.tive. 
(b) The numbers are approximately as stated. The Council of State is 

.intended to be a revising Chamber, and the electoral qualifications must there-
. fore be high, Those prescribed in the caRe of Burma. are not relatively higher 
tha.n iii the Indian provinces. Indeed, the qualifica.tions.for the Burma.· ene~ 
1"801 constituency are decidedly lower than those 'prescribed for similar consti-
tuencies in some of the latter. The number of Burmese electors would have 
been appreciably higher if all persons possossing the required qualifications 
had taken steps to get theit' namell \ registel'ed. The reorganization of 10C'.al 
horlies which could not be carried out before ·the elections, wiU add to the· 
uumbe1' of BUl'melle electors at future elections. . . 

DINNEll AND REFRESltMENTS ON THE EASTERN BENGAl, RAII,WAY. 

l1S. )lr. Xabeend-Din A.hmed: (a) Will the Government be pli88ed: 
to sta.te for how in.a.ny years Messrs. D. SOl'80biee and Company ha.ve be~n 
lIup*ing dinner, refreshments, etc., on the Eastern Bengal R.ailway? 

(6) Are the Oovernmeut aware that the dinner and refr~h ent sUpplied 
by them are inferior both in. quality and qnantity to those supplied by Messrs. 
G. F. KeUnel' and Company on the'East Indian Railway and others at cheapel' 
rate? If so, do the Government propose to take immediate steps ~or the 
removal oftbis grievance of the passengers? .. 
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(c) Is it not a fact that the refreshmenhooms on board the .steamers at 
ferry occupy a very large space olioWling great inconvenience to the p&8sengers? 

(tl) Do the Governruent propose to consider the question of maintaining 
·diffel'ent kinds of popular stalls for the RUpply of refreshment and dinner 
fluitable to the passengers? 

The Honourable the President: Do Government wish to answer Ques-
tion No. 178? . . 
. Colonel W. D. Waghorn: Yes, Sir, I would like fi9.allBwer it. 

(a) The exact pel'iod is' not 1l'aceable, but Messl'S. D. SorabjeF and 
Company have been contractol's to theE&stern Bengal Railway for about 
31 yeaTS. 

(6) The general statement that the dinner and refreshments .supplied by 
Messrs. Sorabjee and Company areinferiol' in quality and quantity to those 
'supplied by Messrs. Kellner and Company is not admitted to be correot. As 
regards prices a. comparison of ~he rates of the ,two firms· is, placed o~ the 
table. The Eastern Bengal RaIlway have 4ppomted a cs.terJng superlDten· 
·dent to look after alTangements in connection with the supply of refl'eshmeQts 
to pas!lengel'S.· 

(c) No complaint as to inconvenien(.'e caused by the space occupied by 
refreshment rooms 011 steamers has been received from pa88engers by the 
railway. 

(d) At all stations of importance the Ea.stern Bengal Railway have plat-
form vendors who sell sweetmeats, puri&, cuny and rice, C'hapatis, tea, bl'ead and 
butter, cakes and biscuits, pan, cigarettes, etc., and stepi al'e being taken to pl'a-
vide Muhammadan and Hindu Refl'eshment . Rooms at certain of the principal 
,fltations. 

Rcfi'elll.ment Ro.olltl at Station,. 

MES8BS. SOBAB/BB }lB8IBS. KBLLNBB 
AND CO. AND CO, 

~- ---. 

lst claIR • 2nd cla.s, lBt'clas •• 2nd clu •• 
, . ' 

Rs. .6.. ~. R •• A, p. R •• A. P • Rs. A, P. 
Breakfast, hot · , · · · 1 8 0 1 0 0 1 8 0 1 0 0 

.. cold · · · · · • 0 0 012 0 1 0 0 o 12 0 
! 

Tiffin, hot . · · · · · 1 8 0 1 0 0 1 8 0 1 0 0 

" cold • · · · · 1 0 0 o 12 0 1 0 0 0 8 0 

Dinner, hot 2 0 0 1 , 0 2 0 o· 1 2 0 · · , · , I 
.Supper, hot · · · 1 8 0 1 0 O! 1 8 01 1 0 0 · · 

0 1 

I 

Tea or coffee pel' aup · · • · 0 , 0 0 2 I 0 , 0 0 2 0 

Tea or c'lffee or milk with bread, butter 0 8- 0 0 6 01 0 8 0 0 6 0 
and jam. I 

Tea or ooffee 0' milk with bre~, butter 012 0 0 8 °i 012 0 010 0 
&Dd e ~. I I . , 
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Earl,. tea . · · . 

Breakfast . · · . 
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I 
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I 
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8 0 0 , 0' 

• PRESIDENCY OlP BENGAl. AND ITS FINANCIAl. DIFPICULTIES. 

179. Babu X. C. Neogy: With reference to the observation made i~ the· 
second Report; of the Parliamenta;ry Joint Select Committee on the Govern-
ment of India Act, Hn \} (Draft Rules). to the e!ect that I The Committee 
desire to add their reco nitio~ of thepeculia.r financial difficulties of ~he' 
Presidency of Bengal which they accordingly commend to the special consi-
deration of the Government of India', will Go'ternment be pleased to state· 
what a.t..1ion they have taken in the matter? 

The Honourable JIr. W. lVI. Hailey: A reference hlUl been made to-
the Secretary of State asking him for a clear definition of the meaning of' 
the observation quoted in order that the Government of India may have precise· 
jnfonpa.tion as to the concession which it is desired should be giv(ln to Bengal. 

Babu X. C .. Neogy: With your permission, Sir, I would like to 
put a supplementary question. Are Government aware that a Resolution PIUI 
recently been passed in the Bengal Legislative Council suggesting tha.t effect 
should be given to this recommendation of the Joint Committee, and tha.t, 
speaking on behalf of Government, Mr. Kerr, the Fina.nce Member, said that 
although the Government of India ¥d been addressed on the subject, no 
response bad yet heen received ? ., . 

The Honourable .JIr. W. JI. Hailey: Is the Honourable' Member-
asking me a question or ma.king a statement? 

Babu X. C. Naogy : I want the information lUI to whether it is ~ fact or' 
not. 

The Honourable JIr. W... Hailey,: It . is a fact .. Sir, tha.t we have· 
been unable as yet, for the reason which I have inc1,ica.ted in my main answer, 
to give' any definite answer to the Bengal Government. The reason is that 
the recommendation of the Joint Patliamentary Committee was not couched in 
such terms as to enable U8 to say wha.t· they meant by 'favourabla treatment 
to Bengal '. We have, therefore, II.8ked the Secretary of State to obtain for· 
us a clearer definition as to the meaning of that recommendation and when 
1I;'e obtAin ·that definition, 'We shall a.ttempt to give elect to it. . . 
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RIlPOD.T OF LORD MESTON'S COKKrrrxB. 

18(1. Babu 'K. C. Neogy! Will Government be pleased to lay on the tabl~ 
all correspondence that has passed between them and the different Local ' 
Governments' and the Secretary of State on the question of financial·· relations, 
since the submission of the report of LOIU Meston's Committee? 

The Honourable IIr. W. I. Hailey: The correspondence with the 
ProvIncial Governments and the Secretary of State has been printed and 
presented to Parliament. It is a. bulky compilation 'of 92 foolscap pages. 
In small pr,int, and it is not therefore proposed to la.y it on the table, but ~ 
copy will be supplied to the Honourable Member • .. 

'Mr. J amnadas D ar~a a  May I ask II. supplementary question, 
Sir? Will Government be pleased to inform the Assembly whether or not it 
is a fact that the Secretary of State is reconsidering the awa,lu made by the 
Meston Committee ? 

The HOD,ourabIe 'Mr. W. 'M. Hailey: Not to the knowledge of Govern-
ment, Sir. . , . .. 

AI.J.QCATION OF llALANcES IN PROVINCES. 

181. Babu X. C. N eogy: Will Government be' pleased to make .. 
statement showing-

(a) the OOlan(.'es which have been allocated to the di!erent provinces 
under the financial arrangements proposed by the Rules 
under the Government of' India Act, showing in each cue a.s 
to how much of the same is earmarked for dethiite objects and 
how much is ' free '; 

(6) the gross share in' the income-tax revenue'" a ~ available 
to the different provincial Governments in the year 1921-22 
under t11e said financial arrangements, as also the ~e rate 
adopted in the cm.lculation of the said 8hal'e in each case j . 

(c) the assignment to be made to the Governor General in Council 
by the respective provincial Governments in consideration of the 
anoca~ion of the said share in the income:f.ax to the la.tter, 
as a.lsb the share of the cost of special income-tax establish-
ments to be ~or~e by each Local Government in 1921-22 ? 

The Honourable Mr. W. II. Hailey: (a) No allocation of balances 
ha.s bC(ln made in the financial arrangements referred to. The balanc.'ell a.re 
left untouched at the free disposal of each Local Government. As stated in 
p801-agraph 82 of the Report of the :Financial Relations Committee and in 
paragraph 208 of tbe Montagu-Chelmsford Repolt, there will.be no more 
earmarking of any portion of provincial balances and portions previously 
earmarked will be available for general purposes. ' 

(b) and (r.). As stated in rule 10 of the Devolution Rules, the pie rate 
adopted in the calculation of tbe share of a province in income-tax is the 
same in each C8.Re, viz., 8 pies. The actua.l assignment to be made to the 
Governor Genel'&l in Council by each Provincia.l Government cannot- be 
~finitely settled, until the as&esllments and collections for the current year are 
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a&<..-ertained, and the actual amount of the gross share of each pro in~ in 
income-taT revenue and of tho cost of the special inco'hle-tax establishments 
in tlae year }921-22 will not be finally determined uutil' similar figures for 
tI:iat year are available. A statement is, however, placed u})on the table 
showing the,estimates of the figul'es asked for which are based upon estimates 
made by the various Local Gove1'Oments. 

(In thousands 6f rupees.) 

ESTIXATES pOR THB YUB 1921·22 OF 

Name of Province. Alllignment to Share of income· Share of speoial 
Govcl'Dor General tax revenue ulldel' income·tax 
hi Council undel' establishment 

1'I1le Iii (2). rule Ii) (1). under 1'1110 16 (8) • . 
f- -

Madras · · · · 36.29 38,35 1,~9 

Bombay · • , · 94.,93 97,00 2,07 

BeDgal · · · · 91.57 98,00 US 
United Provinces · · 18,78 21,640 '1,79 ... 
Punjab · · · · 22,99 26,uO 1,60 

.Biuma. · · · · · 23,40 23,81 '1 

Bihar and Orilsa · 10,4.3 n,940 5CS 

central Provinces · · 9,86 10,n 76 

Auam • · · • · ',09 4.,35 . 1 

Babu K. C. Neogy: May J ask a supplementary question? With 
reference to clause (c) of my question, will Government be pleased to state 
whether it is a fact that the financial rules regarding the allO<'Ation of a share 
of income-tax to the provinces were originally based on the asFlumlltion that 
the gross provincial share of the income-tax would always exceed the amount 
of fixed assignment to be made by the provinceH in return' and that 'of the 
provincia.) sha.re of the cost of special income-tax establismnent, but tha.t in 
the newly promulgated sub-rule (4) of rule 15 which has been published in the 
Gazette of India, dated the 5th Febl'uBry last, it is'a",sumed that the reverse 

, may happen in which case there would be no net gain to the province . • ... '. 
The Honourable the President: I think the Honourable Member must . 

give notice of a ql.le&-tion containing so much detail. • 

PROVINCIAl. LOAN ACCOtlNT. 

182. Babu K. C. Neogy: (a) What amOUJlt is represented by the Pt'o-
vineial Loan Account to he now debited to the difierent 'Local Governments 
under the new financial arrangements? 

, (6) Have the Government of India retained obligation for any part of 
weh lean acc0:UJlt in regard to any provincie ? If so, for what specific, item. 
and for what amounts in ea.oh case? 
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(a) What a.re the rates and amounts of annual interest pa.yable to the 
Government of India. by the different Local Governments on the a.mount of 
the Provincial Loan Accouat, and what a.ggregate amounts will be a.nnually 
"Tecoverabie by the respective IJoc::a.l Governments as interest, under existing 
'-conditionR, from parties to whom .the advances have been made? 

(d) What is the period fixed by the Governor General in Council in ~he 
'1l&se of elWh province for repayment of the principal amollnt of the provincial 
loan to the Government of India, and at what figure has the ~nirnu  annual 
instalment for lIuch re~a.y ent been fixed in each caRe? 

The Honourable Mr. W. X, Hailey: (a) A Mta.tement is la.id 011 the 
table shoWing the cstimated outstandings of the Provincial Loan Account 
of each province on the 31st March H}21. 

(6) '1'he only portion of a Provincial Loan Account which has been 
tranRfe1'l'ed to the Government of India. Consists of the following loans to 
nota.bilitieR in Bengal, viz,:-

Estimated outstanding 
on 31st March 101l1. 

Rs 
IJoan to Nawab Bahacilu' of Dacca I. I . 8,89,000 
JJ08.n to Maharaja Sir Prodyot Kumar Tagore I .25.87.000 

. (c) Under rule 23 of the Devolution 'R~le , the interest pa.yable to the 
Government of India will be at a rate ealculated on the average rate carried 
by the total ,amount owed to the Governor General in Council on this account 
on the 31st March 1021, The exact liLte payable by each province ca.nnot 
be finally det.ermined until the outstandings of each Provincial Loan Account 
(In the 31st March 1921 are ascc1'ta.ined.. No information iii available here 
regarding t.he amounts which Local Government8 will receive 88 illteres.t 
from the parties to whom advances have been made by them, as the Local 
Governments do not l'CPOl't to the Government of India details regarding 
the individual loanlt granted by them. Bengal, the Punjab, Burma. a.nd 
ASll80m . propose to pOoy off the outstauding balance of the Provincial Loa.n 
Ac(''Ount on the 31st Ma.rch 1921 from the Provincial balance on that date. 
No decision has yet been arrived at reg&rding the period within which ·the 
other rro'Vinoos will payoff the outsta.ndings nor the amounts of the minimum 
annu& instalments.. . 
8tate1l,ent "'owinl tAe e,tilllated out,tandi1&I' 0/ tAe Provincial Loan Acco"",t 

o/ead province on t"e 31,# Marc" 1921. 

Name of fl'ovince. 

Madras • 
Bombay 
Benga.l. • 
United Provinces 
Punjab 
Burma. • 
Bihar a.nd Orisfla 
Central Provinces 
ASll8om' I • 

. [In thousands of lupooa.] 
E.timated outstandings of the 

Provincial Loan A~nt 
on 3lst March 1921. 

1,13,85 
8,13,28 
1,16,34 
2,88,40 

64,49 
IH~, 7 
59,58 
87,88 . 
14,10. 

• 11,06,59 • 
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PROVINCIAL ~ CUTIV  COU CI~. 

183. Babu X. C. Neogy: What are the facton tha.t have determined 
the numerical fitrength of Members of the Executive Council and Ministen in' 
the different Governors" province. 

lIr. S. P. O'Donnell: The strength of ·the Executive Councils in the 
, provinces of the Punjab, the United Provinces, the Central Provinces and 
Assam bu been fixed at two Members which is in accordance with the 
recommendation of the Joint Committee on clause 5 of the Government of 
India Bill and is the minimum necessary for the discharge of the duties devor-
ving on the Councils. All ,regards the 'Executive Council of Bibar and 
Orissa, I would refer the Honourable Member to the answer given to the 
question asked by Khan Bahadur Saiyid M u.hammad Ismail, and a.s regards 
the Executive Councils of Madras, Bombay and Bengal, to the answer given 
to the question asked by La.la. Girdhari Lal Agarwala. 

EXECUTlVEC011NCII.s IN Ml.DRAs, BOMBAY, ETC. 

184. Babu X. C. Neogy: (a) Will Government he plealled to state the 
)'easons fOl' appointing a lal'ger Dumber of Members to the Executive Council 
in the provinces of Madl'808, Bombay, Bengal and Bihar and Ol'issa, than in 
the United Provinces and the Punjab? 

(~) 'In what manner, and to what extent does the work of administration 
differ in these provinces so as to justify such disparity? 

Mr. S. P. O'Donnell: I "'ould refer the HonQurable Member to the' 
answers given to the question asked by Khan Bahadur Sa.iyid Muhammad 
Ismail and Lala Girdhari Lal Agarwala, 

BENGAL ~ C"TIV  COUNCIL, 

18&. Babu X. C. Neogy: Is it a fact that, so far as Bengal is concerned, 
the totBlJlUmber of Members of the Executive Council was at one time proposed 

, to be fixed at two? If 80, will Government state when and under what 
circum!ltancell was the said number fixed at four? , 

Mr. S. P. O'Donnell: The question whether a Council of two would 
suffice was considei'ed and decided in the negative, As regards the reasons for 
fixing the stl'ength of the Council at four Members, I would refer the 
Honourable Mcmber to tho tIomlwer I have given to the quelltion asked by 
Lala (Hrdhari Lal Aga,l'wala. 

PORTPOI.IOS OF MEMBERS IN EXECUTIVE COUNCILS. 

186. Babu X. C, N eog,: Will Government be pleased ,to make a state:" 
ment--sllowing, province by province, the distribution of portfolios as between 
thediffel'ent Members of the Executive Council, co p~rin  the same in the-
case of Madras, Bomhay, Bengal and Bihar and Orisllllo, with the" dilltrihution 
obtaining just on the eve of the inaug"uration ~f the reformed constitution? 

Mr,',S., P. O'Do~ll  The distribution of portfolios. between the 
Membus of each of the Provincial Exeout;ive Councils if! a. matter entirely 
for the G overDor of each pro\'ince. The Government of India. have not the 
information asked for, And I would IIUggest that the Honourable Member 
.hould address this question to the Loca.l Governments concerned. 
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MEMBERS OF EXECUTIVE COUNCITJJ. 

187. Babn X. C. Beogy: Will Government be pleased to state, whether, 
in the case of the Pl'OVinceS of Bengal, Madras, Bombay and Bihal' and Orissa, 
the suffiCiepcy or otherwise of work of the individual :Member8 of the Executive-
Council has influenced the fixing of their numbers in any manner? 

Ifr. S. P. O'Donnell: I have already explained in answer to a previous 
question of the Honourable Member the reasons that determined the strength 
of the Executive Councils. 

MEMBERS ,OP EXECUTIVE COUNCILS. 

188. Babn K. C. B eogy: Is it a fact that the primary considel-ation 
determining thc number of Members of the Executive Conncil in the Provinces' 
of Mach-a.s, Bengal, Bombay and Bihar and Orissa, has been the appointment 
of at least two non-Indian Memhers of the Indian Civil Service to' the' 
Executive Council? . 

Ifr. S. P. 8'Donneil: I would refer the Honourable Member to the 
answer given to' QuestiO'n NO'. 183. . • 

Babu K. C. Beogy: May I ask a. supplementary qucstion, whether 
tlle number of I. C. S. men on the Executive Council has heen fixed ill the 
interests O'f the IIflrvice itself or in the interests of the efficiency of adminis-
tration? 

~r. S. P. O'Donnell: It has been fixed in the pubtic interest: 

PROVINCIAl, EXECUTIVE COUNCIl./.!. 

189. Babn K. C. Neogy: In the case of the provinces of Bombay" 
Bengal and Bihar and Ol'iHlla. were 1heir present fina.ncial circumstances at all 
.takep. into consideration in fixil)g the numerical strength of the Executive 
Council? 

Ir. 8 P. O'D.onnell: Not specially. 'rhe Govel'nment of India have nO' 
reason to helieve tha.t the finances of these provinces are insufficient to meet the-
"bargcs in question. . 

Pn.oVINCI.U, EXECUTIvt COUNCIl.S. 

1nO. Babu X. C. Neogy: Will GO'vemnrent be pleased to' lay on the· 
table all correspondence that haH pasRed between them and tho different Local 
Governments and the Secretary of State on the question of the numerical 
strength O'f- the Members of the Executive Council and Ministers in the 
different provinccs? . • 

'Mr. S. P. O'Donnell: It would be contra.1'y to the (llita.blished practice 
to lay sucb correllpon~ence on tbe table. .~ 

IMPORTS OF SUGAR. 

191. Ir. Sanibanda ltInda.liar: (a) Will Government be pleased to· 
state the quantity of foreign Sl1ga1' imported into India in pr~ ar days and 
what was the price per ton? 

(6) Will Government be pleased to state whether beet root sugar is being 
imported a.fter the war? 



U6 LB.GISLATIVE ASSEMBLY. [19TH FEB. 1921;. 

(e) Will Government be plea.sed to st8.te whether any ~ port duty on 
.sugar is levied now, a.nd, if so, at what rate? 

(d) Are Government a.ware of the high price of sugar now? If so, will 
Government be pleased to ste-te whether the Government &re prepared to take 
~any steps to bring down the value of sugar? 

. Mr. C. A. Innes: (a) In the tln'ee yearR before 'the war the average 
imports of sugar into India amounted to 661,221 tons valued for the purposes 
of import at Rs. 197 a ton, 

(b) As far as Governm!3nt ill aware, beet sugar is not now· being imported 
intO India in any appreciable quantity. . . 

(to) Sugar is ta.xed on import into India at the rate of 10 per cent. ad 
t alf)ren~. 

(d) The Govel'nment are aware tha.t lnices of sugar in India are high, 
hut the Honourable Member no doubt noticed the considerable fall in the 
price of sugar in tile la.st three . months of lal>1", year. The Government of 
India do not propose to tAke any steps artificially to regulate the price of 
sugal·. 

J.\lllJ COMMITTEE'S REPORT. 

192. Mr. Sambanda Itudaliar: Will Government be pleased to lltate 
whether the report of the Jail Commission hILS been submitted? If so, when 
will it be published? . 

Mr. S. P. O'Donnell: I would I'efer the Honou·ra.ble Member to the 
·answer given to the Question No. 174 asked by Mr, T. V. Seflhagiri Ayya.r. 

INDIAN UNIVERSITIES. , 
198. Mr. Sambanda Mudaliar: Will Government be pleased to state 

whether they intend bringing in a.ny- Bill embodying the principles enunciated 
:in the Sadler's University Co i lO~ Report? 

Mr. H. Sharp: The Government of India have not considered the 
desirability of introducing any Bill with a view to applying the principles· 
enunciated in the Calcutta University Commission's Report to the Indian 
Universities ill gener.!.l. As rega.rds particular Universities, legislation has 
already been undertaken in certain cases which largely applies those prin-
ciples. The question of their application to some other individual universities 
is under considera.tion. 

SERVANTS OF INDIAN 1ST A~D 2ND CI.A.8l! PASSENGERS • .. 
194<, Mr. Sambanda lttudalia·r:· Will Government 'ba pleaAed to sta.te 

whether it if! a fact that the sel'vantll of Indian 1st a.nd 2nd cIa!!! pa.l;I8engers 
travelling to Colombo a.re debined at Mandapam for some days and kept 
lImter observation, ,vhere&!! serv:tnt!l of 1st and 2nd class Europea.n passengers 
are pllowed to go without Sllch detention? If so, do Government intend to 
do away with such distinctions? .r. H. Sharp: Section V of the Ceylon Quarantine .Regulations lays 
·down that servants of upper class passengers accompanying their muters 
may be, passed on the guarantee of their masters except in cases . where the 
eervant is to be left alone in Ceylon after the departure of his master. 
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The Regula.tions do not m!l.ko any distinction between the senant" ot 
EU1·opea.n and Indian lIItS ell el ~. 

'INDIANS IN TIlE ARMY HOJ.DING COMMISSIONS. 

19&. Ir. Sambanda M:udaliar: Will Government be pleased to state 
the exact number of Indians a.t present in the army who hold commillSioned 
appointments? Will Government be pleased to state whether facilities are 
given to Iudians by the establishment of military colleges in different centres 
of India for trailling Indians to hold co i~ ione  appointments in the army? 

Sir Godfrey Fell: The total· number of In ian~ holding King's Com-
missions, permanent and honorary, in the Army (in~lu in  tbe Indian Medical 
.service) is 1,214. . 

With regard to the second part of the question, the reply ill in the. 
negative. 

REORUITIJENT TO THE I:tiDIA.N CxVIT. SERVICE, 

'196;.lKr. SambaDda Kudaliar: Will Government be pleased to state 
whether in the recruitment of the Civil Service- . 

(a) competitive examinations are to be held in India simultaneously With 
those- in England? ; 

(h) Government propose to appoint by notninations and, if so, what 
are the principles that. guide them for such nominations and how many 
nominated appointments are assigned to Madras? ~ 

Mr. S. P. O'Donnell: (a) A seJl!Lrate competitive examination will be held 
in India for at least 67 pel' cent. of the recruits selected in India for the Indian 
Civil Service, exclUlliv(l of tbolle promoted from the Provincial Service or 
directly appointed from the Bal'. • 

(6) Government are framing rules to provide for nomination to the Indian 
Civil Service under seetion 97 (6) of the Government 'of India Act. These 
rules will be published. in due course. The general pl'ineiples, which it is pro~ 
posed to follow, aTe indicated in paragraph S of Home Department Resolution, 
No. 2559 of ht December 1920. It ill imposElible to say at present how many, 
if any, nominations will be assigned to any particular province in any year" as 
this can 'only be decided after the results of the competitive examina.tion 
in India are known and it iEi possible to see wbat communaJ and provincial 
adjustment is requireg. 

DISTRICT MEDICAl. AND SANITARY OFFICERS. 

197. Mr. Sambanda Iudaliar: Will Government be pleased to state-
(II) whether it is still necessary to continue the- system. of l'ecnlitment of 

clistrict medical a:nd sanitary officers by selection from a.mong the oommillSioned 
Qflicerl:l in the Army? 

(6) whether Government propose to cOllsider the question of appointing 
duly qualified Indians? . : 

IIr. S. P. O'Donnell: (a) It is presumed that the question relates to the 
em}>loyment of Indian Medical Ser i(.~ officers 8.fI Civil Burgeons. The Indian 
Medical Bervioo officers, 80 employed, have hitherto constituted the war 
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reserve of the Indian Army i and the Public Services CommiRsion found that 
tbe system ",lis economical and ila.tisfactory. The extent to which their em-
ployment will be neceRsary in the future under l'ule 12 of the Devolution Rules 
iR a.t preRent under consideration and will depend upon.the orders which may 
be passed by the Secretary of State upon the recommenda.tions of the Govern-
ment of India. regal'ding the reorganization of the Indian Medical Service and 
the organization of propel'ly constituted provincial. Civil Medical Ser\·ices. 

• . (6) Except in 80 far a.s they may be required to employ Indian Medical 
'Service oflieers lmder the rule referred to, the re '~t ent of their Medical 
'~Ser ice  will be regulated by IJQcal Governments themselves. . . 

SEPARATION OP EXECUTIVE AND JUDICIAl, FUNCTIONS. 

19t-l. Ilr. Sambanda Iludaliar: Will the Government be pleased to 
state whether they propose to adopt any measures for complete separation of 
the judicial and executive functions? 

Ir. S. P. O'DODDell: As the Member is aware, a Resolution on' the ilub-
~ect has been included in the List of BUilincn of this Assembly for the 24th 

\ mstant, and Government hope in connectiOn with that Resolution to have an 
opportunity of announcing their policy in the matter and the steps which have 

· already been taken towards a greater Reparation of functions. . 

SUTE TECHNICAl. S()HOI,ARSHIPS. 

• :i.99. llr. Sambandi. Iudaliar ~ Will Governmel)t be pleaRed to. furnish 
· information whether stipends are given to Indian studentR with a vie)'f' to 
~ l ble them to go to England, Amel'ica, Japan and other countries for 
· technical and industrial purposes? If so, what ill the number of students that 
got such stipend!! during the last three years, and the amount paid to each 

-of them? 
Xr. R. Sharp: State Technical Scholar!!hips tenable in Europe or 

America are a a.r ~ to statutory natives of India up to a limit of 30 simul-
taneously held at one time •. There are alRo some plivate stipends available 
for 'Similar purpORCs liuch as those awarded by the Association for the Advance-
ment of Scientific and Industrial Education of Indiant;. In 1918, the Govern-
ment of India. awarded one special and five ordinary State scholarships for 

· technical and indul>trial education a.broad. In 1919, the control over the State 
technica.l scholarships was largely handed ovcr to Local Governmentll. Conse-
.quently, the Government of India do not possess the information asked for 
regarding the yearM <19)9 and 1920 i nor have they a.ny information regarding 
the .number and amount of stipendM briven by private bodies. It would, how-
.ever, be safe to &Rsume that about 30 o~ the State !!cholarships are held simul-
taneously in any year. 'l'11e amount previously paid tQ each State 1.'echnical 
Scholar waS £1f:O a. year in a itio~ to fees, travelling expenses, premia, etc., 

: 'in accordance WIth the mIeR. Durmg the war a 20 per cent. war bonus was 
added; and with etl'ect from the 1st Apl'il1920 the rate of theRe scholar8hips 
was raised ~ £200 a year plUR 2[) per cent. war bonus, in addition to the fees 

· and ot.her expenses mentioned above. • 

SCIENTIFIC RESEAllCH IN INDIA. 

~ O. Xr. 8ambanda Xualiar: Will Government be pl~  to state 
~ hether it is a fact that in England and other c~ntinental oountriesstiptads 
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are given and laboratories e$blished with a view to ena.ble great scientists to 
undertake resea.ieh work? . If so, will Government be pleased to state whethe;' 
there are lIuch facilities in India. for IIllch work? If so, in how many places 
,and wha.t is the a.mount spent by Government? If not, do the Government 
:propose to spend money for sllch purposes iri important centres in India? 

. ]l[r. H. Sharp: Facilities are given and labora.toriell are established in 
England and in other countries for the prosecution of research.. It is not 
:known pl'ecisely to wha.t extent such a ~i tance takes the form of stipeuds ear-
marked for great scientists. There a.re all10 facilities in India.. I sha.ll be glad 
to give the Honourahle Member all information at my dillposal regarding the 
places where they exist, such as the Indian Institute of Scrence, thc Agricul':' 
tural Research Institute a.t Pusa., the Bose Institute, the Forest Research 
Institute at Dehra Dun, ctc. The amount spent .on thill object by 
Government cannot be specified, since research is often coupled with in-
1Iiiructioh and other activities. I might add that Government will be prepared 
favourably to cousider requests of scientists of repute to avail themselves of the 
faoilitiell which Government laboratories are able to ofter. 

RACIAl, DI'PPBB.ENCE8 IN CXIJUN,U, PltOCEDUJt.E. 

201. ]l[r. Sambanda Iudaliar: Are the Government aware of dis_tis-
faction among Indians ou account of the special procedure prescn'bed in the 
Criminal Procedure Code with regard to the trial of European accused? If 

.110, do Government propose to bring in a. Bill for the deletion of the relevant 
Chapter from the Criminal Procedure Code? 

Xr. S. P. O'Donnell: The Member is referred to the answer given on the 
,15th instant to a question put by Mr. Latthe, No. 15. 

DuPT MANUAL OP MARTIAL LAW. 

202. Sir P. S. Sivaswamy Aiyer: (a) Will the Government be pleased 
-to state whether they have prepa.red any draft of the Martial Law Manual 
as desired by the Secreta.ry of State for his B:pproval a.nd whether they can, lay 
it on the ta.ble before it ill linally adopted and issued? 

(6) Will the Government be pleasefi to state whether they have issued 
any instructions fol' the prevention of mistakes and irregularities as proposed 
in paragra.ph 41 of their letter of the Sro of May 1920, to the Secretary of 
State on the report of the Hunter Committee and whether they will be 
pleased to publish such instructiol).s? ,. 

Mr. S. P. O'Donnell: (a) A Ma.nual of InstructionA haA beem compiled 
and hall been a.pproved by the Secretary of State. It is not proposed to 
publiRh the Ma.nual and copies cannot, therefore. be placed on the table. 

(6) The instru<.-tions referred to have been embodied in the Manual. 

INDIAN TERRITORIAL FORCE ACT. 

203. Sir P. S. Sivaswamy Aiyer: Will the Government be pleased to 
statu whether Rules and Regula.tio118 have been framed under the Indian 
'Territorial ~'orce Act, 1920? 

Sir Godfrey Fell: Rules' have been drafted and are at present under 
:.crutiny. It is hoped that they will be ready for publication very shortly. 
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ApPOINTMENTS ON Rs. 500 ,A.ND OVER. 

204. Sir P. S. Sivaswamy Aiyer: Will t4e Government be pleased to. 
state the total number and cost per annum of apMintmentR carrying a 

, salary of R". r)oo or mOl·e whether created or sanctioned allring the calendar 
years 1919 and .1920 in the Departments directly under the Government 
of India? 

Mr. S. P. O'Donnell: 'l'he information is being collected, and will be 
-supplied to the Honourable Member ill due course. 

REFERENCE TO ANSWERS TO PltEVIOUS QUESTIONS. 

0~. La1a Girdhari La1 Agarwa1a: (a) Will the Government of India 
be plea.sed to t;tate if there is any such rule or practice that when answers to 
question!! put by any Member refers to' any previous answer given to a.ny 
other question by any Hono 1rabl~ Member or refers to some report, book or 
other document, the reference IS quoted or placed on the table, so that the • 
answer may be self-contained and easily intelligible. , 

(6) If not, do the Government of India pr?pose to adopt such a pra<l1;ie& 
in future? . " 

The Honourable the President: Does the Honourable Member propose 
to answer the questions from 205 ? 

The Honourable Dr. T. B. Sapru : I propose to answer Question No. 201) 
now, Sil'. . 

It is not the pra(:tice t.o quote or lay vn the table a previous auswer 
referred to, but a. reference ill given sufficient to enable the llrevions answer 
to be easily traced in the published proceedings of the meeting at which it was 
given.' . 

References in answerR to books 01' 'documents ~re mre, llUt wbere the 
reference iR to a book or document which is avaiJ.a.ble to the public, it is not 
placed on the tahIti, 

It is proposed to adhere to this practice. 

INDIANS iN FIELD SERVICE. 

206. Lala Girdhari Lal Agarwal&: 'Will th~ Government of India be-
pleased to state what' is the total number of Indians employed in field service 
during the last European War and how many of them were killed, ·and how 
many di!:1l1bled, how many of them are still in service and how many have-
been discharged '( 

INDIANS IN AIR FORCES. 

207. Lala Girdhari Lal Agarwala: Will the Government of· India. be 
plea:sed, to stat! how ~ny Indians were employed in the Ail' ~'orce~ and how 
many m the Navy, durmg the war, how many of them have beeu killed how 
many disabled, how many dischat'ged and how Dlany are still in service? ' 

SCHOO)',S PO«. A.IR I~ . 

208, Lala Girdhari Lal Agarwala: Do the o ern ~nt of India 
intend to eKtahlish regula.r schools in India. for training up Indians a.s airmen 
s01diers and sailors, to enable them to give gl'eater assistanoe to the Govern: 
ment in time of need? ' 
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FACTORIES FOR RAILWAY ENGINES, ETC. 

209. Lala Girdhari 'Lal Agarwala: (a) Do the GoverDment of India. 
lnteu.d to establish factories in India. for the pU1pO&e of manufacturing and 
supplying railway engines, ships, aeroplanes and other machineries for India 
and other countries, and thuR encourage skilled labour under the guidance and 
supervision of the best experts? 

(6) Will the Government be pleased to state if any such factories are 
alre~y ,in existence in India and if so, ,how a.~y and where, and howmaqy 
Indi&Jis In each are, employed as meeha.w.cs? 

CONTRIBUTIONS TOWARDS THE WAR BY INDIANS. 

210. Lala Girdhari Lal Agarwala: Will the Government of India be 
pleased to state how much, money bas been subscribed by Indians including 
Indian States and how much paid towards the War including I Red Cross, I 

I Special Indian Relief Fund,' and other War charities? 
211. Lala Girdhari Lal Agarwala: Wha.t is the approximate value of 

ma.terials supplied free by India.n& towards the war? 
• 

MATERIALS SUPPLIED BY INDiANS. 

212. Lala Girdhari Lal Agarwala: (a) Will the Government of India. 
be plea.sed to s1ate whether they are aware that there is unrest in India; and, 
if so, what steps do they propose to take to remove the causes of such unrest? 

(6) Do the Government propose to consider the advisability of appointing 
a mixed committee of selected Memben of both Chambers of the Indian 
Legislature and popular leaders of the country, to investigate the causes of 
such unrest and recommend means of removing them? 

CODEE OF CIVIL PROCEDURB. 

213. Lala Girdhari Lal Agarwala:' (a) Will the Government of India. 
be pleased to state if'their attention has been invited to tbe five-Judge Ruling 
of the Honourable lIigh Court a.t Allahabad in Civil Revision No, 147 of 
1919, Budhu Lal and others vera.. Mewa Ram, decided on 26th Ja.nuuy 
1921, in which two Honourable Judges have interpreted the provisions of 
section 115 of the Code of Civil Procedure in one way aDd -three have taken 
a contrary view?, 

(h) Is the Government aware that th~re are conflicting rulings on the 
subject of J'evisional jurisdiction of High Courtsfl'om interlocutory orders 
in civil suits and proceedings? . 

(c) Do the Government propose to make the matter clear by undertaking 
legislation on the subject? .-

(Question8 No., 206-213 wers not an,wel'e¢,., LaZa Gil'dllal'i Lal 
Agarwala waf aiJl8nt,) . 

'" 
IRRIGABLB AREAS IN THB PUNlAB AND SIND. 

214. Xr. Wan :lIahomed Hussanally: Will the Government be pleased 
to state-

(a) What is the irrigated and irrigabte a.rea. of laud in the Punjab? 
(6) Wha.t is the irrigated and irrigable area of land in Sind? 

o 
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(~) What is the quantity of water drawn for irrigational' pnrpoaes by the 
Punjab from the Indus? '. 

(tl) What is the qua.n.tityof water for im'ga.tional purposes drawn by 
Sind from the _me ~urce ? . . 

(e) 'Is Sind at any time in danger of being starved in respect of its watBr 
supply? If so, do the Government propose to·take any steps to prevent this 
eatastrophe? 

Colonel Sir S. D'A.. Crookshank: (a) to (d). The Government of India 
have no information as to the total irrigable area of land in the Punjab and in 
Sind. A. regards ~he irrigated areas.and the volumes of water withdrawn 
from the Indus a.nd its tributaries in the two provinces, these vary so 
enormously from year to year that no general figures can be given. 'rhe 
Honourable Member will find the information for each particUla.r year in the 
statistics accompanying the Irrigation Administration Reports of BQmbay and 
the Punjab for the year in question. 

(e) The answer is in the negative. The second' portion of the question 
does not, therefore, arise.' • 

MARTIAl, LAW IN THE PUNJAB. 

215. Rai Bahadur Babhi Sohan Lal: (a) Will Government be pleased 
to state whether it is correct or not that during the Martial Law re!lime in the 
Punjab (April to July, 1919) a.large number of persons were arrested and kept 
in jail or in the Fort. 9f Lahot·e for months without any police or judicial 
enquiry as to any specific charge of an offence against them and were subse-
quently released without trial? 

(~) If so, will Government be pleased to lay on the ta.ble a. list of such 
persons in the following tabular form and to state the law under which they 
'Were arrested and kept .i~ confinement--

(1) Serial No. . 
(2) Name, residence a.nd occupation of the person arrested. 
(3) The date of the arrest. 
(4) The ott~nce under which the a.rrest was made. 
(5) Name of tbe officer under whose order the person wa.s arrested. 
(6) The date when the person was released. 
(7) The name of the officer under whose order the person was released. 

(c) Will Government be pleased to ta.~e whether .any compensation was 
awarded or is inten ~  to be awarded to such persons? 

Ir. ·S. P. O'Donnell: (a) It.is So fact that 789 persons were arrested 
and subsequently released without trial. 

(~) The informa.tion is not available at present, and in any case this matter 
is really one which should be referred to the Local Government. I il~ 
however, endeavour to secure the information a.nd supply it to the Honourable 
Member in so far as it can be obtained. He will realise that it will involve 
etail~ inquiries and that some time may elapse before he receives it. 

. (e) The a.nswer is in the negative. 
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MADRAS ENGINEERINO SERVICE. 

216. lit. T: V. Seshagiri Ayyar: (~) Ha.s the Government received 
any memorial from the passed Engineers of the Madras Engineering College 
with reference to the constitution of the' Madras En3ineering Service' ? 

• (.6) Is the Government of India Ra.tisfied that the scheme of re-organiza. 
tion pnhlillhed in the Fort St. George Gazette of the 26th October 1920, i. 
·consistent with the Resolution of the Government of India. on the subject? 

(e) If not, will the .Government be pleased to issue instruotions to the 
Government of Madra!! to reconsider tIle allotment of posts to the Upper 
Subordinate Service in the. Madras Presidency? . 

Colonel Sir S. D'A. Crookshank: (a) An advance oopy of a memorial 
has been' received, ~ut none as yet through the proper channel, that ia to 
say, the Local Government. 

(6) Pending the receipt of memorials through the Loca.l Government 
together with their views thereon, the Government of India know of 
nothing in the appointments made by the Madras Government to the Madras 
Engineering Service, in the selection for which the Local Government haa a 
fl'ee ha.nd, which is inconsistent with the Resolution inaugurating the 
provincial services. 

(c) This que&iion does not arise having regard to the answer to (~) . 

• NAUTICAL INSTITUTION. 

217. Mr. Xabeerud-Din Ahmed: Will the Government be· pleased to 
state whether it is intended to establish a. Nautical Institution at Calcutta. 
for the benefit of Indian seamen who ita-ve done. excellent service during'the 
late war? If so, when? 

INDIAN SEAMEN. 

218. IIr. Xabeerud-Din Ahmed: Is it a. fact that 1& memorial is to be 
erected commemorating the services of Indian seamen during the l8.te war? 

INDIAN' SEAMEN. 

219, IIr. Xabeerud-Din Ahmed: (a) Are the Government a.ware tha.t 
the Indian seamen who come mostly from Eastern Bengal and Assam to seek 
employment. stay in Calcutta. in low, insanitary lodgings or huts kept by 
money-grasping men? . 

(6) Do Govel!nment propose to take proper steps to erect a. Sailors' Home 
in Calcutta. for Indian seamen ? . . 

INDUN SEAMEN. 

220. :Mr. Xabeerud-Din Ahmed: Do GoverD,.ment propose to make 
provision for ...... 

(a) compulsory education for the sons of Indian !J6ILmen in the art of 
navigation and seamanship and for their training in the work required of 
them in the engine-room and in the saloon ? .• 

(6) training ve88els to be stationed .in the principal porta in India. ? 
c2 
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INDIA.N SEAMEN'S UNION, 

221. Xr. Xabeend-Din Ahmed: (a) Are GGvernment aware of the 
existence of the Indiq,n Seamen" s U niGn in Ca.lcutta.for the protectiO'n and 
amelioration of the condition of Indian seamen? 

. (6) Is it nDt a. fact tBat GDvernmont receive telegrams from the said union 
fO'r electing delegates frDm the uniDn to' represent them in the International 
La.bour Conference at GenGa, and wall the reply Df GO'vernment to' the uniDn 
that, owing to' the shortness of time, Indian 8oamen's delegates frDm Calcutta. 
could not be sent? 

(c) Is it a fact that in the reply Df the GDvernment Df India to' the Inter-
natiDnal La.bDur CDnference, GO'vernment stated that there was nO' uniGn O'f 
Indian seamen in India? 

(cl) DO' GO'vernment propose to send representatives Df India.n sea.men fl'Om . 
the Calcutta Union to' represent them at the fDrthcO'ming InternatiGnal LabDur 
CGnfel'ence (to' be held in next OctGber) at Genoa.? 

SUl'l'LY 01' LASCARS. 

2St. (a) JIr. Kabeerud-Din Ahmed: Are GO'vernment ,aware that 
t criJnping' is lal·gely prevalent in Ca.lcutta., and that the licensing Gf brGkers 
fQr the supply O'f la.scars is Qne Qf the gl'ievances O'f Indian ~a en ? 

(6) Are GQvernment aware that at pI'esent Indian seamen are emplQyed by 
licensed brokers, Qr recO'mmended to' shipping 'agents by ghat serangs, who 
charge lasca.rs'ln exorbitant fee? , 

(QueBtion, NOB, 217-222 W61'e not an..worecl aB Mr. Ka66erud-Ditb 
Aimed wa, ahent,) .. . 

RECRUITMENT OJ!' THE JUDICIARY. 

223. JIr. Harchandrai Vishindal: Will Government be pleased to' state 
if they int~n  to give effect t.Q 1.he recommendation of the Public Services 
CGmmissiO'n fO'r the 1Il0re extensive recruitment Gf the Judiciary frGm among 
the Members of the Bar, and, if so, when? 

Ilr. S. P. O'Donnell: The Honourable Member is referred to th& 
a.nswer to a similar questiGn asked to-day by Khan Bahadul' Saiyid MO'hammad 
Ismail Gn the 15th instant. 

ATTITUDE or SIR HAMILTON GRANT. 

~ . Mr. Mohammad Faiyaz Khan: (1) Ha.s the attention Qf the 
G.overnment been drawn to' the cGrrespondence published i~ the Ztlmindar 
(La.hol·e), dated 17th NGvember 1920 •. ~ e  land 2. columns 1 andS, 
regarding the attitude a.dGpted by Sir Hanulton Grant tGwards the public and 
the public a.spiratiGns? 

(2) Will the GO'vemment be pleased to state if the fO'llowing statements 
of the correspondent are true-
, (~) that Sir H. Grant 'cQmmanded a respectable Indian gentleman to tquoh 

bis feet, and Gn refusing to' dO' 80', bea.t him; 
(6) that Sir H. Grant told Mr, Amir Chand not to hQld meetings, ·othe':' 

wise he (Sir H. Gl'&Ot) will nGt be responsible for protecting hillife and 
property a.nd the chastity of the ladies of his h0118e; . 
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(c) that Sir H. Grant told l\foula.na Ishaque not to hold meetings, other-
wise he would get ·him torn to pieces and would feed kites and crows on them. 

(d) that under his regime a. certain vakil has not been allowed to p'l'&Ctise 
aM Oll~ of his (vakil's) brothel's was a. Khilafat WOl'kel', 

The Honourable Dr. T. B. Sapru (on beh~f of the Honourable 
Mr, Denys Bray): The attention of Government had not previously been 
dl'awn to the correspondence published in the Zamindar of the 17th November 
1920, but they have ~a e inquiries and are satisfied that the. statements in 
(a). (c) and (d) are completely untrue. The., statement in (6) is a gross 
diMtortion tff a. statement made by.Sir Ha.milton Grant to the effect that if 
political mef?tings and political excitements were encouraged in .the Frontiet' 
districts, the task of Government in protecting life, and property and in 
preventing the kidnapping of wO.men by tl'8.~ ~bor ~r rJoiders oul~ be seriO,italy 
hampered. Of the sympathetIc a.nd conCllIatory cha.racter of Su' HamIlton 
Grant's administration. of the N ort-West Frontier Province, in circums-
tances of peculia.r difficulty, no Ipore striking evidence could be found than 
his handling of the Hijl-at.movement last sUDlmer whereby he earned the 
gratitude of the Muslim community of the North-West }'rontier Province 
and especia.lly,of the Maha.jil's themselves. 

SAVARltAR BROTIIEBS. 

225. lIr. Kohammad Faiyaz Khan: (1) Will the Government be 
pleased to .. 1&te if the following statements as oontained in the headel' (Alla.,ha.-
bad), da.ted 2nd December 1I~ 0, page 10, column 2, headed {Savarkar 
Brothers Jl.ud their life in Andamans' is true? 

(a) that for the last 11 or 12 yea1'6 they were confined rigorously in their 
cells,·" 

(6) they had to un~el' o ha111 labour, 
(e) Ganesh Damodar, the eldest of the two, is ~fferiD  from daily low 

fever and 101111 of ei h~, ... 
(/I) that the Medical Officers are treating him 8.11 a. tuberculosis patient;' . 
(e) that though he was given the hospital diet, yet he is kept in the cell;' 
(2) If the above statements are true, wijl the Government be pleased to 

state-
. (a). whethc1' the ill-treatment meted out to these brothers is with or against 

the consent, of the Government, . 
(6) if the ill-treatment is meted out a.gainst the wishes. or the polioy of the 

Government, what action does the Government contemplate to take a.gainst 
the officials concerned, 

(e) if it is a fact that be was not a.llowed to take the family membelll there 
011 the Island, when he' was entitled to a. cODce8Bion according to the penal 
loules, as he had passed there full ten years? 

(d) whether aDder these circumstances the Government propose to permit 
Ganesh Damodar to go for a change in a better climate, and receive. 
sanitarium tl'C8.tment. ' 

.r. 8. P. O'Donull: (a) Since a.rrival in the Andama.na, the Sava.rka.r 
brothers have been confined in the jail but _ rigorously. They sleep in 
cells and work in the open daily. 
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(6) Th8ir work consists of light labour. g 

(e) Ganesh is under medical observation; his temperature rise. to 99 
degrees of an evening. He weighs 110 lbs. as against 118 lbs. on admission 
10 years ago. -

(d) and (.,). His illness hl!B not been diagnosed as tuberculosis, but, 'as a 
pree&.utionary measure', he livh in the verandah attached to the cells. 

The repli~to the other queries are-

(a) and (6). They are not subjected to ill-treatment. I 

(c) Both brothers have been ten years in the Settlement, but. they ca nno-
be classed as self-supporters or allowed to import their families there so long 

. as they are not relea.Sea from jail, and at present, at any rate, it would be-
dangerous to release them. The case of these brothers was, however, taken up 
by Government two months ago and is ~n er consideration. 

KNICKERS POll. POLICE AND Mn,rull.Y. 

226. Xr. Mohammad Faiyal Khan:" (a) Is it a fact that compulsioD 
is imposed on the police and military to 'wear knickers? 

(6) Are the Government a.ware that the wearing of knickers is against the' 
religious commandments of the Holy Quoran. as no Musalman. is allowed to· 
keep his knees bare under any circumstances? . 

(e) Do the Government propose to remove this restrietion with the least 
p088ible delay? . 

Mr. S. P. O'Donnell: It is presumed the reference is tci t Shorts: ' 
So far as the police are concerned, the Government of India have not issued 

any orders on the subject. 
As regards the we&1ing of shorts in the army, no compla.ints have been 

made. Shorts have been worn for many years and are reported to be popular 
with all classes of soldiet's, especia.lly in the hot weather or when ireat physical 
aativity is required. Should experience show that the men have changed 
their minds and ha.ve genuine reason for doing HO, Government would be 
prepa.red to give every consideration to theil' representation, a.nd, in the 
case of the police, to draw the attention of Local Governments to toe 

. matter, should any orders prescribing the wearing of shortH have been issued 
by them .. 

GOVERNORS SAT,ARIES. 

227 _ Ir. Iohammad Faiyaz Khan: Will the Government he pleased 
to state what additional burden bas been imposed on the Indian Exohequer on 
account of the increa.ae in the ialaries of the Govel'DOrH, the Members of the 
Executive Councils and the newly appointed Ministers? Ha.'I the GovelnmentJ 
taken into consideration the. possibility of reducing. this burden ? . 

Ir. S. P. O'Donnell: The extra COllt involved on account of Governors' 
and Members' of Executive Counc:ilsis Re. 6,56,000 pel' a.nnum. 

The Government of India do not propose-to suggest to the Secretary of 
Siate~hat any reciuctioll should be made in the Ralaries which ha.ve recently 
been fixed for these officials by him. . 

It is impossible to.y what the extra. cost ""ill be on account of iniater ~1 
because the aalarias of ·Minidera' will be fixed by the legislatures concened. 
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The Honourable Member ean doubtleaa obtain the information from ~ 
Governments in due COUl'B8. 

CRU(JNAL INVESTIGAtION DBPARTKUT. 

228. Itr. Mohammad Faiyaz Khan: Will the Government be pleaeed 
to state the total strangth of, and the total strength on, the CriminAl Inves-
tiga.tion Department in India, 

(a) six months ago, 
. (6) at present. 
Itr. S. P. O'Donnell: As far as the staff of the Director of . the Intelli. 

genee Bureau is concerned,_ I have had a statemeut prepared giving the 
information asked for, which I will give to the Honourable Member. If he 
requires information in regard to provincial Criminal Investigation Department.e, 
I am afraid, the information is not available here, but inquiry might be made 

.. by him from the Local Governments concerned. -

EllIORA-TION OF INDUNS OVBBSEAS. 

229. Ir. lIohammad Faiyaz Khan: (I) Will the ( o ern~entbe 
pleil.sed to state whether, and if so, under what laws or regulations, Indian 
citizenll are prohibited fl'om e-ntering or working as labourers, etc., or in any 
ca.pacity in the following countries-, 

(a) United Sta.tes of America, 
(6) Canada, Australia, New Zealand, South Africa and other Crown 

Colonies? 
(2) Will the Govel'llment be also pleased to state if t.he citizens of the 

countries mentioned above are allowed to come to India and work here without 
any l'estraint or restriction? 

Ir. C. A. Innes: (1) There are no laws in any of the countries men. 
tioned :prohibiting the entry of India.ns eo nomine. But the following laWs·-or 
regulations under them are, or may be, used to prohibit the entry of-Indians 
into the countries named. 

United State, of Ame,.;'ca.-Act to regulate the immigration of aliens to, 
and the residence of aliens in, the United States, 1917. 

Canada.-The Immigration Act, 1911. 
Audralia.':"'-The Immigration Act, 1901-20. 
New Zealand.-The Immigration Restriction Act, 1908, as amended by 

Act 16 of 1910 and by a further Act, passed at the end of 1920, copies of 
which have not yet ~che  the Government of India.. 

&utl6 Africa.-The Immigrants Regulation Act, 191~ 
There are no laws or regulations prohibiting the entry of Indians into 

any Crown Colony. _ 
There are .no law" or r~~tion  prohibiting I~ ia.n8 ~  working as 

labourers or In any capaCIty 10 any of the countries mentioned or in any 
Crown Colouy. 

(2) The answer to the second part ()f the question is in the aftinnative. 
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INDu.lt' NON-OI'PICIAL WI'1'NE8S:8:s BE'POlt!1I THB ESKER' COKKITl'EE. 

280. IIr. Jfohammad Faiyaz Xhan: Will th.~ Government be pleased 
to state the names of the Indian non-official witnesses, if any, who ga.ve their 
evidence before the Esher Committee?' 

Bir Godfrey Fell: The names a.re ail .fo~o a : 

The Honourable Mr •. B. N. Sa.rma.. 
The Honourable Mr. Sastri. 
Dr. Mullick. 
Mr. K,. C. Roy. 

EA8TBRN BENGAl. RAILWAY. 

~ -281. )lr. Xabeend-Din A.hmed: (a) Will the Government be. pleased 
. to state-

(t) Wha.t is the proPortio~ of officers and clerks amongst the Hindus, 
Muhammadans and Anglo-Indians in the employ of Eastern Bengal Railway? 

(ii) What is their percentage of population in East Bengal? 
(6) Do'the Government propose to make IIllitable provision to appoint 

offioers and clet'ks in proportion to their percentage of population? 

EASTERN BENGAl. RAIl.WAY. 

232. IIr. Xabeerud-Din Ahmed: It! it not a fact that the Anglo-Indian 
officers and clel'ks of the ElUltern Bengal Railway get higher ialary than the 
Hindu and Muhammadan officers although their duties a.nd responsibilities are 
just the same? 

STATION MASTERS IN EASTERN BENGAl. RAILWAY. 

283. )Ir. Xabeerud-Din Ahmed: Will the Government beplea.sed to 
.. state how manY' station masters and assistant station masters are there.in .the 

Eastern Bengal Railway and how many of them are Hindus, Muhammadans 
and Anglo-Indians? 

SCAI.!: or'-PAY IN EASTERN BENGAl. RAILWAY. 

234. )Ir. Xabeend-Din Ahmed: Will the Government be pleased to la.y 
on the table the scale of pay drawn by each q.nd every Anglo-Indian in co~
parison with -that of a Hindu 01' a Muhammadan 8.cting in the IIBme ca.pacity 
In the Eastern Bengal Railway? 
(QUIBtion. Ito •. 231-934 fOere not an.weretl a. Mr. Ka6eerutl-])in A!metl 
lOa. a61ent.) .... 

SKPARATION OP JUDIOAT. AND EXECUTIVE FUNCTIONS. 

235. Rai J. N. Kajumdar Bahadur: Will the Government lie pleased 
to state'Wltat steps, if any, have been taken in order to hring about the sepllo"'" 
tion of judicial and exe<lutln fun~n  j if not, is the Governm-ent now &oi,ntJ 
to take any steps? . . 

. r~ S. P. O'DoueU t The 'Membel' is referred to the -reply given to the 
q,uestion numbered 198 in the List of Business for to-d.ay. . 
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V AXIl.S AND THB CALCUTTA HIGH COURT. 

236. Rai J. N. Majumdar Bahadur: Is it a fa.ct that no Vakil of the 
Calcutta High Court ha.s been yet em'oUed as Advoca.te, and is the Govern-
ment going to ma;ke any provision enabtrng them to be enrolled as Advocates, 
as in other High Courts? 

Mr. S. P.' O'Donnell: The o ~n ent of India. have no official inform&-
tion on the point, but so far all they are aware, no Vakil' has been enrolled as 
an Advocate of the Calcutta. 'High Court. As r~r 8 the second part of the 
que"tion, I would refer the Member to the answer given by me to his Sluestion 
to-<1ay regarding legal education. 

"MARTIAL LAW INSTRUCTIONS. . . 

237. Rai J. N. Majumdar Bahadur: Will t.he Govemmcnt be pleased 
to state l~ether any changes have been ma.<le in the Ma.rtial Law, as promised 
by theSecrctary of State for India in the House of Commons? 

Mr. S. P. O'Donnell: The Honourable Member is referred: to the reply 
given to the question put 1,>y Sir Sivltswamy Aiyer on this point. 

LORn Fnn,AY'S RBROT.lJTION IN THE HouSE OP Lonns. 

238. Rai J. N. Majumdar Bahadur: Is th~ Govemment awal'C that 
Lord Finmy'R RCf;olutioll in the House of L01m has produeed·a very bad effect 
-on the public mind in this couptry ? 

Mr. S. P. O'Donnell: The Government a.re aware that it has met with 
general disapproval in this country. 

SurERINTENDENTS OP POST OPPICES. 

239. Rao Bahadur T. Rangachariar: Will the Govel'llment be pleased 
to state what orde1's have been paosHed on the representation of the Superin-
teridents of Post Offices, submitted in July 1920 ? . 

Mr. C. A. Innes: I note for the Honourable Member's information that it 
is difficult to keep pace with the demands of these officers. In Mal'Ch 1020, 
they asked for a Hcale of Rs. 300 rising in 20 years to Rs. YOO. In July, they 
asked for a. scale rising from Rs. 800 in 20 years to Rs. 1,000. In October, the 
Postal Officers Association del\landed a scale rising from Rs. 350 in 18 years 
toRs. 1,000. These last representations are "till under cODRideration, but the 
Honourable Member will remember that the pay of these officers was . substan-
tially improved only in July.last. 

POS'l'AY." OFFICERS' DEruTATION. 

240. Rao Bahadur T. Rangachariar: Is it a fact that a deputation 
·of Postal Offioel's waited. on the Honol11'l1.ble Membel' for CQmmerce and 
Industry in SepteJ)lber , last to represent theil' grieva.nces on the subject of pay ? 
If so, will the Government be pleased to state what view the Honourable 
Member took on the subject? 

ilr. C. A. Innes: Yes. 
A note was taken of the representations of the de putation and the Ho~our-

.able Member promised to consider them. . ' 
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SCHOOL 01' INDIAN HlSTOll.lC4L RESll.6.lI.cB. 

i4ol. ][r. P. P. Ginwala: wm the Government be pleased to·state-
(a) What facilities exist for research in Indian History, and whether any 

progress has been made towards the fouftdation of a school of Indian Historical 
Resea.l'oh sinoe the Conferenoe of Orienta.lists at Simla in 1911 ? 

(6) Whether the foandation of suoh a ~hool may be expected in the near 
future,; and, if HO, when? . 

(r) ,Whether Government propose to cODsidel' the advisability of appointing 
a Committee consisting of Indian and other Oriental schoJa1'8 to oollect 
materials and to write an authentio History of India and whether for that 
purpose unpublished diplomatic and other original documents in the possession 
or under the control of Govemment will be' placed at the disposal of such 

, Committee? .. 
J(r. H. Sharp: (I~) There are chairs of Indian History in some of the 

Indian universities and there are certain 10l~1 institutions and societies whose 
activities are partially or wholly directed to research ill Indian History. It is 
thought that by 'a School of Indian Historical Research J" the Honourable 
Member alludes to the Oriental Research Institute which was proposed at the' 
Conference of Orientalists held at Simla. in July 1911. Difficulties have 
arisen regarding the establishment of such an institute and the proposal is at 
present in abeyance. In the meantime, ar~ou8 local institutes have been; 

. developed. 
(6) The reply IS in the negative. 
(e) The Government of India do not propose the appointment of a 

committee of the nature contemplated in the que"tion. But, as the Honour-
able Member is no doubt' aware, an Iridian Historical Records CommissioIl has 
recently been established. I shall be glad to supply the Honourable Member, 
should he so desire, with copies of the Resolution on this subject and with the 
proceeding8 of the Commission, which deal with lIome aspects of the quesiton 
asked. 

NORTH-EASTERN FRONTIER • . 
242. Ilr. P. P. Ginwala: Will the GoverIlment be pleased to state-
(a) the total expenditUl'e incu1'1'ed for the pl"Otel,'tion of the north-eastern 

frontier in Burma and the cont"ibution made by the Burma Provincial Revenues 
towal-ds such " expenditure per annum, during the last five y:eaTl! and the pro-
portion bome by such contribution to the tota.l "'revenue a.nd expenditure of' 
Bunna? 

(6) the correllponding figures in respect of the N orth-Western FI'ontiel' 
relating both to the expenditure and the pl'ovincial conh-ibution? 

'Sit' Godfrey Fell: It is underRtood that the "Honourable Member does 1I0t 
refer to the cost of special operations which have been undertaken, 'from time 
flo time, on the north-eastern arid north-western frontierR. whicl. is contained 
in the published ~'ina.nce and Revenue Accounts of ·the Government of .India, 
but that his question refel'9 only to a.nnual ordinary expenditure for the past 5 
years on .the protection of the two frontiers. 
, 'rhe q'Uestion does not admit of a categorical answer, because no portioR of' 
the standing army ih India, and consequently no portion of ordinary military-
expenditUre, is alloea.ted to the protection -of the North-East or North-West 



Frontier, 01' of any other area. The strength of the Army in India. and ita 
'distribution are determined with reference to the requirements of the defence 
of India 88 & whole. ' 

ABSAULTFI UlON INDl.A.NB BY EUROl'BAN8. 

243. Xr. P. P. Ginwala: Will the Government be pleased to lay on the-
table a statement covering the years 1915-1920 showing separately for each 
local Administration, the cases judicially decided 6f assaults upon Indians by: 
, Europeans' &8 defined by the Code of Criminal Procedure, 1898, and 'giving, 
where available, the following particulars, vie,-

. (a) the name, country of birth and occllpation and age of the complain. 
ant and accused, respectively; 

(6) the sect·ion of the Indian Penal Code, under which the complaint was 
made, or the accused was Bent up for trial, and the section under which the 
a.ccu.sed W!IB charged by the Court; , 

(0) t.he nature. of ,the injury complained against, indicating whether-
. 'grievous hurt' or f death' ensued as a direct or indirect result of such 
injury; . . 

(d) the tribunal by which the accused was tried; 
((I) tho result of the trial, and the amount of p]lnishment where the 

accused was convicted and tho section under which he was convicted; 
(/) the actioll, if any, taken by the local Administration, where the-

person convicted was a servant of Government; 
(9) whether the conviL-tion and action. if any, wero reported by such local 

Adminildl'ation to the Government of India, and whether in anr case so-
reported the Government of India took a.ny and if so, what exception to the 
absence 01' inadequacy of the action taken. by the local Administration? 

Mr. S. P. O'Donnell: The information aNked for is being colleG-ted and 
will be supplied to the Member as so 011 as possible, 

ASSAULTS {IrON' hmlA.NS BY EUItOrEANS, 

244. Ifr. P. P. Ginwala: Will the Government be pleased to lay on th~ 
table a [';tatement covering Hie years 1913-192Q an.! Rho'wing alist of cases 
not judicially tried, but which were re})orled to the local Admini8h'atioIlS or to-
the GovernIllent of India, or which otherwise came to .their· knowledge, where 
Indians were assaulted or insulted by 'Europeans' M defined by the Code of 
Criminal Proce~ure and the action, if any, taken by the locat Administration, 
or the Government of India, as the case may be, whether the European was 
a. Government servant? . 

Mr. S. P. O'Donnell: The information asked for is being collected and 
will be supplied to the Member as [';oon as'possible. 

Rao Bahadur T. Rangachariar. I should like to ask whether this 
information. as soon as it is collected, will be circulated to the other Members 
of this Af;sembly or wbether it is for the private information of the Member 
who asked the question. . 

The Honourable the President: When an answer of that lrind ill given 
and the matter is circulated privately, it should also be laid on the table and 
printed in the proceedings of the Assembly. 

Kr. S. P. O'Dollllell: The information will be laid on the table. ~ 
·r 
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REGUJ.ATIONS OF ,T~ RAN(;OON UNIVERSITY, 

245, ltr.P. P. Ginwala: Will the Government be pleased to st&te-
(a) whether its, attention was drawn to the unUS1Ul.l provisionll l:ontained 

in section 31, sub-section (1), of the Rangoon University Act, 1920, under 
which the Cha.ncellor has the power of making all the First ReguIa:tions. 
without consulting a.ny UnivjlrSlty au,hority, and if so, whether t,hc inclusion 
of thill sub-section Wall approved by t,he Government? . ' 

(6) whether it is awa.\'e that the Chancellor, in thl:\ exercise of ' this unullu8.l 
power, promulgated the First Regulations without inviting public opinion oi' 

',.,previoUil puhlication and that their promulgation wa.s largely rMponsible 
for .,the more or less complete boycott of the University from its very 
commenoement ? 

(c) whether the Regulations dealing with the admission of studentR were' 
submitted for a.pproval or reported to the Governor General in Council, before 
they were promulgat.ed ? ~ 

(d) whether the Government is aware that there is much opposition on 
the p&t't of students and others to the compulsory 'Preliminary course' of 
one yea.r presCl'ibed by the Regulations, and, if so, whether it contemplates any 
a.ction'ullder'sectio. 21, sub-section (~), of the Rangoon University Act, 1920, 
or under any other provision of that,Act? 

IIr. H. Sharp: (a) sub-Rection (1) of section 31 of the Rangoon 
Unive\,lIity Act was added to the' Bill after the Government of India. had 
approved the introduction of the Bill, In the fil'8t inst!l>nue, the firflt Regul ..... 
tions of the University were scheduled to the Act, 'l.'he Government of India 

. considered this an a.wkward afl'angement, with the l'esult that the Local 
Govet'nment added the sub-section ~n question and separate4 the first Regulaoo 
tions from the Bill. 

(6) The fra.ming of the first RegtJlations of a University in the ma.nner 
dire(..1;ed by Govemment and their a.pproval by Govemmcnt form noJ; 
uncommon features of University fegis1a.tion, }'Ol' the reaSOIlS stated in the 
reply to (a), the provisions of sub-section (1) of section 81 of the Act go 
rathel' further than the provisions in other Acts, 

As rega.rds that part of the quest,ioll which asks whethet' the Challcellor 
promulgated the fil'8t Regulations without inviting public opinion or previous 
publication, the Government of India "re not a.wat'e precisely to. what extent 
public opinion was invited, But they understand that the Bill, as a whole, 
together with the Statutes and Regula.trolls, was the result of long delibera-
tion in a committee and a sllb-committee, and they obset've and tha.t the 
draft Bill, togethel' with the first body of Regulations was published. in the 
Burma Gaeettc of May 29th, 1920,plior to the introduction of the measure 
in the local Legislative Council, over the signature of'Mr, p, 1', Ginwala, who 
was then' Officia.ting Secretary to the Burma Legislative Coun(lil and is 

. believed to be identical with the Honourable Member who asks thilt question, 
Pinally, it appears'that some of the provisions of the Act and Regulation. 
are alleged as a cause of tbe inCidents wbicb have' taken place since the 
ini~tion of the University, But the Government of India. are not aware 
to wha.t ext.ea.t this is t'Cally the case. " 

(1:) A dr8.ftof first Regulations W1WI submitted to the Governor General 
inCouncU together with the first dl'aft of the Bill. The submission of 
Re ul ti~nll regarding admission would Dot appear to be nece ... ry ~ er. Ub-
section (2) of section 21 of. the Act, . ' 



THE INDIAN TEA CBSS (A'MEND'MENT) BIl.L. -fit 1'1-

,(Ii) The fil'flt part of the quel'tioll hall aheady "been bllwered as far as: 
possible:. The reply to the second part of the question ~  in the negative . 

. THE INDIAN TEA. CESS (AMENDMENT) DILL. 
The Honourable Sir Thomas Holland : I beg to move that the Bill to 

12 l' Jd' 'amend t~e In(liau Tea Cess Act of 1903 be now; taken into coJVri-
," • deration. When I had the privilege of intt'OCiucing tbis Bill, I 

explained its principal features and consequen'tly there ill . 110 necellllity now to 
review the na.ture of the measure. But there ill one point that I should like to· 
(llear up as a possible way of fore-lltalling unnecessary ·sppcc·hell. I understood 
from the remarks made by Mr. Chaudhuri when thit; Bill was introduced tha.t 
the increased cess might he found to he a hardship to the I'ma]Jer planter,' 
especio.lly under the present conditions of depresl'ion in the tea trade .. I hope, 
that this fear will not be substantiated by experience.. III the first place, the 
Bill is purely an 'enahling) measure and will not bb applied unless the tmde-
definitely asks for it. Even then, it is not the intention to attain the 
maximum cess at-- once, but only by small instalments, &8 and when the 
repreRentatives of the trade consider it to be neootlH&ry. The total amount of 
cess ultimately possible undel' the Bill is 8 annas per a hundl'ed pounds, which is, 
roughly, about 1 per (lent. of the average value of the tea. exported. So that, 
if the cess is limited to instalments, the percentage charged wjJl be almost 
inappreciable. . 

In the second place, it is advisahle to seeure the necessary statutory 
powers, sO that those engaged in the tea. tmde may be,.a.ble to take advantage 
of any improvement that may occur in the market conditions, in order that 
they may extend thei:r markets, especillliy in foreign countries, and 1;0 be a.ble 
to anticipate any such depre!3!ion as is now occurring. . 

Then, I think a. more important point, from the point of view of tho small 
planter, is this. 'l'he smo.ller gardens and those less well established i"po~ 
of their products mainly in the loeo.l markets, the better brands being those 
that contribute to the export trade. Well; as I Raid before, the cellB is charged 
only on the tea exported. Consequently, money so obblined at the expense of 
the .consumer is used for propaganda, partly, in India itself. The Rman 
garden, therefore, gets the benefit of this propaganda work without having to 
pay anything whatever for its cost. I can understA.nd that a exporter might 
consider a time of depressit>n to be unsuitable for an .increase in the cess, but a 
. small planter ought to welcome a measure that will improve his local 
market at the cost of other people. Still, I recognise that there are pitfalls in all 
trades, especially when prices are 80 rapidly varying, and I can readily promise 
my Honoumble friend that tho Bill will not be broughtillto force without 
)irst finding out if the tmde still wants it. I hope that will satisfy the. 
interests which ho has flO generously represented. 

The motion was adopted. 
The Honourable Sir Thomas Holland: SUo', I beg to movq that the Bill 

be now passed. . 
The motion WIIB adopted. 

THE INDIAN PENAL CODE (AMENDMENT) BILL. 
J[r. S. P. O'Dcmnell: Sir, I rise to move for leave to introduc.e a BiV 

12 6 further to amend the Indian Penal Code, 1860. The p;ovisioDS 
• P. K. of the Bill are simple, and I do not think it will be Decesp.1'y for 
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me to deta.in' the. Assembly iong. The object of the Bill is to a.mend' the 
provisions of the India.n Penal Code on the subject of the forfeiture of property. 
Forfeiture is a form of punishment which ill modern times has flLllen more and 
more into disuse and the Government consider tha.t the time has come when ita 
employment Rhould be restricted within very narrow limits. At present under 
section ~ of the Indian Penal Co~e, whenever a person is conviCted of .'U:l 
offence punishable with death, th~ court may direct that all his property shall 
be forfetted to Government, and whenever a person is convicted of an 
offence for which he, must be tmnf:!ported or sentenced to imprison-
ment' for a. term of 7 years or upwards, the court ma.y direct tha.t the 
rents and profits of a.ll his property, during the period of his tra.nll-· 
porta.tion or imprisonment, shall be forfeited. It is proposed to repeal 
these provisions. Agaia, under section ,61' of the Indian Penal Code, a 
person convicted of an offeuce for which he is liable to forfeiture of all hii 
property is incapable of acquiring a.n]' property for his OWD. benefit until he 
has undergone the punishment awarded, or the punishment to which it haa 
been commuted or until he is pardoned. It is proposed to repeal these provisions. 
Lt.stly, under sections 121 and 122 of the India.n Penal Code, a persoll found 
guilty of the treasonable· offences, to which those sections apply most be' 
tlentenced to fOl'feitul'e of all his pror.;rty. 'rhe retention of an a.utomatic penalty 
of forfeiture is hardly consistent WIth modern pradiice and, moreover, examina.-
tion of the statistics of the last ten yeal's shows that suoh sentimees have, in a. 
very great majority of. .. (.'8.S",S, been remitted by the Government. The Bill, 
aocordingly, sub",1;itutes for these oompulsory provisions provillions which will 
allow the COU1t to impose this penalty or not as they may think fit. ' It is not 
considered desirable to abolish the puni b en~ of forfeiture altogether in these 
sections, hecause it has heen found a U8efnl form of punishment in the' 
N ortb-West Frontier Province and in Burma.. 'l'he imposition of ,the penalty, 
4owever, will rest entirely with the courts and there is no reason to suppose that it 
will be imposed save in exceptional ca.!IeII. I do not thik it is necessary for me 
to SIW a.nything more at present on the subject of the Bill. There will of 
.eour;e be an opportunity at a later stage for full discl18sion. 

The motion was adopted.' 
IIr. S. P. O'Donnell: Sir, I introduce the Bill. 

THE INDIAN LIMITATION (AMENDMENT) BILIJ. 
lit'. 8. P. O'DoDnell: Sir, I rise to move for leave to introltuce a Bill to 

amend the Indian Limitation Act of 19~8. The object of the Bill is to avoid 
the difficulties created by the conflicting decisions of some of the High Courts 
regarding the interpretation of some of the provisions of the Indian Limitation 
Act. The Calcutta and the Madras High Courts ·have in effect held that the 
general provisions of the Indian IJimitation Act cannot be applied in oomputing 
the period of limitation specially preRcribed hy any special or local .law. This 
view is based on their interpretation of section 29 (1) (~). of the Limitation Act 
which la:ys down that nothing in·the Act s.hall effect or alter any period of 
limitation, specially prescribed. for any suit, appeal or application by 8onyspeoial 
()[loeal law. On the other ha.nd, a different view has been taken by the 
Alla.ha1¥ High Court on the ground that a special or loca.l1aw is not in itself 
a complete code for limitation. The Bill proposes to place the matter on an 
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unequivocal footi!qr by providing that tbe general provisions of the Act, , 
namely those embodied in sections 4 to 10 and 12 to,18 of the India.nLimita-
tion Act shall . appo/ to any pel'iod of limitation prescribed, unless they IIol'8 
specifically excluded, i.e., excluded by the provisions of any special or localla",. 
Local Governments and High Courts ha.~e been consulted in the mattalr and 
they are generally in favour of· the adoption of this COUl·se. It will then reet 
with Local Governments to examine the special and,loca.llaws with which thel 
.are concerned and if they are of opinion that any of the gem;ral proviRion. of 
the Indian Limitation Act IIbould not be applicable to a period of limitation 
specified in such special or local law, they call take steps to ensure that that 
proviRion is not 110 applied by introducing legislation amending the special or 
local law in question in the local legislative council. The alteration proposed 
in section 5 ill eSllentially of a drafting character. It is thought that the proper. 
rule is that in the case of ordinary general acts this Ilection should apply-
. .automaticallyto all applications and that the reh-triction 1mposed by .ection 2g 
(1) (6) IIhould continue to apply in the case of other applications. That ill to 

'say, Rection 5 will not be applied to special periods of limitation preacribeci by 
special or local laws. 

IIr. J. Chaudhuri: May I submit, Sir, that Bills of this natUl'e should 
12·12 P.ll. 

be circulated amongst Members beforehand. It has been, I 
know, the practice to lay the Bills, on the table on t4e date of 

introduction. But, &.8 in this Bill there. are more than half a dozen wb .. 
sections referred to, and it is difficult for us to follow the scope of the Bill ...••. 

The Honourable the President: Order, order. When a motion for 
leave to introduce a. Bill is made, any' Member, under Standing Order 7~ 
-known in the House of Commons as the Ten Minutes Itule-, may rislrto oppose 
.& Bill, but no Rpeech may be delivered by a Member unless he intendH to 
oppose the Bill and to divide the Homie against the Bill. Ample opportunity 
will be given at further stages in the conRideration of the measure for 
Honoul'able Members to exprel!l! their opinions ullon it. But the provision in 
this Rule cleo:rly indicates- and it is the intention of the Chair so to interpret 
it-;-that on introduction, '80 Member may make a short speech explaining the 
nature of the Bill, and any other Member may. make a short speech explaining 
bis reasons for oJlposing it provided.he intends to divide the House. This is 
the Parliamentary pra.ctiee, which, I propose, we should follow bere. . 

Mr. J. Chaudhuri: I did not want to make a speech, Sir. I only 
wanted to suggest II. matter of practice. My simple suggel!tion was this, 
that Bills of thil! nature, instead of being laid on the table on the day the 

. Member propORes to introduce them, should be circulated amongst Members at 
iea.st olle day befol·ehand. That is a matter of pt'lLCtice. I am not making 
any commentR at all on the Bill. 

The Honourable the President: I have no doubt that Govemment will 
do their utmost to consult the ~on enie lce of Members of this Assembly iD 
this matter. . 

Mr. E. L. Price: Sir, would I be in Older in asking a simple question, 
1'''1''- P .. arilling out of the speech of the HonoDrable MembeTwho introduced 

r U .-. the Bill ? 

The Honourable the President: If I a.llow the Honourable Member 
to ask a question, it may be such an a.rgumentative question as t&Uy to 
.amount to a. speech. Even jf I allow him to ask a simple ue~tion, then 

., 
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immediately of cour8e the right al·ises for othel' Members to follow suit. The, 
provision laid down in the l'ule is a sound provision for the orderly business 
of the AB8embly, vi:" that at the introduction, tha~ is to say, at a stage when 
Memhers cannot know very much about the Bill except its broad principle, 
there should he nothing but, at most, two brief speecbes and the decision of t~ 

.. Houlle as to wbether leave ,shall be given to iJltl'oduce 01' not. 
Th~ question is that leave be given to introduoe the Bill. 
Tl1e motion was adopted. 
Ir. S. P. O'Donnell: Sir, I introduce the Bill. 

THE INDIGO CESS (AMENDMENT) BILL. 
mr. J. Hullah: I beg leave, Sir, to introduoe a Bill to amend the 

12.16 Indigo Cess Aot, 19\5. The proposal is'to levy the oess at th~ 
P.K. rate of Rs. ) -S-O per hundred weight of 112 pounds instead of 

at the rate of Re; 1 per maund of 821 pounds. 
The change is proposed simply for the sa.ke of convenience,-the 

convenienee both of Governmentandof the indigo industry. It is not designed 
in a.ny way to produce additional revenue. It has been' represented to us that 
transactions in the sale and purchase of indigo, at a~y rate throughout 
Northern India, are made on the basis of a maund. But the maund is 1I0t 
that of S2} pounds whioh is mentioned in the Act, hut is one known lIB the 
'factory tbaund' of 74'66 pounds. It has, therefore, been suggested that 
t.he cess should ,be levied at tho rate of Rs. 1-8,-0 a. hundred weight. The 
hundred weight is the unit usually adopted in our Customs statistics and will, 
therefore, be a. convenient one for Government. And just a.s Rs. I-M-Il is 
one and half times Re. 1, so it will be seen that a. hundred weight is almost 
exactly equal to one and half times a 'factory maund' of 74'66 pounds. 
In f-.ct, the differeqce is actually only 1-1 OOth of a pound. I have said tSat 
the change is not in any way intended to produce revenue. As a matter 
of fact, the result will be to increase very slightly the proceeds of the cess, 
since the rate of Rs. I-S-0 a hundred weight is equivalent to a l'ate of Re. t 
per maund of 74i pounds, and not of 82l pounds. But, as Honoul'able 
Members a.re ,doubtless awaro, the proceeds of the cess are devoted entirely 
to the benefit of the illdust?" They are spent on scientific investiga.tion 
into the methods of cultivatIon, on chemical a.nd botanical research, and on 
improvements in the method of manufacture. The Government, therefore, 
will get no direct pecuniary benefit from the change. 

All the Local Governments in which the cultivation of indigo is of any 
importance have been consulted, and they in th~ r turn 'have consulted the 
induatry in their provinces, The proposal has met with general acceptance, 
a.nd 1, 'therefore, now ask for leave to introduce the Bill. ' 

. The Honourable'the President: The question is that leave be given-to 
introduce a Bill to amend the Indigo CesB Act, 1918, 

The_ motion was adoPted. tir. J. lIuUah: Bir, I introduce the Bill. 
'. 
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THE IMPORT AND EX1)ORT O}' GOODS rA D ~ T) DILL. 
Mr. C. A.. lD.nes: I rise, Sir, to ask for leave to introduce a Bill further 

I • ., to amend the Import and Export of Goods Act, 1916. The Bill, 
UI. 8ir, is a. Ycry short one. The only important clause is clause (2), 

which extends the life of the Imp()rt and Export of Goods Act, 1916, for one· 
year more, i.e., up to the 3ht March 1922. Honourable Membel'fl are no 
doubt familil\l' with the history of this little Act. It was passed in 1916 &8 .. 
war mea.sure. It waR designed to enable us to exercise that detailed oo.ntrol over 
imports and exports which ' a.~ considered necest;&ry for the successful prosecu-
tion of the war. Accordingly "cction 1 (3) of the Act ate originally passed provided 
that the Allt should remain in force fOl' the duration of the war and for six 
months later. I believe, I am correct in saying, that officially the war has not 
yet ended, but in 191IJ, the Government of India thought it proper that the 
Indian Legislative Council should have an opportunity of considering whether 
this Act should be allowed to remain in foree. At that time the A<:t was 
required almost entirely with reference to the foodstufts position. The Sea 
Customs Act gives 11S power to prohibit or restrict by notification the import 
or export of specified goods eitller generally, or to 'or from specified countries, 
places aJld ports outside of British India. But the Import and Export of 
Goods Act provides a more elastic procedure. It enables us first to prohibit 
exports, than to relax the prohibitio~ to such an extent as may seem advisable. 
and then finally to regulate these limited exports by means of licenses issued 
by the Collectors of Customs, such licenses containing such conditions as may be 
thoUght suitable to the circumstances of the particular goods in question. A 
Bill was accordingly drafted extending the Act for three years and w ... 
placed before the Indian Legislative Council in 1919. By reqllelt. it wae 
postponed to the last Delhi Session and then it was remitted to a strong 
Sell'(.'i; Committee wbich contained five non-official Members. The Select 
Committee was specially instru('lcd to report whether the scope of the 
Act should be limited in any way, but it did not advise this course. 
Instead, it recommended that the Act should be extended in the first instance 
for one year more. At the same time it placed clearly on l'ecOrd its opiniOil 
that the food&tufts position might at any time necessitate a further aten.-

. sion of the Act. This is what has happened. AI Honourable Members are 
.ware, the last yea's monsoon was a very disappointing one. and it is still con-
.idered necessary to place restritJtions on the export of certain foodstuft •• 
I should like to explain parenthetically that the Government of India hay. 
not in any way abused the confidence Teposed in us last by the LegisJati" 
Council last year. Only one new commodity has been brought on the Prohibi-
tion List within the last year, that is coal, and this action was not taken until 
every Chamber of Commerce in India had been consulted and until the 
matter had been twice diseussed at Calcutta at Conferences at which all the 
interests aftected were represented. On the other hand, lome commoditiel!l 
have been removed from the lisf;, and the notifications noW' in force are 
confined 1I0101y to certain food grains, to flour made from tbose foodgr;ainl, 
to coal, quinine, cinchona bark and Russian Rouble Notes. The last three 
aTe not of much importance in the present connection, for we could deal 
with them, I think without serious inconvenience 11nder the Sea CustoDUI 
Act. The (,'ase for oontinuing the Act rests upon the necessity of restricting 
the export of foodstuffs a.nd coal. . 

I take foodstu1fs first. All restrictions on the export of rice from liunna 
to India. have been abolished. But exports of rice from Burma to foreign 

D 
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oountriesare still controlled, by means of licenBe8. These licenset are 
yequired to enable us to be in a position to maintain the closest 
"POssible watch over the amount exported and over the effect of those 
eJ:ports on, internal prices. This action has been taken mainly in the 
interests of India proper, and consequently exports of foodstuffs from India 
proper are more rigidly controlled. At the same time we have to make 
.~ e ent  to allo,v small quantities of the prohibited foodstu«s to cOlmtrie. 
where there are resident Indian populations, or which are dependent on India 
for supplies and it is for this reason that we still require the Import and Export 

'of Goods Act. We cann,ot merely prescribe a limit up to which eXI)orts may 
be allowed, and then leave eJ:porters to scramble for shipments up to thai; 
limit. This procedure would neither be convenient to the trade nor in the 
interests of consumers. If we restrict exports in this way, we must go fur-
ther and also regulate them. We do this by means of licenses i!lsued by 
Collectors of Customs. The discretion of these Collectors is, of courlie, COIl-
trolled. They are not allowed to impose conditions which have not been 
approved by the Government of India. Their instructions are to distribute 
these licenses among established shippers to the countries concerned, or to illtlUe 
them to exporters nominated ~ those countries. This procedure obviates the 
danger of exporte1'8 buying foodstuffs for shipment and then being left with 
those foodstuffs on their hands, and it prevents the price of the foodstuffs being 
unduly raised by competition among the shippers. It is for this reason that 
we think that so long as we restrict the export of any foodstuffs in this way 
from India, we require the Import and EJ:port of Goods Act to enable us to 
regula.r8 those eJ:ports and impose such conditions as ml;l>y be thought suitable 
in each Close. 

I come now to coal. The coal position, as this Assembly no doubt knows, 
is very difficult at present. Demand hu oustripped available supplies and 
consumers in India have been experiencing great difficulties in obtaining 
.applies. We have been compelled therefore to do what we can to 
-conserve our resources and I should like to emphaaise the fact that in all our 
action we have been in the closest possible touch with the trade. We have 
been compelled to shut down eJ:ports of coal, ILIld by the end of next month 
.no coal will be allowed. out of India to foreign countries except a small alDOllnt 
of coal for the Ceylon Government Railway. But we go futiher than this. 
Under the Import and Export of Good. Act we restrict bunkering by r.e~8  
leaving Iudia.. Indian coal for some months past has been much oheaper 
than that obtainable elsewhere, and we found that there was a. t.endency not 
only for etea.mers to bunker right up to the port of fina.l destinatlon, but also 
to take coal for, at any rate, part of the return voyage. We were also advised 
that there was 80 danger lest steamers should take much more coal than they 
required for consWl1ption on the voyage in o'l'der that they might sell the 
surplus a.t the foreign ports. We have put'a stop to these practices by 
requiring licenses to be taken out even for bunker coal under the Import and 
Export of Goods Act. We also require licenses for coal from Calcutta to 
India.n ports. 

The whole matter is a very difficult and technical one, and I will no' 
weary the Assembly by' going into it at more length. I will merely 880, 
that ~he whole coal pOSition in India is at present being disoWl8ed by • 
~o ittee over which I am pltl8iding; The Committee is a very strong one. 
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The producers are represented on it by 'Mr. Sircar, Chairman of the 
:Indian Mining Federation and a Member of this Assembly, the Honourable 
Sir Maneckji Dadabhoy and Mr. Pattin8on, Chairman of the Indian Mining 
Association. The con8Umerll are represented by M.r. Rahimtoola Currimbhoy, 
.a Member of this Assembly, the Honourable Sir A. R. Murray and the 
Honourable Mr. Froom, and Mr. Sheridan, the General Traffic Manager 
of the East Indian Railway, is also a Member. We discussed the matter in 
'great detail yesterday, and I specificaJly put to this Committee the queetion 
whether they still thought it necessary that we should continue this Ilystem 
and license exports from Calcutta even to Indian ports, which can only be 
done under the Import and Export of Goods A<.1; and license bunkerll, and 
the Committee pmctically un30nimously decided that for the prel!ent it. w. 
essential in the general interests that these licenses should be continued. 

These, then, are the reasons why we want this Act to be extended for one 
more year. We require a more elastic: procedure than the Sea. Customs Act 
provides, and as long as we are compelled to restrict the export of any food-
grains fl'om India, we consider that we should have the powertl which the 
Import a.nd Export of Goods Act confers upon us. As the ABBembly knoft 
from answers to questions which have been given in this House quite recently, 
the foodstuffs position is easier than it was, and we trust we sha.ll be a.ble 
. gradually to remove all restrictions on the export of foodstuffs during the 
coming year. I do not think that the Assembly need be afraid that the powera 
which we ask them to give us for one year more will be in any way abused. 
Speaking for my Depa.rtment, the Import and Export of Goods Act. is not aD. 
Act which the Commerce Department would agree to use lightly. The. whole 
of the past year, the Commerce Department's efforts have been directed 
towards getting commodities removed from the Prohibition List, and they 
1rill c:ontinue to be made in the same direction. 

I move, Sir, for leave to introduce the Bill. 
The motion was adopted. 
Jlr. C. A., Innes: Sir, I now introduce the Bill. 

RESOLUTION BE HOURS OF WORK ON THE DRAFT CON-
VJtJNTION OF THE WASHINGTON LABOUR CONFERENCE. 
The Konourable'Sir Thomas HollaDcl: Sir, I beg to move the' foUowiDI 

12.80 1'... Resolution: 
• That this Assembly recommends to the Governor Genenl in C'...ounoil-

(0) that he should ratify the draft convention, limiting the houn of work ill 
indu.trial undertakings adopted by the General Conference of the Interna· 
tional Labour Qrganilation of the League of NatiODll convened at Washingtoll 
on the 19th of October 1919 ; 

(6) that atepa should be taken to introduoe in tho Indian Legisla.ture tho legilliatioll 
nece.sOoTY to giVll effeot to this Convention as applitld to British India bl 
artiole 10 thereof.' 

It will be convenient, Sir, in introducing this first Resolution to explaiu. 
yery briefly the na.ture of the International La.bour Conference at which 
these Conventions and recommendations were dra.fted. To save my time, 
and, therefore, the time of the Assembly, which is more important, I haye 
already supplied each Member of the Legislature with one of our new 

D! 
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bulletinll describing in detail the international labour organiSation whiCh. 
al'Olle as one of the &rst fruits of the Peace Treaties with Germany and 
Austria. According to article 28 of their Covenant, whioh is embodied in 
the Peace Treaty of Vel'sailleti, the Membel'l.l of the JJea.gue of Natiol18· 

• ceTenanted : 
• to aecure and maintain fair and bunlane conditione for the labour of men, women azul 

ebilaren both in their own countril'1 and in all oountrie. to whioh their oommeroial and 
inillltrial relatiODll extend, and for that PU1'pOl8 will eRtablisb and maintain the n8CeilllarJ' 
interdtional orpniaations.· 

The Allied victorious nations consider that fair and equitable conditionll of 
labour formed one of the essentials to the maintenanoe of international peace, 
and,acoording to the Peace Treaties, have decided on the institution of • 
permanent organisation drawn, in the tint inBtanoe, from the original Membenl· 
of ishe League and consisting of-

(1) a general conference of representatives of the e~ber , and 
(2) an International Labour Office controlled by a governing body. 

Now, in &ccomance with the decisions of tbe Allies, a Labour Conference fttj 

usembled at Washington on the 29th of October 191Q and was declared otJi-
cially closed on the 27th of January 1920. Thislast date is for us extremely 
important. Weare indebted to the Honourable Sir Alexander Murray for the· 
pphic sketch wbich you will see reproduced in the bulletin referred to. Sir 
Alexander Murray has approached the subject of labour with .. touch of human 
'lmpathy and with a generosity which, in his, own sphere as an employer, h_ 
proyed to be a measure of commercial wisdom. I am sure that my friend, 
)lr. Joshi, "ho represented the interests of Indian labour at Washington and 
is now a Member of this House, will agree that the concerted action of our 
Delegates at the Conference was largely due to the Lroadminded view taken by 
Sir Alexander Murray as the employers' Delegate. 

At the Conference a number of draft Conventions and recommendation. 
were adopted; and, according to article 405 of the Peace Treaty of Ver&aillesJ 

each of the Members, that is, each cOWltry reprellented, undertakes within one 
year or, if exceptional circumstances occur, not later than eighteen months 
from the close of the Confereuoe (that is January the 27th, 1920, which I 
referred to) to lay the Conventions and recommendations before the. competent 
•• 1atiye authority for legislation or other action. Our year, therefore, expired, 
Oil the 27th of last month, and we have already explained to the International 
Labour Office that we considered it desirable to postpone action in order that the 
new legislature (which would be the body also afterwards required to pass th.· 
necessary legislation) should deal with the recommendations and Conventions· 
of Washington. We have, thus, you see, taken advantage of the six month.t 
grace which is allowed us. It seemed to the Govemment unfair to obtain, 
as a Resolutiou of the old Council, in its period of lIenne decay, a death-bed: 
reqv.elt which would bind and possibly embarrass this more representatiY8 
institution; and for that reason we postponed consideratioJl of these Tecom. 
mendationsand Conventions until to~y •. 

So much for the date selected for action. Now for the authority of the· 
agenli who. acts, tlte' competent' a.uthority I recognised by the Washington. 
Conference. This Assembly is one constituent of the competent authority, 
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:-and I congratulate the Assembly 011 having the privilege, in the first Session 
-of its existence, of having to deal with the earliett of the measute8 adopted 
by the League of N.ations in the cause of humanity. It is not ~neralll 
l'eCognised th/lot the Washington Conference, met before the Leagtle of 
Nations, was aCJtu&lly ratified and that it" proceedings, therefore, had after-
wards to he formally accepted. This, therefore, Isl)O!iually. the first in date 
of the fruits of the League of Nationll. .AecJOlding to article 405 of the 
Peace Tl'eaty, if a recommendation or a Convention fails to obtain the' 
,approval of the competent legisla.tive authority, no further obligation will 
rest on the Membel', that is thti Government of the country represented. 
It is, therefore, for this Assembly to say whether the measures proposed for 
ihe protection of labour shall or shall not form the guiding principles 
of our legislation. If these Resolutions and the legislation proposed are 
thrown out hy this Ae;semLlYi 110 fUlther responsibility rests on the o e~ 
ment of India all representing this country in the League of N ationa. 
Before we come to a decision, it is fair fOl' us to remember that in thia 
Assembly, which purports to represent the people of India, there are very 
few Members whose election has been influence<l by the vote of labourel'8: 
.it is fair for us to remember that there 801'8, fewer still who have ever the ~ 
selves been active privates in the ranks of labour, I doubt if there are half .. 
.. -dozen of UB here who have ever had to work for a daily wage, even ... 
_pprentices. Weare mainly composed of employel's and public servants and of 
:t.h08e who in the human sphere are araal,ogous to those bees that buzz but do 
not manufa.eture honey. We should, therefore, composed as we al'8, j,udicially 
JtlBtrk-t OU1' own immediate interests if they apparently conflict lrith the 
claims of a clasH that cannot yet enforce its wish by constitutional m.eans. 
We should remembell also that the othel' Members of the League, whose 
legislaturell al'e influenced by organised and enfranchised labour, expect us to 
ahow tha.t India ill not unprogressive in the cause of justioe and liberty. Let 
l1S be generous fir!.i : we can then afford to be jru;t, to the labourel'. 

It will be noti(!ed that I am offering no Resolutions regarding certain of the 
Conventions and recommendations. This is because some of them have 
already been antici~te  by' law, 'for example, night work of women and 
young persons, whIch is covered by the existing Facliories Act; the prohibition 
of the use of white Phosphorus which 'We have legislated for following the 
Convention at; Berne of HW6 ; and the question of the employment of women 
.at the maternity period, India has been specially exempted from the dpera-
·tion of this last Convention by a Resolution passed on the 28th of November 
1919 at the Washington Conference and is required only to make inquiries 
'With regard to the possibility of dealing with this question, We also find it 
unnecessary to provide special measures for the reciprocity of tl'eatment of 
foreign workers: all we want just now is for oth81'1! to treat our workers &8 'We 
treat theirs, or we might be inclined to treat theirs as they treat O,?-l'S, 

I will deal now, if I may, Sir, specificaJly with the first Resolution. The 
Convention secures in the fil"Bt place a sixty-houl' maximum week fOl' all 
workers in factories, in mines and on mechaniCal tl'a.DSport services. 

That is specially provided for in article 10 of the Convention. I do not 
propose to read this as I hope the Members of the Assembly ha.ve taken the 
-opportunity of reading the bulletins which have been supplied. In the 
8800nd plaoo, it provides for a maximum ofoveriime hours established by 
Jnlblic authority after consultation with employersl and wOJ'ken' ergaaHatioD. 
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it lOCh 'exist, and may be applied to exceptional industries as provided for ill, 
article 6. Then o\'ertime rates of pay, not lese than one-quarter the regular' 
.te, are provided for in article 6, which &110 applies . to India, The fourth' 
obliga.tion is the oommunication of information to the International Labour 
Office, 'which is the duty of Government itself. The ratification of this Coil~ 
,?mtion has been demanded by worke1'8 in varioUl! parts of India and appeara 
to be now generallr acceptable to employers. In March last, the Bombay 
1rlmownenr' Assomation preflented a memoria.} to His Excellency the Viceroy" m which they pointed out that one of the main demand" made by the mill 
operatives in Bombay, when they went on strike in January of 1920, was a 
reduction of the mill hours from 12 to 10 a day. The mill opel'M considered 
that this was fair, and, in granting this relaxation to.their own operatives, have 
naturally asked that a similar limitation should be enforced by law on textile' 
~i11  in aU parts of India. The question of fixing a daily maximum, all wen 
as a weekly total for factories, will come up for consideration if this Assembll 
gives me permission to introduce a Bill to amend the Indian Factories A(:t of 
1911 that we hope to introduce during this setlsion. In May of last year, 8. 
nearly general strike of mill hands occurred at Ahmedabad, alld there the 
."me demand for a ten-hour day was made, and similarly was granted by the 
mill owners. A ten-hour day has also been adopted in the Buckingham and 
Carnatic Mills in Madras, and is now the normal day in the textile mille. 
at Cawnpore, at Dhariwal, at Nagpur and elsewhere. Tbe ten-hour day, 
or 60.hour week, is now a i e ~ rule in ordinary textile factories, 
although there are a few employers tn iIIOlated localitiefl who are still opposed 
to it. In many other factoriell, still shorter hours are observed, but it may· be-
\muir at thi8 stage to reduce this maximum for all industriefl, unfair possibly 
b) the workers as well as to the employers. Many of the workers, who are 
employeil on piece-work, would BUBer, if the hours of the day were forcibly 
curtailed below ten; and until .more is done for the housing and domestic 
amenities of workers, including' primary education, shorter hours would bring 
relief C)f very doubtful value to the workers. I would remind Honourable 
)fembers, however, that their adoption of this Convention does not in any 
8eDBe limit their power or their right, when the Factories Bill is under consider-· 
ation, to go further with regard to the limit of the week or the limit of the 
~y f9J: special industries or even fOI' all industries. The ratification of this 

, Convention will satisfy the International Conference for the time being whil&-
.tilllClPoving the Legislature free to be more protective if they wish. Weare 
not tied to a 60-hour week, merely because we accept this Convention passed 
at Washington. We cannot extend the week, but we are still at liberty to 
reduce it. I have, therefore, Sir, no hesitation in commending this draft 
ConTention to the House for the fa\'ourable consideration of Members., 

llr. N ••• Joshi: Sir, 1 rise to support the Resolution moved by the' 
12 48 . Honourable Sir Thomas Holland for the ratification of the 

. - P.x. Convention. Sir, although I support this Resolution, I must 
frankly admit that I am not very much satisfied with it. When this question 
was discussed at W uhington, where I was seut to represent the IaboUT interests 
of this country, 1 expressed my dissatisfaction with the Convention as it was 
drafted at that time. I should have liked to see the draft Conventioa 
imJ?,roved in one or two respec:.u. I should have liked, in the first r.lace, that 
while the hours for ,the week should be 60, there should be ,a. limit for the: 
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hourtl of work during the day alao. If we don't .fix .. limit for the da1, it will 
be very ffUy for some emulren to work their factories for 5 days at U houn 
a, day and thus secure their 60 hours in five days in order to save coal or for 
any other convenience of their 01fl1. Then, I, also wanted the ConventioQ 
improved in another respect, namely, regarding the case of women. Inthe 
present Convention, women .... re treated equally with men, their hours of work 
being 60. According to the present Factories Act and the present ConventioQ, 
men have secured a reduction of 12 hours a week, but women have secured 
only a reduction of 6 hours. I should have liked that women also had beeQ 
given a reduction of 12 hours. In that case, their hours of work would be 54, 
instead of 60. 

Sir, I should have, also, liked if the Convention had mentioned that it 
wOuld apply not only to those factories which come under the present Factoriea 
Act, wz., those which employ 60 persons or more, but to smaller factories also. 
Fortunately, although the Washington Conference did not adopt this sugges-' 
tion, I find from thepape1'l1 circulated ,to us that the Government is going 
to move forward in that direction. Moreover, Sir, although I am supporting 
this Convention, I am not one of those people who believe that industries in 
India will be ruined if we introduce 8 hours day or 48 hours' week in Our 
country. But I frankly admit that if the Government, the employers and. 
even some section of the educated people think the reduction of hours from: 71 
to 48 as too sudden a jump below, I will not consider them to be unreasonable. 

Now. you will naturally ask if I am not satisfied with the Convention, 
why do I support it? I support it for this reason, that this Convention 

'leCures for the workers in India by the international action a certain ' 
minimum, say 60 hours a week, and it leaves them free to try to I18CUre .. 
further reduction by national elorts. Therefore, there is nothing in thil 
Convention which the workers of India should oppose. 

I need not say much on the question why the hours of work in factoriea 
.hould be reduced. Every one who has seen a factory, who knows what 
IOrt of atmosphere ,Prevails in it, will admit that to work in a factory for 
12 hours a day 18 to ruin the health of the person who works there. I am, 
*herefore, quite sure that this Assembly will not hesitate at aU to reduce the 
present number of hours to 60. If they like, they may consider when the 
Bill comes before the Assembly, whether the hours. should be reduced below 
60 or not. The elect of working in a factory for 12 hours is to impair' the 
physique of the men. Not only that. But if a man works for 12 houra 
in a factory, he has hardly any time for recreation. He does not also find 
time for education, even if he cares to have it. And the exhaustion from 
which he sutters tempts bim to . drink and gets him into 80me other evil 
babits which sap the foundations of his moral character. I, therefore,' 
strongly feel and hope that in this Assembly there wt11 not be a word ai~ 
against the reduction of hours from 72 to 60 a week. Sir, if the hours are 
reduced, the workers will certainly derive a benefit. Not only that, but I 
do not have the slightest fear that the industries in India will suirer any 
loss. Most of the textile factories in Bombay have already introduced 60 
hours a week. I am told that the Calcutta employers who are 
considered to be very humane. do not work their men. or a verr 
large pa.rt of them, for more than 9 hours a day. Now, if such 
is· the case, 'and jf these people can run their factories wjthout 
.dering any 10", certainly it canlLot be ,-Did that factories ill other 
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places Huffer losses on aooo~nt of the rec1uction, of 'hours. But, Sir, 80mt 
people may rise and say that at least in few cases industries might 8uffer. 
But I put it to thi" Assembly, whether they would like to~a. e industries grow 
in this cotmtrv .. t the sa.crifice of it!! manhood. That is the chief question. 
If it is proved that 12 hours' work ruins a man's health, ruins him intellectual-
fyand morally, is it worth the while of this country that we should allow thi. 
ruin of its manhood in order that a certain industry might prosJ>el'? I Rhould 
.Y, ~e iudustry is llt)t worth being ,mpported under theNe conditions. I do 
Bot want to RRy anything more; bllt I hope that thiR Assembly will understand 
its re-ponRibilit,y, which is very special in this caRe. Thill A.!lSembly represent. 
8O~e of the inte~e tll of this country; but I am quite sure tbatvery few. in 
f;hlS AaeJobly wIll be bold enough to -1 that they represent the working 
c:laues, ill whose interest thill ltelOlution IS introduced and whom it is going to 
benefit. If that is so, when we vote on this question, we should remember 
that those people, in whose interewt this Resolution ill introduced, have no 
nice in this AIlRembly . 

• r. B. Veuatapatira.tu : Sir, after the Honourable Sir Thomas Ho1la.nd 
11 62 who hu ~ate ' that there are not many who represent labour 

, • P.ll. here, and after hearing Mr. Joshi with reference to their gl'ie-
fttlce&, I venture to say that thill Resolntion and the other four or five Reso1u-
tibn8 which the Honourable Sir Thomas Holland proposes to bring up, only 
touch the mhje<'t R11perficia.lly. I am Dot standing here at aU to oppose any 
C)f the ReROlutions, but I IIhould like to say that the . Government might have 
.ken this opportunity to bring relief in va.rious directionll. Like other ci vilized 
ClOuntriell, we do not have organised labour demanding a.ny fixity of wagea. 
:Even the Government dellpatch did n~t provide for that; neit4er has the 
Government provided for any ol ~ pensionll, inllnrance a ain~ unemploy-
ment or sickneslI, etc., because they say the country is too vast a.od they cannot 
afford it. I would, however, respectfully askthe Government why they cannot 
take steps to provide housing accommodation for thc thousandS of workmen 
employed in factories. Ca.n they not provide educational facilities for children 
employed therein? Can they not pro i ~ Health Inspectorll? I know that 
there IS some provision for health inspection, but the matter is only mentioned 
In the despatch. There are varioull other matters also which are left out in the 
despatch. I do not know whether it is possible for this Assembly to bring 
in any amendments when lIuch legislation is brought up. But I ·sllbmit to 
this Assembly that it IIhould tab this opportunity when they ha ~ to deal with 
this legislation, when they propose to modify factory legislation, they IIhould 
take proper steps nOt only to secure fixity of wages or at least a living wage for 
the workmen, the Honourable Mr. J 08hi pointed out, the advantage of reducing 
the working hours from 60 to 48. 'lhe opinion bas been expressed that work-
men in England and America. work far better than workmen out here either 
on accOunt of tropical conditionll here or the want of vitality or food-stuffa 
among people here; two men in India turn out as much work as one man in 
America. or England. Uhder these circumstances, we cannot expect industriea 
to prosper if we reduce the working honrs very low; the Government are, 
therefore, right in suggesting the modification suited. to India.. Lord Sinha 
originally moved the amendment that there should not be the same treatment; 
given to India. I think 60 hours a week is fair, ,at least. as .. beginning ; and 
then, &8 the Honourable Mr. 10shi iuggests, if we want to intrO uc~ any 
farther reduction, after seeing the advant.ge and after gaining-experience, 1re 
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lDla)' iutroduce it. With these words, I express thankA to the Government for 
having taken the'" earliest' opportunity of pla.cing the matter before thill, 
Auembly in order to bring relief to the labounng classes. ' 

Ir. T. V. Selhagiri Ayyar: Sir, before I Rl)~ oll the partiCWaI' RelOlu~ 
1 • tion moved by Sir Thomas Holla.nc11 I shall make some remarks 

,.. with reference to the reciprocal treatment of our men in the 
eolonies. In one paragraph of the despatch scnt by the Govel'Dment to the 
:Secretary of State, it is stated : . , 

f The rceommmdation concerning the recipl'OCity of tl'eatment of foreign worker., if 
,aeeepted, would involve no immediate action on our part. Forei~n workers in India are givea 
ibe full benefit of alilawl and regulations made for thl" protectaon of Indian worker., r.n&I 

:are in the aame position as regard'. the l'ight. of lawful organization. It is possible thal 
Ws recommendation may mabie Indian workers in foreign cOlUltl'iei to obtain more ade· 
·quate protection; but. 1'1 far as conditions in thi. oounby are oonoerned. nothing remai .. 
~~~  . 

, , 
I should like to know why nothing bas been done to protect Indian labourer. 

in foreign lands. Tha.t is one matter upon which I IIhould like to have inform-
.atiOD from Sir Thomas Holla.nd. Upon the parti,cular Reeolution moved.1 I 
would draw attention to a very recent Reuters telegram from Japan. It iI 
.iD these terms: That 

, So far 1'8 adults are concel'ned, the Japan Parliament l'ropoe811 to legillate thr,t 
they Ibould not work for more than 9, hours a day and 10 fal" as juveniles are concerne4. 
,ilIey should not work for more than 8 hour. a day '. 

Sir Thomas Holland has a.ppal·ently fixed the largest possible number of 
hours which can u~full'y be recommended regarding the work in the varioUM 
factories. As he sa.id, It is impollHible for ally Member of this House to go 
against that recomQlendation. He has drawn pointed a.ttention to the fact 
that most of us aTe not labourers; on tha.t account we ought to be very fair 
.and should see that labour does not in the least suffer by the ac..>tion taken in 
.this House. With these wordsl I support thtl motion madtl by Sir 'fhoDlai. 
Bolland. ' 

BaiJ. N. Kajumdar Bahadur: Sir, 1. beg to move the following 
l·S •••. amendment: 

"That this Alllembly r .. commend. to the Governor General in C~unoil : 
(a) That he may be pleallM to direct a CommitteeconsiBting of Kembers of this 

A •• embI! to examine the dl"aft Convention limiting tile bour. of work in 
industrial undertakings adopted by the Geneial Conference of the 
International Labollr Oqanization of the League of Nation8 cODwned all, 
Washington on t11e 29th of October 1919, ,before l'&tification thereof by Hi. 
Excellency. 

(6) That ~o ltepa should be taken to introduce in the India. legi,latun the iegiala· 
tion necellary to give effect to tbi. ConV8nt~on II applied to :Hritilh India by 
artiole 10 thereof until ROh Committee hOI reported and the Assembly has 
conlidered itB Report.' 

My amendment is a very reasonable one. Whaeis it that we have heaM 
in this House? It is that labour should be paid fairly, tha.t the subject i. a 
-tery important one a.nd involves on the one hand, the welfare of labour, and 
on the other, the welfare of capital. When thel'e is a conflict of interellta 
l et ~n labour and C&.J;>itall I think this House should take time to det8rmine 
what is right for them to do. The Membet's who attended the Washington 
b>nference 'Were not ehosen by this Assembly. I do not at all My that I 
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they did riot do their best or that they wfIl'e . partial either to IabOu!': 
or ·c'apital, but what I say, is that they were not representatives of this, 
A88embly, and that this Assembly should a888rt its right of sending 
their own representatives to any foreign conference, industrial or otherwise. 
I.J'l this case it was not done so. Gentlemen were selected by the Government 
of India and one Mem\)er was selected as labour representative-:-I mean Mr. 
J 08hi With Mr. Wadia as adviser--to attend the COBference at Washington. 
The Conference itself waN not u. representative one, America was not repre-
sented in it, many other countries were not represented, and the discWlllions 
of the Conference were not very edifying. I do not think that either the 
labour or the capital of India was properly represented at the Conference .. 
llr e should remember that India has lost her industries and she bas to 
revive them again j 80 we should be very careful in taking any Rteps 
affecting either the ,,-alfare of labour, or capital. I may at once a88Ul'e' 
this House that I do not hold any brief either for labour or capital or for 
Government. I have no factory to employ men. But, as a Member of 
this AlIBembly. I claim that we are in a pos1tion to see what is good for labour 
and capital, and when there are confiicting interests, we must decide what is 
right and proper, I say that this is a. very complicated subject. It is not so' 
~ as it looks at first glance. By limiting the hourtl, ,,-e may injure our 
ia'dustries i by not limiting the hours, we may ruin the health of our workmen. 
We must also remember that even labour in this country does not work a' 
stated hours, nor likes limitation of hours. When the Govenlment of India 
limited the hours of labour for its printers, the latter did not like it, for though 
tihey have got, less hours now, they are getting 1et18 wages. Leu hours, unless 
accompanied by more wageR, do not satisfy the workmen. So there are many 
difficult questions to be considered, and what do we lose if we take a little time 
to consider the matter. The time i~en for ratification originally "as only 
one ',year, and 6 months of grace were further given. There are provisiona-
h~e that if this iR not done, then ultimately the whole thing ~ll go before 
th, Padiament of International Justice. So there is no chance of stultifying 
ourselves before the International League of Labour, if we explain tQ them our 
lituation. I, therefore, Bay from what we have beard and from "bat we know, 
we ought to be verv careful ill deciding the i88ue. What we have asked is merelx 
to a.ppoint a COJnmittee of tbis AlIBembly, representative both of labour ana 
capital, to contrider the matter, its pro, and con, . • It is absolutely e88ential 
tliat we sbould have a committee of thiR kind. I submit, Sir, "ith all respect 
to the Honoumble Sir Thomas Holland, that Government should accept tbis 
amendment and allow the Members of this Assembly to consider itR pl'O' Imd 
«nI, before ratifying the draft Convention limiting the hours of work. 

Xr. Rahimtoolla Currimbhoy: Mr. President, 1 think the HoWl& 
1.9. will do well if they throw out the amendment of the last speaker, 

, ,.. Rai ladu Nath Majumdar; I believe, Sir, that the Honourable 
Kember who moved for the ratification of the draft Convention, has put the case 
before the ARsembly very turly and very clearly. He has also mentioned 
that the Bombay mill-owners made a representation to the Governor General 
in Council last March about the amendment of the FaCtory Ad. Sir, I may 
USU!'e this H ouae that the matter had been engaging the attention of the 
Bombay employers of labour before the Washington Conference made it. 
:recommendations_ The employers of labour felt, at least in that PresidencY",1 
eould ,.;,,., that the hours of labour were too long, and, later on, the demand 
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from labour also came to shorten the hours of work. The demand was atono& 
gmnted. In order that no other employer of labour should work longer hOUri 
than tbose who are willing to work shorter hours, a representation was made to 
the Governor General in Council to amend the Factory Act. I hope, I am 
correct, when I say that this proposition for reducing the hours of I&bour t" 
60 per week has received the support, with very few exceptions, of the large 
employers of labour. But, Sir, I may mention that the statement was made 
by Mr. Joshi that industries will not suffer any loss by the 1'eduction of hours. 
That is not the reason why we want 60 hours a week. The industrieM wilt 
Buffer: The employers of labour will surely make less profit than what they 
are doing at present. But that is not the reason, Sir. The principal reason, 
why we give our MUPllOrt to this Resolution, is that the employers of labour feel 
tha.t the hours of labour are too long and that they should fall in line. with,. 
other civilized countries. 

Sir Frank: Carter: Sir, I willh to support Mr. Currimbhoy in his 
1 11 remarks. I do not think it is at all necessary to appoint any Com-

o 1'... mittee to consider the terms of thill draft Convention before 
mtification. There "ill be time enough to apllOint a committee when th~ 
legislation necessary to give eftect to the Convention is introduced. It will meaD 
the alteration of the }'actory Act and A('of,s dealing with Minell and Railway 
matters. I think also that I shall be voicing the feelings of this .As&embly 
when I say that we reRent the remarks made by the late speaker regarding 
our representatives at Washington. They were thoroughly representatin of· 
India and they did their very best for the labour of India. . 

Ir. If. K. J OIhi :-8ir, I rise to opllOS8 the amendment of the Honourable· 
1-18 •. •• Mo,:er, and I shall make one or two remarb about va.riOW! parta 

of hIS speech. 
He said; in the first place, that thill Assembly was not represented at the· 

Wasbington Conference. If he had studied the constitution of that Con-
ference, I thi~ he would not· have made any cOmplaint about it at all. III 
that Conference" the Governments were represented by their Delegates, the 
employers were repretl8nted by their Delegatee and the J.bourers were repre-
Nnted by their Delegates. I do not know why' it was necessary that thia 
Assembly should have been represented separately on the International Labour 
Conference. 

Then, the Honourable Mover said, that we have to consider the question ot" 
the revival of Industry. I again put it to him, whether he would like to 1'eyin 
industry. at the sacrifice of the manhood of his country? 

Then, Sir, I should like to know in whose interests he is moving bis amend-· 
ment. lIe is certainly not moving it in the interehu·of the Government. 

I B..,i J. If. Kajumdar Bahadur: In the interests of the country. 

Ir. If .•. Joshi: As regards the employe1'8,who may suffer .n11088 
by passing the Resolution, they are opposed to his amendment. He ill certainl, 
not moving bill amendment in the interest of the workers who have, by thmr 
own efforts, Recured a 10-hour day and a 60-hour week. Is the Honourable· 
Mover going to .,.y that the labourers may WIIoot a GO-hour week, tLey maT 
have secured it, but he and bis friends are going to oppo.;e their getting it .. 
I am quite lIure, he does not represent any interests tbat wllnt longer hotlrs. 
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[ Mr. N.IM. Joshi. ] 
. I should like to fIlLy one word, Sir, about the latter part of his amendment. 
He asks that a. (.'ommittee should consider this question first and then stepa 
should be taken to introduce it in the Indian Legislature. Does he wish to 
subvert the ordinary prevailing custom of this House? When we want to 
conRider a Bill, the Bill is introduced first, and afterwards a committee is 

.. appointed to consider it. He wa.nts this reversed. He WlLnts tha.t the whole 
tLing should be considered by II. committee first a.nd then the Bill should be 
introduced. Then, where will be the need of appointing any select or joint 

, committee ? 
I, therefore, think, Sir, that this amendment should be opposed by thi. 

A886mbly. ... 

The Honourable Sir Thomas Holland: Sir, 1 do not know whether 
, 1 lli ahusing a bad amendment is any more use than beating a. dead 

• P.Il. horse. The amendment Reems already to have been sufficiently 
lI'luashed by those who have spoken after my Honourable friend, Mr. Ma.jumdar. 
Apparently, he objects to the Convention, because the Confereneeat Washington 
was not representative of India. That matter hu already been dealt with, 

- and I do not think it is worth discussing ftniher. One thing is certain, that 
although this Assembly may be representative now, it was not capable of 
influencing the decisions at W IWlhington, because it WIIS not in existence then. 
We expect great thingll from this nouse in time, but we hardly expect of it, 
more than of any other healthy organillm, much activity in its pre-na.tal days. 

· ~h~ Honourable Member also seems to confess by his speech that he, like lOme 
· othel'S-I do not 'know how many he was speaking for· fairly-has not been 
able to give full a.ttention to this suhject. It iN possible that he may not haTe 

· diSCUBBed the subject . . • • 
Rai J. N. Majumdar Bahadur: I never said that. 
The Honourable Sir Thomas Holland: 'The question ~ been thrust 08 

-the House in Iluch a. way that the Members have not been able to have an op" 
portunity of studying it thoroughly'i I think, that is the substance of what the 
Honourable Member f!8,id ? . 

May 1 point out, Sir, a.s I said in my opening speech, that this question ball 
been dillC\lssed very thoroughly during the past year. It has been discllBBed 
in the press and on the platform i it has been discUSRed by workers a.nd by 
employerR; it has been discussed hy Chambers of Commerce and in the 
-COlmcils of the Provinces. It seems to me extraordinary th",t an Honourable 
Member should wish to keep back the progress of this 'Assembly and also to 
keep Mome hundreds of thousands of workers in a.nxiety-for I may tell you 
that there are thOUl!&nds of workers looking out for the reHult of this deba.te 

-to-day-merely because one HonollTdoble Member of this House I188ms to have 
undertaken "ublic dlltieH for which he is impedet'tly prepared. 

Rai J. N. llajumdar Bahadur: I ol,ject ~o that remark. 

The Honourable Sir Thomas Holland: I have seen enough of this Assem-
bly during its short life to be Rure that it wm do notbing 80 un-busineu-like'80ato 
postpone a. decifolion -rega.rding this important question. What is to be gained 
by referring a matter ofthissorttoaCommitteeP Unless the Committee is to 
tour about India. and take fnrther evidence, it wnI not have before it a tingle 
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fact in addition to thoRe that we Lave laboriolllily collected already through 
Local Governments and through Employers' and Workers' Associations in the 
eountry. This information was colle<li:ed alAo following a very detailed 
in..-estigation made hy the Industrial Commission in UH6 and 1917. If this 
question iN to be pOlitponed in this way, it will he groslIly unfair to thetholll11tndll 
of workers in this country who confidently hope and expect that they will, at 
an early date, get the benefit of the labour conventions that were passed iD. 
Washington more than a year ago. It will he unfair, also, to those employers 
who have already adopted the GO-hour limit in the eXpe<,-tation tha.t their 
competitors will he made to toe the line. }'urther delay will also put us in .. 
false positioll regarding the League of Nations. We ha.ve been given, as I 
aaid, one year. We have taken advantage of the six months' grace. 

lJ nl~8S. we ratify the COllventions in this tw;Rsion, ~e llhall exceed e!en our-
.pee hmlt and declare ourselves to be an mdustn80lly lackward natlon-iln 
industrially backward Member of the League. It ('8Dnot be said that we· are 
attempting to rll8h this in any way unfairly thr()ugb this .Assembly without 
notice. We deliberately took advantage of the six month,., grace allowed iJl 
order that the matter might coole before the very same .Assembly that would 
afrerwards have to deal witll the legiHlative measures Ilcce88ILry to give iibe 
Conventions practical effect. No one, who 118.s taken the slightest interest in 
labour matters during the past year, can honestly .y that this (Iuestion haa 
noii been fully and freely di.,cuRsed. It is exactly 12 months ago-to-day I 
think it is-since I annonnced in the IJegislative Council the nature· of thitl-
very COllvention and warned the Council that the matter would soon (;ome up-
for dispol4&l. Since then, as I said before, the matter has been very thoro~hly 
dilicussed throughout the country. I cannot see in what way any Commiitee-
of this Assembly could add to the data which we have already before us to-
form an opinion. If the amendment asked for II longer week, or if on behalf 
of other interests the amendment ru,;ked for a shorter maximum, that would 
be quite comprehemdve, but procrastination, merely for the Rake of cogitation,_ 
I do not understand at all. It is no part, at any rate, of any busin .. 
Al!sembly. If we set the clock of progrellS back and refuse to set a limit to· 
flhe worker's week, II large number of poor men unrepresented in this House-
win rega.rd it as a grave injustice. If we lIarrow the limit still more without 
tirst (!onllulting employerN, we shall merely dislocate the business of tholla who 
are in competipon with foreigners, for we han to remember that tilt! exten-
sion of the meaning of the term 'factory' will, in future, include hundreds. 
perhaps thousands, Qf small Indian owners, small Indian employen who will 
be brought in under the }'at.1;ories Act, whieh follows lUI ODe of the-
ConYentions at Wasbington. 

1 

The limit laid down lly the ltesolution is a. maximum applicable fiG all" 
factory in u trie~, those in which the work is necessarily strenuous as well .. 
those that are relatively light. Doubtless many wHl follow the GovernmeDt 
example and restrict the week still mOte, but in many in u~1 rie  this is neither 
necessary nor at this stage wanted. It would also be unfair to pieceworkel'll 
who must make their living within tho statutory limits_ When the worker 
has 1Mlcome accustomed to t.ht" "horter hours that will now be prescn'bed by 
the new law, and·when the employer has re-organised his business to meet the 
conse<luent drop in output, it may be possible to take a further step. But in 
progre88 of this sort, reform by easy stages is a practical necessity if we want 
to avoid seriou. businetlll 10000eB and u. consequent set-back in induatrialptogrees. 
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(Sir Thomu Holland. ] 
I have, therefore, no hesitation in urging this Afl8embly to h~  it. 

-JBCity for practica.l business methods and deftnitely authorise the Governor 
General in Council to ratify the Convention for a 60-hour weekly limit 
The issue before us now is simply 'yes' or 'no '. The adoption of the 
60-hour weekly limit does not prevent us from adopting a shorter week, nor 
:does it prevent us from adopting a specia.l day. At this stage wha.t we merely 
want to know is whether the Assembly wishes to fix a maximum limit for all 
workers in factories, mines and transport industries. Mter that, we can deal 
with our domestic affair as to whether it should be a reduction of 60 hours or 
.. modification of 60 hours. Is it necessary to remin(l anyone or my Honourable 
friend that the greater includes the less? If be ill anxious to have a. smaller 
week, and we pass this limit of 60, surely we shall be able then afterwards 
10 dillCUR8 the ~on of a ho~ on~ if that uit~ his views. W e ~n _tidy 
,t1Je League of Nations for the time belDg by agreeing to fix the maximum at 
060 hoUl'8, and we .tisf)- our International obligations. We can then set to 
work at leisure to consider .. shorter week all our own domestic ma.tter if the 
Honae thinks it suitable; but 1 do not see that any advanta:ge would be gained 
'by asking for a Committee ·or adopting any other recognised constitutional 
way for delaying business. 

So far as the simple proposition before uS'is coneerned, we need not wait .. 
moment, and 1 suggest tbat it would be in the interests of the Assembly if my 
Honourable friend, on reconsideration of the speeches that have been made 
'following him, would now undertake to withdraw his amendment. , 

Kr. Jamnada. Dwarkadaa: Sir, It seems hardly necessary for me 
1 if) to say that 1 rise to oppose the amendment moved by roT . P... Honourable friend, Mr. Mazumdar. But! would add this, thatfrom 

.among all the Members of this Assembly, my friend is the only Member 
who lriahes to shelve this question, . a.nd in order that the intention of th¥ 
Assembly may not he misunden.t.ood outside-the imprellHion that there wu 
.a respectable minority in the Assembly who opposed the idea of fixing .. 
limit to the hours-I want to emphasise the f8o(.i, and I hope Members will 
help me in doing 80, that in this Assembly on· this question, my Honourable 
friend, Yr. Majumdar, is the only Member who takes this view. , 

Sir, 1 endorse the views expressed by my friend, Mr. Joshi, in supporting 
the Resolution. I believe that the 10 hours a day is only the first step towarda 
rthe desideratum of eight hours a day. 

1 do not think there would be any difficulty on the part of employers ia 
fixing just at this moment a ten hours' day, and it would certainly not mean .. 
Joss to them and a set-back to our industry. I hope that employers, as well aa 
the Government, will provide that the hours which will thus be saved will be 
utilised for the purpose, among other things, of improving the efficiency of 
the labourerll. When their efficiency 11M improved, I a.m snre, it will pay employ. 

- ers to fix up an eight houm' day instead of a ten hours' day. T do not subscribe 
to the view expressed hy my friend, Mr. Ra.himtoolla, that the fixil\g of .. 
. ten~hour day Will mean a sacrifice to the employer. 

1 believe, considering the profits of mills at present in Bomba.y, no one 
can 1IIIoY' that the mill-owners are ulldergoing a.ny sacrifice by fixing up a ten-hour 

'-day. Nor do I subscribe to my friend, Mr. Rahimtoolla's views that mill. 
owners' have conferred a. boon on the labourers by agreeing to fix up 
,a ten houn' day. Thea.rgument, my friends, the mill-'owners in ,Bombay alway! 
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:advance, is thill. They Bay: they do not want any interference from outside, 
because they treat the mill hands all their children; this. may be BO, but, to 
my mind, the facts are that they 'trea.t them as step-children. I know that 
there was a strong op:rosition a few years ba.ck when a suggestion was made to 
Jix a ten-hour day an the mill-owners insisted on a twelve-hour day. . If the 
prospect of a strike, always threatening to bring about a deadlock in industry, 
lias now driven the mill-owners to accept a ten-hour day, I say, that it is not. 
·all a favour conferred on tho workmen by the mill-owners. 

I agree with my friend, Mr. V cnkat&patiraju, that there are many things 
in connection with the welfare of mill bands that need our immediate attention. 
I agree with him too, that in the past, neither onr predecessors here no~ the 
Government have given that attention to tbe question of the welfare of the 
labourers which, as the representatives of the peQPle, they ought to have. 
I hope that in future, although we do not directly represent labour, we shall 
not be wanting in feelings of humanity, and I am sure, we shall be inspired 
by these feelings to take up in all earnestness the question of the welfare of 
.he labourers who are the real producers of the wealth of this country. 

Mr. J. P. Cotelingam: Sir, I move that the question be now put .. 
1-30 p... the Council. 

The motion was adopted. 
The Honourable the President: The original question was-
• That this AIBCm\bly recommends to the Governor General in Council : 

t.) that he should ratify the draft Convention, limiting tho houri of work ill laiu .. 
trial undertaking. adopted b,r the General Conference of the IDtematiOJdll 
Labour Organization of the League of Nations oonvened lot W ... hington On the 
29th of October 1919; and 

(11) that ItepI Ihould be taken to introduce in the Indian Lllgialature the legiutioa 
necessary to giTe effect to this Con't'ention ... applioel to British India br 
article 10 thereof', 

.mnce which an a.mendment has been moved to omit clause <a> and substitute f 
• (IJ) that he may be pleased to direct a Committee oonsilting of Kembers of thM 

Assembly to examine the draft Convention, limiting the hours of work ill 
industrial undertakingll adopted by the General Conference of tho Inte1'llatiooal 
Labour Organization of the I,eague of Nation. convened at W ... hi»gton oa 
the 29th of October 1919, before l'atifioation thereof by Hi. Excellenoy.' 

The question ill that the words proposed to be omitted stand part. 
The motion was adopted. 
The Honourable the President: The second part of the Honour¥le 

Member'1l amendment falls in conllequence of- the decision just taken by the 
House. The question is tha.t the Resolutien, which runs 8o1i under, be adopted. 

• That this Aisembly recommends to the Go't'ernor General in Council-
(/I) that he should ratify the draft Convention, limiting the houl's of work in indos· 

tl'ial undertakings adopted by tho Genet'&l Conference. of the InternatioDll 
Labour Organization of the League of Nations convened at Wuhington on the 
19th of October 1919 ; 

(6) that ltepa should be taken to introduce in the Indian legislature the legi.latioa 
necessary to give oft'eot to thi. Convention a8 applied to Britiah India by artiole 
10 thel'OOf.' 

The motion was adopted. ' 
The House then adjourned till 2-30 l'.lI. 

. The Assembly re-a.ssembled after Lunch at half-past Two of th. Clock. 
'-'he Honourable the President in the Chair. 
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RESOLUTIONS Bl' THE WASHINGTON LABOUR CON}'ERENCE-
EMPIJOYMENT AGENCIES AND UNEMPLOYMENT. 

The Honourable Sir Thomas Holland: If YOIl will permit me, Sir, I 
2 83 !!hould like to ta ~ together Re!lolution!l NOR. a and· 4. They bear 

• P.lI. _ on practically the same subject, one being a Convention on un-
employment, and the other a Recommendation, and my suggestion is made-in 
ibis way because it will save a number of speech_es being duplicated on a 
Saturda.y afternoon. I will therefore mO\'e them together. 

-I beg, Sir, to move the following Resolution: 
• Thil A8scmbly rt'Cllmmendl to the GOTernor Gelleral in Counoil: • 

(lIP) that he 8hould ratify the draft ConVt'ntioll conoonling unemployment adopted bJ 
the General Conference of the Intl'rnatiollal Labour Or~ni atioD of \he 
League of ation.~Tenf  at Wa.hillgton on the 29th of Ootober 1919; 

(t) Ulat he Ihould, after wob inTl'ltigation re ar in~unt'lllploy ent in India at he 
may think tit, take atep. to create rer.l_r pubho emplOymellt agencies ill 10 f. 
a. the Bame may be neee .. ary to facilat.te the migration of laboar; .na 

(0) that .ueh as.eneie., when created, .houlcl be proTidecl with Acl"f'ilory Boarda rep. 
Il8Jltati,.. Of employer. and worker. ' 

ad the following Resolution : 
• Thi, AlIJembly reeomnlends to thl! Gonl'nor General in COUDoil th., he Moulet 

'Iamine the ~ en ation conc:t;rnil!g uDfmployment a optll~ by the GeDl'ral ConfOf!D_ 
of the International Labour Organization of the JAague of Nation. eonft1led at Washing-
b on the ~h of October 1919, in order to clotermine to what e:dent it il desirable to gin-
.,. thereto.' 
I wiIl make my remarb very brief indeed, Sit', The queationN' dealt with 
-here are quelOtions that lend themselves to the manufacture of speeches of an 
unlimited length. But the i!l8Ue before us is, I think, very straight and 
.. ery simple. That is, shall we or !thall we not adopt the ConTention and' 
the Recommendation? The Convention proposed at Wasbington requil'el the-
IIlpply at intervals to the lDternational labour Office of information regarding 
the ezistence of uneDlployment. 1'}lis will be the busineRIJ of Govem--
1D8Ilt itself and need not worry the Legislature. Secondly, it requires the-
fJltablishment of free public employmeut agenciell under, the control of .. 
oentral authority with Advisory Board!l, which will include representatives of 
employers and worke·s. With regard to thelle two points, which are the oull _0 points in the Convention that we lleed worry about in India, I will r_ 
an extl'a(,'t from a Despatch to the Secretary of State, which baa received hie 
approval. For, I think that you will notice when I have read that extract" 
that it opens up the whole qllehiion of famine organisation in India, and I am 
nry anxious not to allow the disculISion to pus away into side issues, however 
interesting and rrofitable they may be, but stillunnece888.ry for onr present 
macussion. 1 wil read an extract from pBragraph 9 of the Despatch whicb 
h .. been published. This is what the Governmeut of India said to th. 
Secretary of State : 

• The creation of free public employmt'nt a~cie8 in India haR hitherto beell thought 
ll1ll1eeel.ary. aince the demand for induatriallabour has for long exceedt'd the lIupply, and 
the l1nemployment of agricultural labour i. unknown in ordinarl lea.onl, althouf\"h ia 
_ few congeltl'd areu wagt>B ]"I'main relatively low owiug to the outSide demand fOl' IDdu.-
trial labour failing to reach these areal! effectivel,. Jll're we think that the inatitutioa 
of unemplopnent agenciel might facilitate migratIOn tn arras where tht' demand for indus-
trial labour J. never fully met •. But, when I8rioUi injury is cnulf'd to agriculture byllt'allOnal 
Umitie •• we 6Jld it nece .. ary to go mucll further than merely giving applicants infonn-
atioJl of nidiDg opt'Dings fOf employment; we proviclt' _ctual employment or o~her lult"blP 



WASHINGTON' LABOUB OODBI.INCB. .8 
Telief for thOlll who need it and provide an &gene! for ae.rching tbcm' out. oUt' 
famine ol'gani •• tion, .1 is well known. is devilled to deal with unemplOyment on a mOlt 
extensive ICall!. Although thi. organisation i. on\y called into &('1ive operation when 
the need "ri,cR, and WOl'ka fOl' the moat part through tbe agency of G,lvernment offioial. 
wl10 Al'O entrua'cd Alao 'with other dntiea. yet every province of India has an claburat.e 
}'amine Code hi~h haB been progressively improved in t~e light of past expm'ience: the 
'officers who have to work undel' it, "hould need arise, are familia.r With its provi.ions. alld 
the 81peritlm;e of many years past has .hown that thia ol'ganieatioll is capablo of dl1a3lng 
economically with unL'1Dployment on a &Cale for wliich ~  We,tCl'n countries could .how·. 
panllcl. It is true that un'lmployment in the strict 8el.se in India undllr any condition. 
tl13t can be foreseen mUHt 1I.1'lse ollly fl'Om one causc. tbat of Beriou. and widcflpread injul'Y 
10 agriculture; and wl,l'n this OeCUI'H, ordinary unemployment agencies would not mloet tho 
emorgenoy. But our famino or ani~ation eal~' not only with tho agriculturillt and the 
agricultural labourer, but with tile village artillan whoso livelillood dependol on the custom 
of the agricultuliKts, We Jlot only provide I'mployment for la.boUl'el'S thl'Own out of work. 
but for tho small cultivato)' who hay' been depl'ivl'd of thl' Cl'OpS of the season; and 80 far a.s 
pOHsiblc we place him in a position, by an extensive system of loans on specially easy terml 
and, if nI'CCSRaI'Y. by other meIUUI'lls, to cultivate his tl'elds when the famine sealon closes. 
Thl' ol'ganisatioll is thuB in eRect a famine prevention system c~i n~  to prevent shortage 
in the yeal' following actual "'failul'e of the crops. In view of tho fact that our industrial 
labour is almost enth'ely recruited from IUl'al t-l'acts, the only cil'oumatanoo that i8 lik,·ly to 
ovel'stock th& induHtrialla.bour market at any time iB the agricultural unemployment due to 
famine. and our machinery fnt· the rl'lief of fmnine thus largely helps to maintain the 
l'elatively favourable position in which induetriallabour Btanda at present. and 80 far iii ia 
accordanoe with the policy indicated iq the ConTention. As we have indioated above, 
however. it is .~ h'abl .. ttl encourage the migration of agricultural labour fl'Om certain con-
gested areal; and we haw undel' consideration the deBirability of creating regular publio 
employment agenoies in &!lch ca~e8. We have, moreover, no objection to aS80ciating thelMl 
agencies. when creatC'd, with Advisory Bodies repl'tllCntative of employers and workers; alid 
we are undertaking an examination of tho poalibility of coll~'CltiD  furthel' infol'mation 
regal'iiing unemployment;. III the bulief that the measure8 which. aa oxplainedabovo. we 
are eithor taking or Pl'OPOStl to tako, will constitute an eifoctivo complianoo with the pro-
villions of . the Convention. we propose to recommend it to the Legislature for pel'million to • 
ra:ify it .• 

That deals, I think, Sir, as well as any Ilpeach that I can make, with the 
question of thE! Convention. 

Now, with regard to the Recommendation concerning unemployment, we 
find that it requires us to prohibit the establishment of empl0l.ment agencies 
which charge fees 01' which ca1TY on their business for pt'oht. It also re-
quires that the recruiting of bodies of workers in one country with a. view to 
employment in another should be permitted only by mutual agreement • 
between the countries concerned and after consultation with employers and 
workers in each country, a.nd it requires also to establish an effective sy"iem 
of nnemployment insurance. It l'equires also tluLt the Member shall co-
ordina.te the execution of all work undertaken under public authority with·s. 
view to reserving such work as far as pa.cticable for purposes of unemploy-
ment in districts most affected. 1'hat iF, in fact, what we have had to do very 

. much in times of famine. Again, I think the only way that I can elucidate 
the action proposed by Government here is to read a short extra<.-t from the 
despatch of the Secretary of State refelTing to this Recommendation on -Un-
employment. The Government say they cannot accept the Recommendation 
in its entirety • 

• We are ah'ongly of opinion, and allloca1 Governments who have ,tated their ,iews al'e 
in agreement 'lfith UII, that no slstem of une'!!ployment inRurance is l'racticahle in India at 
J11'88ent. And. -whileoul' ~'a ineCo e8 contemplate the free uae of pulth, IOIl, . .'i.:H II •. t ;'lve tile 
Initial phases of distl'B88, we thiuk it impracticable. in view or it", lalog.. 81UI ... i tl.e countty 
and of the compal'ative immobility of mUl·b of OUT unskilled laboul, to m.'re {llI1.},el'!odvanoe, 
in the dil'ection of tlie foulih scot ion of thia Hecommendation. 'luel'e i ... lilnOlcoV'IIr. £he facit 
that the Governmont of, India'. powers in this direction are somewhat limited. '1 he /lrd 

]I 
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two _ions of the Recommendation present Ie .. ailll~t ' 'rhat reiatillg to the recruiting 
of bodies of workerl in other CQuntriee might be accepted.. BJ1t oonllultation with worker. On 
this matter is by no mean8 110 Bimple in India aa in most other eountl'ies, and we .hall be in 
a better position to discus. this queltion after the meeting of the International Commi •• ion 
on Emigration. In respect of the pl'Ohibition of particular types of employment ageneiee, we 
are .not yet in a position to aal what the elfe&t of accepting the Reoommendation would be. 
'l'be result then as regards thiS Recommendation is that we propose to take no immediate 
action, but we tnut that it will be possible in the near future to give eff8et to the Recom· 
mendation at least in part.' • 

. That happtms to be one of the. ue tion~ which was. raised this morning by 
Mr. Sesha.giri Ayyar a.nd to which he wishes me to reply. I have t01d him already 
tha.t·the quetrtion raised by him as regards the first Resolution rea.lly coveh • 
the Resolutions 3 and 4 that I a.m dealing with now, namely, the question of 
reciprocity in labour matters. Tha.t is dealt with in paragraph 11 ot the 
Government of India's Despatch which Mr. Ayyar quoted thill morning. The 
only point that I wish to make now is this, that we have an International 
Commis"ion just established on Emigmtion, which is to meet sometime this 
year a.t Geneva, and that Commission 'will report to the Labour Conference 
hi~h will meet in October next. The whole question, therefore, of reciprocity 

,of treatment of workers will be discUssed a.t the Commission during summer. 
There is another point which is possibly wOlth mentioning bere, and ·tha.t 

is, to-day we are only required to declare our intention in India to carry out 
these W d.shington. Conventions a.Dd Recommendations. We al'e not here to 
. discuss whether any other country will do its duty or not. We are here to 
establish a definite Resolution that we o'urselves intended to cany out these 
ReeommendatioDI!I and Conventions, and if any other country neglects its duty, 
then it will come for cl'iticism befoxe the League of Nations ill the usual way. 
I ba.ve myself the very greatest sympathy with the thought. that was in the 
mind of Mr. Ayyar when he Tailled this question, tbat is, the treatment of our 
labouT in foreign countries. . We a.l·e perfectly consciOlls of the fact that our 
labou".in foreign cOUIltries, and for that ma.tter in some' pa.rts of the British 
Empire, has sometimes been treated ill a wu.y whie<h ill not in accordanco with 
the general principles laid down in 'the Peace Treaty, and that, is a matter 
about which neither you nor the G«?vernment of India intends to remain idle. 
This is the general principle which was laid down for the guidance of every 
Member of the League of Nations. 

I Holding 0.8 they do that labour should not bo l'egal'ded merely as all article of commerceo 
,they think that there 0.1'6 met.hod. and principles l'egulating labour conditions which all 
industrial oountl'ioB should endflavour to apply so far as their special cireu 8tance~ permit.' 

It is that principle that this ASfolembly as well as the Government of 
India. wishes to see enforced throughout the whole of the civilised world. 
I have no hesitation in recommending that these two Resolutions be adopted. 

Bao Bahadur T. Rangachariar: Sir, I' wish to point out that. I feel 
2 4.7 apprehensive about the first portion of this Itesolution which was 

• P.M. Ol'igina.lly No.3. While the Government of India. do not really 
6,Pprove of the Draft Convention l'Cfel'red to therein, while they IlaY, . 
,. 'In the belief that the meaanTeS which, as nplaned above. we are either taking or propose 

to take, "ill CQnstitllte an erreo tin complial!co with the provisions of the ConventIon. we 
propoll8lo r...comml'nd it to the LegislatUl'tl for permission ,to ratify it.' . . . 

Here we are asked to unconditionally ratify the Convention. I do not 
.know; how, we can be askt.'<i t~ do that. The question is not fl'ee from 
difficulties. J' . 
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. . As recognised in paragraph 9 of the (JovemDlent . of India' • 
. ~~e patch to the Secretary of State, laboul' conditions in this oountry are quite 
-different from those of the Western countries. Most of the labour is required 
for the agriculture of this country which forms the backbone of the· people 

. hel'6. I see here a sentence to the following effect : 
, It is desiraDle to encoul'age the migration of agrieulturallabow' from COl'tain congested 

arelloll.,aD~ we haVIl undel' consideration the desirability of creating l-egulat· public employment 
agoncles In such cases.' 

In South India the question of agricultura.lla.bour has assumed a very 
8tlute form. Most of the districts suffer from dearth of' labour avail'-
able. The Settlement ra.tes provide only for a certain a,mount of wag'es 
to be ·paid to these -o.grulultural labourel's, . but t4e la.ndholders are. paying 
nearly foul' times as much as the Settlement rates pl'ovide, and in South 
India, this question of creating facilities for emigl'ILtion of labour from ruml 
tl'actS to other part!; 'of the country as is contemplated in paragraph U would. 
tend to conRidel'able difficulty indeed. While I a.m in agreement with any 
suggestion that may be made that the whole question should be examined, just 
as they r.;uggest in the la.tter portion of the Resolution that the recommenda,.-
tion IIhould be carefully examinl'Cllater on so that we may express our agree-
ment or dissent from those recommendations, so 0.1110 I would suggest that the 
first portion of the Resolution miLy be so worded as to give only JJ. qualified 
l'atitication of the Drnft Convention really in the sense implied in p:mI.gl·a.ph 9 of 
the GOV'el'Dment of India's Despa.tch rather tha.n commit this Legislative 
Assemhly to an unconditiona.l ratification of that Convention. The Govern-
ment of India. do not mean to uuconditionally ratify it, and yet they a"Rk this 
Assembl,Y to unconditiona.lly ratify the Convention. The H~noural le Sir 
Thomas Holland haM read to us paragraph 9 and I willnot read it again. You 
have only to read paragraph 9 along with the variolls paragl"ILphs conta.ined. in 
that Dellpatch. .. . 

'1'he Government of India themselves point out that it is impoRSibie 
to comply with the requirements of those pal·a.graphR in the Convention. 
You cannot 'give the fig1l.1'es which you a.re asked to give. We have got 
our Fa.mine Code, we have got our famine provisions, we have got our orgalli-
za.tions which no· other co,untry bas, and, therefore, things are entirely different 
from other countries. Thel'efore, it is impossible to accept the reeommelld. 
utionll or rather the Pl'oposals contained in the Draft Convention. Althougb 
you may ratify it here without any qualification or you may tell the Secretary 
of State in some DeRpatch sent to him tha.t you. mean to comply in thIS 
Rellse, tha.t will not be binding upon 'the Conference or upon the IJe&gue 
of. 'Na.tions. Where do you indicate in this Resolution that you are 

. accepting it in any particular sense? The ~l li h language is quite 
plain. You do not indicate in your Resolution that you are accepting 
the Convention in any particular senRe. By saying to oU1'selves that we mean 
to comply with it inthis sense, our complia.nce is'in direct terms without a.ny 
qualification wha.tever. I do see, the Govet-nment of India Ree, the difficulties 
in the way of accepting this clause andtha.t is why they put it in tha.t qualified 
form. Why should not,the Re8olution be a.lso in a qualified· form? Therefore, 
I oLject to the fil'St P-ilt of ~he Resolution in that it implies· an unconditional 
acceptarwe o~ the term!!. .1 a.m quite willing that the whole question should be 
examined very carefully by a Committee to be appointed by the Govel'nlnent 
or by the Government itself. I am not enamoured of Committees. T 80':11 

E2 ' 
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quite confident that, jf the Government oUndia themselves go into the question 
ill consultation with the various Local Governments who will be in possession of 
local facts an(]. figures that these Governments will be able to advise the 

,Government of India. The matter reqwreR to be more thoroughly examined 
before this Assembly can commit itself to an unconditional acceptance of the 
firSt part of the Resolution.-

IIIIr, N. If. Joshi: Sir, I rise to support both the ReRol~tion  moved by 
2·1)4 P,M. the Honourable Sir Thomas Holland. 

There seems to be some misunderstanding about the responsibility put 
upon us by the a.ccep~ce of theBe two RefiOlutioll ~ The previoul.! "peaker 
referred to the great difficulties under which this cquntry will labour if we 
ratify this Convention. I fa.il to see what responsibilities, which we may not be 
able to ca.rry out, are placed upon us by the ratiiication of this Convention. 
The first thing we are asked to do is to supply the figures for unemployment. 
I do not think this is a very great responsibility or that this will involve us in 
a ,great difficulty. After all, the Government will (;upply whatever figures are 
available to them and no other nation will come down upon us or take us to task for 
-supplying particular kinds of figures. They cannot challenge our figures: The 
second re(;ponsibility upon us is that, whenever there will be unemployment, 
tift! Government RhaU establilih free public employment agencies, and I do 
not think that this also will, cause any great difficulty in India. As the 
Honourable Mover has explained in India there is uneD1ployment on a large 
scale during famine times only J and in our country we have formulated a. scheme, 
which has been establiRbed after long experience for this purpol!e, and so, no 
out.o;ide nation can take us to task for taking care of the people during famine 
tiD].es. In our cities there is not much of unemployment at present. We do 
not see people wandering in the f;treets by thouf;ands as they are seen during 
certain seasons in We"tern countries, and, therefore, the responsibility will be 
very light indeed at present. When we come to a stage when unemployment 
will begin to prevail in our cities, then, certainly, it will be our duty, whether 
the responflibility is heavy or light, to establish free public employment 
agencies. Doef; anyone here f;a.y that, when there will be unemployment on a. 
la!'ge scale in Indian cities, there should Dot be employment agencies to assildi 
the working classes. ·1 do not think any one here will maintain that for" 
moment. 

Sir, in the cOUl'Be of this debate, I have beard it maintained that labour 
conditioJls ill India are different from labour conditions in other countries;. but 
unfoltunately no one has made it clear how they differ. Do they mean to say 
that the Indian labourer!! are much IiUperior to the la.bourers in other coun-
tries? If that is f;0, we need not be afraid of giv.ing them certain concessi OilS • 
. But if they mean that Indian· labourers are inferior to the labourers in other 
<l.Oltntries, then, Sir, I feel bound to challenge that statement. The Indian 
labourer is of the t;II.me lJef;h and blood as ourselves. If weI educated Indians, 
will not for a moment admit that they are inferior to the people of any other 
country, I l'oo.lly do not understand how anyone can stand bere alld say that the 
working classes of this country are inferior to the working classes of other 

"couutries. J really ca.nnot unden;taud bow laboUl'ers in India differ from those· 
of other countries. Perhaps some one will explain it more clearly. 

'!hen the Honourable Member -talked" about the dell.lth of agricultural 
labour in hiB distri(:t. )f there ia dealth of labour anywbel"e, then· ant 

." 
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rule about unemployment will Dot apply to that di"irict a.t all and I don't 
~e Why he is 80 ahxious about it. lIut, Sit·, probably ijao Bahadur Hanga-

-chariar meant by this, that if there is dearth of labour in any district, 
Government should take steps to prevent labourers from leaving the ~ trict 
even in order to get more wages. At present there may be a dearth of agl'i-
·(lultUl'llollabour - probably because agricultural labour is not paid sufficiently. 
La.ndholders should pay the labourer more to make it worth the labourer's 
while to remain in the place. 1:1 e would then certainly refer to remain in the 
village instead of going to the city. I ask this Alu!embly whether allY workman 
would leave his homestead for nothing. We would not leave our home for 
luu, and the workman leaves his village and goes to a city because in the 
village he does not get sufficient maintenance while in the city he gets 
'better wages. Therefore, if landlords think there iN dea.rth of labour in their 
.disti-ict, they should revise their scdeof wages at once. I am quite sure 
if they do t.hat, there ,von't be any more dearth of labour in their i ~rict. 

Sir, as regards the cities, I have admitted tllat there is not much un-
employment. at present; but in large industl'ial centres like Bombay and 
Ca.\(mtta, you will always find some labourers who want to be employed in 
mills or factories. Such people ha.ve to go to a jobber or overseer who 
geberally levies a fee for finding thorn work. 

Now, this the labourer has to do because it is not easy for him to find 
011t the agent of the mill or it ill not easy for him to approach the manager 
of the mill and ask him for employment. 'l'herefore, I feel that if tlie Gov-
·ernment starts Home free public employment agencies by way of experiment 
in eitieH like Bomba.y and Ca.leutta, I think.they will prove very nseful. At 
least the experiment is worth trying. 

Then as regardll the recommendation concerning unemployment, I should 
also like to make one remark. The intention of the recommendation is to 
'prevent exactions by private employment agencies from the labourers for 
finding out work for"ti1em. Now, in India I do not think there are many 
private employment agencies that charge fees to the workers; hut there are 
some I>rivo.te employment agencies in India which are I"lln for profit and 
which receive commission from employel·s. I would not like even such agen-

.(lies to exist, or exist without ,a licenllC. This recommendation insists upon 
Government to prohibit such private agencies, and if such a.gencies do exist, . 
Government is bound to at least compel them to ta.ke a licence from Govern-
ment so that they may be under proper regulation. I hope Government will 

.take early steps in the ma.tter, because there are agencies which recruit worker.s 
for the IIhipping companies and for big plantations, and it is necesM80ry. that 
either ~he e agencies Nhould be abolished or should be brought under proper 
regulation. . 

Then, Sir, there is one point on wlaich I should like to have some informa.-
. tion from the Honourable Mover wlaen he repliell. These Conventions are to 
be put into force after ratification, not only by the membet'll of the' League of 
Nations themselvell, but they bi~  themselves to get them enforced in their 
colonies a.nd protectorates. I ·would like the Honourable Mover to explain 
whether these Convebtions will apply to Na.tive StateR in Ipdia which are, I am 

. quite mTe, protectorates at least, if they are not colonies or poslICssions. I 
should like this point to be cleared up because it is of great importance. 

In the RlLme way I trust o e e~t will, ILlI soon as poSSIble, go into the, 
~lle tion of reciprocity and recruitment of Indian workers for employment in 
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.other countries. BecaUse I Am ui~ sure that we ca.n ~ e 1l~ of these re-
commenda.tions in order to secure better treatment for Indian "'Ol'kers in other-
countries, if Government is prompt and makes thorough use of these two' 
recommendations. ~ 

With these words, 'Sir, I support both the Resolutions ~ e  by the 
Honouraoble Mover. . 

Mr. T. V. Seahagiri Ayyar: I am afraid, Sir, my friend, 
Mr. T. Rangachariar, is unnecessarily apprehensive of the result of accepting the-
recommendations contained in the Resolutions moved by Sir Thomas Hol1and. • 
He 'will not accuse me of not being sympathetic towards agricultural labourers. 
I "m one of tbose persons who emplo.y a fairly large number of agricultu'ral 
labourel's, and have often felt we have not got a. sufficient number of them to· 
attend to OUI' work. But that vei"Y difficulty can be met by p8Bsing the 
Resolution recommended by Sir Thoma.s Holland.- }'or example, take 
Trichinopoly, the place from which I come. We often find that there are not 
sufficient agriculturallabourerR to attend to the wOJ'k in tIle fields; if there 
were an unemployment agency, then we would know wherefrom we could get 
labour with which we could supplement the labour we have in our parts. 

Therefore the unemployment agency would help the m£l'a;dar', in finding' 
labourers for themselves rather than retard tlleir work. Mr. Ral1g'achariar 
pointed out, that if emigration was encoUl'aged, there would he a la1'ge numher 
of people leaving the agricultural PJlrts with the result that the country would 
Huffer. On the other hlWd, the point of MI'. Joshi was that the unemployment 
agency would only bell> wllere there was a large Dllmber of. people in a pa1ti-
cular loca.lity, and if snch people did not find work in that locality, to find 
new employment ell!ewhere. I ca.n see no objection to sl1ch a. course being 
adopted. If there are a large number of peo})le who do npt get enough work 
in a particular locality, and if, in lIJlothel'locaJ,ity, there is demand for lahour on 
bigher wllges,there should be no objection to thelle peol,le being encouraged 
to go there. For these reasons, I do not .think. :Mr. Rangachariar has made 
out a case for aJteringthe Resolution moved by Sir Thoma.s Holland. 

The Honourable Sir Thomas Holland: Sir, I have only one or two 
3-7 points to reply to, becawre my friend, Mr. Joshi, who is so familiar 

1'. M. with the spirit as well aH the lette!' of what was done at WaHhington, 
has dealt effectively with the objections that have been l'8.ised. There is one 
point which I think I ought t'o make clear at once,. and that is that the 
Gbvernment of India rntifieJI, not thil! Assembly. This pa.rticular Convention 
and its Hpecial recommendations, which we are discussing, do not in any way 
involve legislation, 1'0 that it is not a. subject that one 'WaH foreed in any way to 
hl'ing before this Assembly. But there was the fact, as I'tated in the Despatch,. 
that our forin of uilemployment insuranee in India. was so different from that 
of .most other countl'ies and so different from induh'tl'ial unemployment as 
understood genel'8.11y in other countries, that we felt it was fair and wise to 
ri~ to the Legislative Assembly a Resolution of the kind .howing the wa.y in 

which the Govel'nment pl'ol'osedto meet the spirit and not only the letter of 
the Convention's rccommendationll at Waahington. . 
, I must answer one question which Mr. loshi put, and that is, whether we 
should take steps to see that any legislation undertaken in Bl·itish J ndin. 0.:. 
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extended to rndian StateR. Mr. Joshi will possibly ye e ~ that, at the 
Peace .Confel'ence at V &l'8eille., His Highnet98 the Maharaja. of Bika.ner made 
it quite elear that the Conventions and recommendationB adopted at the Inte .... 
national Labour Confe~nce would not apply to Indian States, as Indian States 
would not be represented at the Confe~nce. If the StateB were so ~pre ente  
at thc Conference, the size of that Conference would have been more like a mass 
meeting. But, I think, we need not worry much in this Assembly as to what 
don the Indian States propose to take in this ,matter, and we are not per-
mitted under our nles to criticise the States. I have not the slightest doubt 
that the Indian States realise the neeell8ity of fair treatment of labour &II 
well as we do in British India, and that what' we do to-da.y will influence the 
States of India more than any other form of influence. I have"thelefore, no 
hesitation in recommending this &solution 'for the favourable consideration 
of the Assembly. 

The Honourable the President: The question is that the following 
Resolution be accepted: -- . 

, This AH8(1mbly recommends to the Governor General in Cou~oil-
(a) that he IIhould ratify ,the Draft Convention concerning unemployment adoRted by 

the Genel'al Coufl'l'I.'nce of the International Laboul' Organization of 'the League 
of Nations convened at Wallhington on the 29th of October 1919; 

(b) that ho should. after such investigation regarding 'UD8Jnployment in India as be 
may think tit.. take IItepll to create regular publio employment..a.gencillll in 110 far 
all the lIame ma.y be necellal'Y to facilitate the migration of labour; 

(c) that lIuch agenciell. whon creattd. IIhould be provided with AdviROI'Y Board's repre-
8entative of employel'8 and workers;. 

(Ii) tbat ho Khould examine the l'ecomrnendation concerning unemployment adoph'd 
by'the Gmoral Conference of the International Labour Ol-ganization of the 
League of Nationll convened at Washington on the 29th Octobar 1919 in 

, O!'der to determine to what ellteJlt it iJ desirable to give eft'ect thereto.' 

The motion was adopted. 

RESOLUTIONS R,P; (I) DISINFECTION OF WOOL, AND (2) 
PROTECTION OF WOMEN AND· CHILDREN FROM LEAD 
POISONING. 
,The Honourable Sir Thomas Hlllland: Mr.' President, with your 

permission a.nd the permillRion of this Assembly, I should like to move .,gether 
ReROlut.ions Nos. 1) and 6, all they are, I think. entirely non-connoversial and 
ILre related also to one another. Th!l first refers to alTlLngements made to 
disinfec.1; for anthl"'J.X and the, other to protect womena.nd children against lead 
poisoning. • ' 

I move, therefore, the following Resolutions, that--
" • This A8sembly recommends to the Governor General in CouDoil-

(a) that lie should make enquiry into the poa,ibility of making arrangements for tilt 
diainfection of wool infcet4!d with anthrax .pores U luggeau'd in the Hecom. 
mendation concel'ning th~ prevention of a~thT!,l  adopted. by the General 
Conference of the (nternabonal (,abour (IrgaDlr.ahon of the League ofNationl 
convened at WUhington on the 29th of Octobe~ 1V19, 
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(b) that Stepl should be ~"en to introduee in the Jndian Legilllature .uch legi.latiOD 

a8 may be neoo"'l1 to enable him to give effect to the hecommendat.ion if. 
after due enquiry. he it .. tie lied &I to tho neceuitl f01' ao doing;' 

and thlt 
• Tbis Auembly recommend. to the ':onrnor General iu ('ouncil that he should give 

effect to the recommendation concel'ning the pl'otection of women and cllildl'cn against lead 
poisoning adopted by tho lieneral Conferenoe of the I nternational Labour 01' alli~ation « 
the League of Nations convened at Waahington on the 29th of Octobcr 1911-1, and should 
take step. to introduce in the Indian Legislature the legislation ne ~88al''y to tha.t end.' 

With regard to the first question, Sir, the question of anthrax, this refers 
to a recommendation that arrangements should be made for the disinfection 
of w601 infected with .anthra.1t spores in the country expOlting such wool, or, 
if that is not practicable, at the port of entry in the country importing the 
wool infected or suspected to be infected. The exi&1ience of a. disease with a 
very short course and a very high mortality to which wool-workers were 
sus('.eptible has long been known. It was forJJ)erly called • Wool-sorters' 
disease,' and it was not till 11;79 that inve&tigators wel'e able to establish its· 
identity w)t11 anthrax, a disease tha.t is not uncommon among cattle. Anthrax 
is a germ disease due to the activity of a. l?a.cillus which, under certain condi-
tions, can produce spores which have an extremely high resisting power and 
eiD remain alive for many years and through very wide variations of tempera.-
ture. It is generally &.<:cepted that wool and ha.ir shorn from living healthy 
animals is pr8o{,iically free from danger of infection but that wool and hair 
removed from the bodies of animals after death, or from skins of any sort, 
must be regarded with a certain amount of suspidon. and should, if possible, 
be disinfected. A satisfactory, if sometimes costly, method of disinfection 
has bee. devised j but inuch more information is required before we can 
decide what t~p , if &Dy at all, shonld be taken in In.dia. There are two 
very important aspects of the case. In the firi't place, we naturally 
wish to protect our own workers against the disease. We al'e not certaln at 
present how far anthrax is really prevalent among wool wOl'kers in India, but 
we are certain that it does exin. And in the second place, we have to.,consider 
our duty to workers abroad. It has been proved in England that Indian wool 
is responsible for anthrax there and the same is probably true in other 
countries that import Indian wooL '.. 

Quite aparl from the moral obligation there is an important m'a.teriol con-
sideration. Some countries already prohibit the import of various a.rticles 
manufactured from wool or hl'istle,s coming £l'om countries where a.nthrax is 
known.to be prevalent. Mbst of you will remember the prohibition of the 
impoli from Japan into India of various kinds of brushes, and, a.lthough there 
is at present no aerioWl danger of the Indian export of raw wool being res-
tricted in this manner, the interests of our manufactures have to be 
safeguarded. ' 

Great Britain hall already esto.bli8hed a disinfecting station for East India 
wool, and it is possible that it may prove impracticable to establish disinfect-
ing stations in India. But this is another pcYint about which much fuller 
information is desired. The question of the disinfection of wool infected with 
t.nthrax sporeR is on the agenda. for the next Conference which will he held at 
Geileva in OctolJer, and no doubt we shall come ·in for criticism. if we do Dot 
,tate steps to have .n enquiry made, 
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As regard. the second Resolution, namely, the protection of women a.nd 

cbildt'en against lead poilloning, the matter is an extremely simple one. So fa.r 
as we are, concerned, in India we have very few tradel! in which there is a.ny 
possibility of lead poisoning occurring. Lead. smelting has been started in 
Burma. and steps are being considered for the statiing of lead' smelting in 
India itself. If lead industl'ies be stal1,ed in India, w.e shall have to take 
eiiect~al steps to protect women and children who are likely t,o be exposed to 
lead poiso,ning, and with that in view we are suggesting a clause in the new 
Bill a ~n in  the Indian Fo.ctories Aot flft" conliideration next month. 

If the Assembly, thel'efore, appI'oves of this, namely, that we should take 
steps to protect women and children againhi lead poisoning, I think we sha.ll 
have satisfied th,e League of Nations for the time being. 

The question is that the Re~ol 1tion  be accepted. 
The motion waf; adopted, 

RESOLU'fION Rl~ ES'rABLISHMENT OF GOVERNMENT 
HEALTH SERVICES. 

The Honourable Sir Thomas Holland: Sir, I beg to move the following 
Resolution: 

• ThiB Assembly 1'('Commenda to the Governor Gencral in Council that he should examine 
t1\0 p08~ibility of giving eft'cct to the Recommendation, cODc4lflling the establishml'nt of 
Govcl'ntnent Health ~ l" iceR adoj>tcd by the Gene'ral Confcrence of the Interna.tional Labour 
Organiza.tion of the Lcab"Ue of Nations convened at Washington on the 29th Octobtlr 1919.' 

I should like, in speaking on this question, to refer, if I may, in order to 
eave speeches on my' part and to limit the, strain on your patience, very briefly 
to the amendment which Mr. Joshi proposes to move that instead of examin-
ing the possibility of giving effect, we, should take steps at once to give e:lIe(,1; 
to this recommendation regal'ding the GO"ernment Health Services. 

If Mr. J oilhi will stir his memory for a little, I think he will probably con-
firm the ideas I alTived at with regard to the amending of tha.t recommenda-
tion, that it was introduced at a time when the Conference !lot Washington was 
discussing unhealthy processes-the employment of women and children in 
codnection 'with unhealthy processes. The recommendation reads as follows: 
(after the usual formalities) .,. ' 

• having decided' npon the adoption of CClrtain Pl'OPOSI\IR with rega.rd to' women's emplOl" 
, meut: unhealthy processes, • • • , and having determined tha.t these pi'OposalM shall 
take the form of a recommendation, we I'ooommeud that a Government service shall be' 
charged with the duty of safeguarding the health of the workel'8. which will keop in touch 
with the International ~a.bour O~oe  

I take it, therefore, that, although the wqrding is not quite clear, 
it wa!:j the intention of the Conference at W o.shington that this 
recommendation should apply only to aud' follow on that dealing with 
the question of the employment of women and children in cOllnection 
with lead and other unhealthy processes, But it does not apply to 
wOI'kers as a whole, becaMe the question of the health of wOl'kers 
as a whole is a wider one that is dealt with by our Ol'dinary Medical Service 
in India and by saditary and Public Health Depaltments as in other countries, 
I fancy, therefore, that Mr. Joshi has overlooked at this long distance the 
seqa.ence of eventll at Washington which, as I said, is not very clearly .ta.ted 
except in this specia1pa.ragraph 2, from which it would appear that the Can-
ference was considering specifically the qnestion of unhealthy processes when 

• 
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they: asked for the institution of a special Government Health Service. I 
think it is right that'we should in due course inquire into the necessity and the 
possibility of establishing this Aervice, a.nd we are already moving in the 
direction of doing lIomething with rega,rd to providing medk ... l aid fort-he· 
women, and inquirieR are now being made by MillS Broughton, who haa been 
attached to the Labour Bureau of the Cenb-al Government and ha.s had a great 
deal of experience of women and chi}dren's IlJ.bour under tIle Ministry of' 
Munitions during the war. Weare atllo in touch with the J nmnt Welfare move-· 
ment in the hope tha.t we shall be able to join forces with thorn in tIle question,. 
not of inspoc1ioq from the legal point of view, but of inspection with a view 
of helping the women and children in the closely congested indust1ial areas. 
But my point now is that Mr. Joshi might a.ccept my suggestion that the' 
recommendation refers specia.lly to 'unllt~a.lthy procellses. And the reallon why 
I think Mr. Joshi bas p&lily fOl'gotton the fact is tbat on turning up the pro-
ceedings of tIle Conference, when that question was put to the full conference, 
I find that Mr. Joshi did not vote at all. So thatappa.,·entlyatthe,time he did 
not consider tbat, from tlle point of view of India, there WaH anything very 
important in these Government Healt.h Services. They ~re not, so mr, very 
important, because, as I t;8.y, we have not yet started these unhealthy pI'ocell8eS 
in industries. . . . 

The Honourable the President: The question ill that: 
• Thill Assembly recommends to the Govemor General in Council that~he 1I11ould examine· 

the J08sibility of giving effect to the Recommendation oonceming ,.the establiMhment of 
GovernmlJnt Health Services adopted by the General Conference of t.heintemational Labour 
Organization of the J,cague of Nations convened at Washington on the 29th October 1919: 

IIr. N. lit. Joshi: Sir, 1 am quite aware of the circumstanc.es which 
8 2i.1 brought forward this l'ecommendation before the Washington 

• P.II. Conference. 'I know tha.t it arose out of the discussion of un-
healthy processes. .]lut, at the same time, 1 do not accept the theory that 
simply becaus!} this question arose out of a. disl!ussion of unhea.lthy prOCCtllles, 
the rccnmmendation should be confined only to the dangerous trades or' 
unhealthy processes. ." 

There ill no word in the recommendation wllich limits its application. It 
applies to all workers, and I therefore feel that the joining to~ether of these 
two things, 1,iz., dangerous tra.des and the esta.blishment of Health Services, 
is only accidental. 

Then, 'Sir, thiN que!ltion of the establishment 01 Health Services is very 
important, and it does not also involve heavy expenditure upon Govet·nment. 
I do not think there is much'to be considel'ed in this question. Not only 
that, but this question of aI)po nting some med:ca.l officers has already been 
considered by a Committee apI)ointed in the yea.r 1906, and, I shall read what 
they lIIJoy on this question. 

The Honourable the President: Is the Honourable Member moving hili 
amendment? 

Xr. N.)II. Joshi: Yes, Sir. I wish to·move my lUIletidment. I beg to-
move: 

• That for the wow • o a~ine the pOIBibility of 'giving', the word. • giVl'l' b .. 
, nblltituted.' ,. 
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The a.n1en ~nt is very small indeed, and it only a~  Govorllment to give-
elect to the Recommendation rega.rding the Establishment of Health Services 
l.hall read now the words of the Textile Factory Labour Committee of 1906 : 

• With regard to the fifth queation put before them whether a separate atafl' of Medical 
In.pectora ahould be appointed, tho CornDlittee were quite agreed on tlul deairability of IUOh. 

. appointmenta. 
Tluly are' of opinion that a number of Medical Oft1cera .hould bc assigned. to· aeparatlt 

areal, theRo to depend on the number of works and the facilities fol' reaching them, and t1lat 
their whole time should be devoted. to the work of Factory Inspection.' . . 

Sir, althougb we ma.y not ha.ve £a.ctories whie;h are very dangerolls or the. 
processes of which are very unhealthy, still we have a. number of factorieB 
which are Buch-even the textile factories are such-that if So man works there-
for 80 long time, he suffers in health. Look at a mill hand in .Bomba.y, and 

-you will tind him pale." He is more lia.hle to .suffer from consumption tha.n 
people" who work in offices. If this is the ca.se then, it is "Sob olut~l.  neceSIl8.TY 
that there Ahollid he some officers who will look e£ter the health of the wol"kers, 

. and who will examine the health conditions of factories. I know that uovel'n-
ment appoint Fal.ltory Inspectol·S. But unfortuna.tely, among these Fac.ltol'Y 
Inspec.otors, there are many who. know nothing about sa.nitation and hygiene. 
It seems that, perhaps, when making these appointments Govel'Dment conl!ider 
it a disqualification fOl' a. ma.n to know anything abqut hygiene. J therefore 
strongly. feel that this recommendation should be given effect to without 
much delay. 'fhis will not involve great expenditure. Let the Hovern-
ment, in the heginning, appoint a few Medi(!I1l Officers in each Pre-
sideIICY, and if they l'eally want to economise, I shall recommend to tlJem 
to appoiut Indian medical gr.wnates instead of European I. M. S. officel'!;. 
Certainly that won't cost much. 1. therefore move my amendment and I 
hope that thiA' Assembly will accept it .. 

Mr. B. Venkatapatiraju: Sir, I l'egret to oppose the amendment of 
8-81 • l\lr." Joshi, for the simple reason whether we ha¥e got enough 

• PolL Medical Officers· to attend to the persons who are alreadY""Buffer-
ing. in ~he countl'y and whether we can spare any of them to RUend to the 
factories. The other question is whether the general taxp.'l.yer is to' provide 
medical help for th~e workmen, or whether the factory ownCl'S should provide 
these officers. Thesc are quest.jon. .. which the Government have to mmlide)'. 
Further, 8ir Thomall Holland is pcrfe(~tly right in saying that Government 
should take theRe into conl!ideration when ma.king provision, and there is. no 
nse of saying that the Government should provide it. We have to provide 
it ana we are in a position to provide it, and, therefore, I think it is bette!" 
that we should aceept the Ol'igina,l l)roposal as }ll'oposed by Sir Thomas 
Holland. . • 

Mr. J. Chaudhuri: Sir, I beg to suppoli Mr. Joshi's amendm('nt. It m 
absolutely necessary that the MediCltI Servi(:es should not be al'Pointed hy the 
factory ow,ners, and it is one of the ohiigations of the S~te to see that prop~l' 
conditions of health are· preserved in aU factories. As Mr. JOllhi said there 
may be cases of phthisis, a.nd of course, the factory ownl'rs will try to economise. 
and they 'woUld not try to appotnt the right SOli of medical men. .Besides. 
this, there is another ('lement, and that is, that the ~e ical ServiCes that" will 
be provided should include lady d()('otol's be<:ause women and chilrll'en form ala.rge 
~rt of the labour population in large factories, and there should be female medi-
cal officers who should look after the comfOlis and hea.lth of thelll' women and 
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·children. These are the duties of the State. I would fuliher suggest that 
. it is obligatory on the factory owners to pl·o\·ide for education also, as regal·ds 
which, when the Factory Bill comes, we shall make sl1ggestionR. 'fwo things 
.are absolutely necell8a.ry in this countt·y to improve the lot of the labouring 
classes. One is education and another is bealth, and both these things ought to be 
loaked aftel' by t.lle State, not merely in the interestll of the laboul·ing claS8e~ 
but if the labouring classes are better educated that will increase the 
efficiency of labour and increase the production w"hicilwill be as much 
to the interests of the country as to the interests of the factory 
~ ner . Therefore I most hea-lii)y supporl the a en ~ent that has been 
moved by my Honoul'8.ble friend, Mr. Joshi. and I appeal to Honourable 
Sir Thomas Holland to acc.,'cpt this amendment, and Government may at once 
give otIet1 to the recommendations of the International Labour Organisation 
in this respect • 

. . 
lI-S~ P.II. .lfr. N. K. Joshi: Sit-, I rise to give an explanation. 

My amendment does ~ot recommend that Government shoUld provide 
medicaJ. help for all factory WOl·kerH. It only asks Govcmment to appoint 
some health officerR to enquire into the health. conditions of factories and a1110 
to look generally after the health of the workers. But I did not mlfn that 
Government should eHtablish a separate Medical Service in order to trea.t 
every patient in a.ll factorie;:;. 

JIIr. Chaudhuri Shahab-ud-Din: I have Ntood up to support the amend-
ment 'Of Mr. J OJ;hi. So far all I have been able to gather the 1'eal object of 
the recommendations of Internationa.l Laboul' Organisation, all well as of 
the Resolutiolls put before this Assembly by the Honoul'8.ble Movel', is the 
protection of health and ma.nhood of Indian labourers. 

I f01' one think tha.t any scheme or arrangement, which doell not .make a. 
very sdHicient and efficient provision for protecting the health of labouring 
cla.SBeS shalll'emain incomplete .. .. 

The objElction, that the cost of crC'doting Il Health Deparlplent, or, making 
any other arrangements fOl' the protection of health, should not be borne by 
the ta.xpayer, does not apI)eal to me. It is in the interests of manltood of 
India. that we are considering this question. In fact legislation is going to 
be proposed for thiR very pU1'pose next month. I think India's revenues 
should bear the coRt of pl'ote(.1;ing the health of her labouring clallsell. If we 
are to follow the recommendations of the J nternational La.bour Organi!l8.tion, 
we t1hould follow it all it is made, and should not nullify or modify its effect by 
introduCing the wordR 'examine the pO!lsibility of giving'. The words of 
the recommendation, on which thill Resolution is based, are as follows: . 

. ''l'he Gene1'al Conference recommend" that each' Membe1' of. the IntCl'national Labour 
Ol'ganisation, which have not all'eady done 110, should establish, I\lI soon a8 possible, not only 
a .yatom of efficient fBCtorv inLqlootion, but a1~o, in addition thereto, a Government lel'vice 
e~pooillny charged with the duty of allofe«uarding the health of the wOl'1r:erl which will keep 

• in touch with the J niel'national Labour Offioo.' [Pag, fOg. Brdlotin No. 4-·TA. ~1t t  
national Labour Ol"gafliBation.] . 

So. if we are to aCcept" the recommendation, we mlUlt &\lcept it in its 
ilntirety and IIbould not, by introdudng the qualifying words, nullify its very 
~Dce. 
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For these reaSOllS, I strongly h'llpport the sound and scnsible amendment 
proposed by the Honoul'll.ble Mr.J ~ hi. 

Mr. Harchandrai Vishindaa: I also rise to support the amendment of' 
889 Mr. Joshi as againstthe proposition which Sir Thomas Holland 

• P.X. has put, forward, for these considerations. To' say 'examine the' 
possibility of giving effect to' as distinguished from 'giving effect to' leaves 
a loophole open fo1' not giving effect to the recommendation. The ground for 
adopting a ReROlution of that nature would be that we are in a state of, doubt 
all to whether cil'cumst&nces ha.ve arillen to give eftect to the recommendation 01' 
not. Blft I think that we are not in any doubt at the present moment that 
these inlltitutions should he ~tarte . Thel'efore, I think 'the senllc of tbe 
House will be that Mr. J oslli has hit the right nail on the head and that, 
instead of waiting an~ tinkeling with the question, by examining into the, 
possibility, we should give effect to this recomJDendation at once. 

Then, as l'egards the objection wbicb has been taken by Mr. Venkat& 
patiraju on the ground that the Government have to contemplate the con-
sideration of the question whether the coRt will be bome by the State or br-
tbe factory owners, I think that qlle!;tion does not arise; it ha.s no bearing 
upon the issue at all. The Resolution does not speak of the cost being bome 
by one party 01' another, and on that point I think Mr. Cho.udhllri'se remarks 
also are hal'dly l·elevant. Therefore, I respc(.-tfullyurge that Mr. Venkata-,. 
patiraju's objection does not descl'Ve any consideration. The point that is 

,taken in the Resolution itself by Sir Thoma.s Holland is that: 
• 'fhis Assembly recommends to the Governor Genel'8l in ,Council that he should .amino, 

tile JlOBsiblity_ of giving effect to the recommendation concerning the estnblishment'of 
(lovernment Health Servjcea adopted by the Genel'al ('onfel'ence of theIDtel'natioD8l Labour 
Organization of the League of Nations, etc., ctc.' 

It ·will be seen 'that in this the):e is no question of which party should 
bear the cost. Thel'efore, I submit, Sir, that the objections which have 
been taken by Mr. Venkatapatiraju and Ml·. Chaudhuri 'do Dot arise in this 
connection at all. ' 

Mr. R. A. Spence: Sir, in opposing the amendment, may I point out 
that the Resolution merely asks that we should learn to walk before we nm, 
and that it is much better that the whole question should be carefully 
examined before definite Ol-ders are issued concerning this l·ecommendation . • Rai Bahadur Bakh,ahi Bohan Lal: Sir, I a.lJ;0 Sl1pport the amend .. , 

8-42 ment moved by Mr. Joshi. The hot climate of this COuntl}" 
P.X. and the unhealthy conditions sun-ounding fa.ctolies in thIS 

country, togethe.r with the unwholesome and i~ uffi.cient food supplied to the-
~r er  and the length of the-hours during which labourers in this country 

are engaged by the' masters of factories, necessitate the establishment of 
health services such as have been recommended by the General Conference, 
to flafeguard the health of these labourers among whom are to be fonl)d 
chil~ren and women of ea~ly constitution. With these words, I, support 
the amendment to the Resolution. " 

Rao Bahadur T. Rangachariar: Sir, I am Rorry thlLt I have to 
oppose this amendment. M ucb as I wish that medicall;elicf should be given 
to safeguard the health of the workera, I feel sure it would be too much of, 
a. 'burden to throw upou the Government at this stage to ask fhem to 
establish at Govelhment expense health sel"Vices chal'ged with this duty., W 8 
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,lIore now concerned with the health of a few thousands of lahoul'ers. What 
about the millIons in the villages who die of mala,l'ia. and various othel' 
diseases: are we able to carry medical relief to their doors? Is it not the 
complaint everywl1ere that we have 1I0t got enough money, enollgh men:-
When we ha.ve to think of the health of millioJls of our countrymen, what 
is tliis solicitude"about the health of a few thousand labourerN engaged in 
industry? It is jru.i a misplat.'ed synlpathy for industrial labour, bel!auee 
this labour counts for much in Em'opean cOUJltries. In this country alFo the 
cudgels are taken up by those who peN as philanthropists. .But what &.bout 
the ag1'iculturallabollre1'8 who die in millions and hnndlws of tbou~'an 8 
all ovel' the country? " We have not got enough funds, or enough men. 
Where are the medicallichools and colleges to train men fol' this work? 
The old system of medical scicllce has died out and we have not got even 
assistant rnll'geons to look aftel' the health ,of the villagers. We need funds 
very badly iu order to give ~e ical relief to millions in this cOllntry, and 
I think we Olight not to be persuaded ~ this false cry of philanthropy ,for 
the hea.lth of the indru.il'ial laboul·er. When, Sir, we llll.ve to consider the 
~ntere t  of millions, let us not waste our funds by merely,mispla.c.\ed leniency 
in th~ matters. 

Kr. ,Jamuadal, Dwarkadas : Sir; I cannot lIee eye to eye with my 
8.46 HonoUl'8.ble friend, :Mr. Rangachariar, in the arguments he has 

P.:H" advall(!ed against the ameHdment of my ,Honourable friend, 
Mr. J oahi. His al'gumellt amounb. to this: It is not possible for Government, 
he Rays for us, to look after the. milliollS j therefore, we should not look after 
tJle health of a. few ,,"ho are entru"ied to our care and who toil from "morning 
till evening for the purpose of increasing our wealth. I do not see any force 
in that ,argument at all. I grant thatit'js the duty of Government t~ e~ that 
the health of everyone ill the country ill properly looked after. But if the Gov-
ernment has so far failed to look a.fter the health of the milliolls, then by all 
means propose legisL'ltion to compel Government to look a.fter the health of 
these milliollll, to whose rescue my Honourable friend, Mr. Rangachariar 
would go. 

But to use that for the purpose of preventing help heingreacbed to 
the labourers ill,. I think, an argument which eannot hold mnch a.~l' in 
this Bonse. Now, Sir, I think that there is a good deal of force, how-
ever, in the argument advanced by my Honourable friend, A11'. Venkata-
pat.iraju. I do 110t think ,'tbat the intention of Government in moving 
the Reliolution in the form in which it hall been moved is to .. helve the 
question or to evade it altog·ether. It ill .really, 1 think, for the lJUr-
pose of going into the question thoroughly 'and fiuding out Low far it 
ill possible for them to give effect to the recommendation of the W ~ hin
ton Gonference. I think, there ilt, all 1 said, Po good deal of f(,lree in 
the al"gumentfl advanced hy my Honqul'ahle friend, MI'. Venkatapatiraju. 
There are already organizations in all provincial Oovernmcnts to look after 
the health" of the population. It is al~o not quite proper to ask the Gov-
ernment of India to take this up and to make the people pay' for it. 
1£ a. schemu can be- devised whereby the ~ ~o nera, , the fac~ory owmil'l!, 
could b,e made til pay for it, 1 do Dot think tha,t it will e~t with any 
killd of disapproval from the mill-owners thcIDtielves because' as a matter 
<Of fact they themselves engage medica.l men tc;Ilook after the health of 
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their e~ployee!l. However, I do think that the' function ought to be ful· 
filled not through the fa.ctory owner&. but' throogh the State at the coat, 
I think, of the mill and factory owners. To decide this. question, the Gov-
-emment is required to go tlloroughly into the details of the question, 
.and, therefore, to accept Sir Thomas Holland's Resolution would, I think, 
be advisable for u~ } 

lIr. J. P. Cotelingam: Sit;, I may infonn Mr:RanglWhariar, if he does 
not know it already, that throughout the country to care for the health and 
"el£al'6 of the millions of people that may require such help we are 
&talting health and welfare associations. In South Iudia, at any l'ate, we 
have begun to fOI'm these health and welfa.l'e aSllocia.tions to care for the 
people in villages and in the l'ural tracts. Honorary services are now 
being requisitionoo. and 1 have no doubt, before long, we shall have a number of 
organisa.tions throughout the coun'tr,V caring for the health and welfare of the 
millions of people in 011r la.nd. Of late, there has been a hue and cry raised 
-that our schools and colleges have not be.en illspected by medical men and 
provision has been made throughout the country for the medical inspection of 
lIOhools and colleges, and I see, therefore, no l'eason why some ef£Olt should 
not be made at least fOl' the inspection of the labouring classes. All that tho 
Convention has asked for is not only that we lihonld have a system of efficient 
factol'Y inspection, but also in addition thereto a GoverJ;lment service specially' 

- charged with the duty of safeguarding the health of the workel'B, 'rhercfore: 
.8ir, I am ill healty lIympathy with the amendment moved by Mr, .Joshi, A.nd • 

• ill doing so, I should lil,e to point out to Sit'Thomas Holland what he himself 
pointed out to UII thill morning, when he asked Ull not to accept the amendment 

.moved by Mr. Majumdal", , 
What he himself pointed out to Us this mormllg when he asked us not -to 

at'cept the amendment moved by Mr, Majumdar, was this. He said, that if 
'We appoiJlt a committee, it o~l  take a long time before efiel.oi; coq,ld be given 
to its recommendatioJls and toat it would be a round-about way of getting 
what we W8nt, Mr, ./oshi goes stl'aight to the point, and I think in this 
IDa.ttcr he has the IlUPPOlt of the House, He says that instead of the words 
'examine the posflibilit,v of giving effect,' etc" etc" the words 'the..,time has 
come whell we flhall be able to give effect to the recommendations made by the 
'Vaahington Conference' should be inserted, 'fherefol'e, Sir, I beg to S.JlPPOlt 
healtily the amendment moved hi Mr, Joshi. 

Sir Frank Carter: Sir, I agree with Mr, SpenM, I do rIOt think that 
the-l'e is any urgency in this matter, and I think we can safely leave it to 
Oove1'lunent, I healtily SUpp01t the Uesolutioll moved by Sir Thomas 
Holland as I think that it would be far better to examine the possibility 
~f giving effect to, this .Resolution than to actually give effect to it . 

. Government have already said that they will increase the nttmller of medical 
men in a.reas where unhealthy industries &l"e situated, ~n  I think we can !!&fely 
leave it at that, . 

:M:unsbi Iawar Saran: Sir, I am afraid, 'J have ,got that vice of philan-
t.hropy to which a. refel"ellce has been made by one of my HOJl0ul'able .fl'i~n 8. 
We are told that ~ should not attempt to run bllfOl'Il we have learnt to walk. 
'There al'e some people, Sil', who, baving been enuowtld wiih a p(l(:ulisl' .fl'ame of 
mind, ean novO!' l'un j either t\wy ,walk, 01' they limp 0\' sit. down, . Now, this 

'matter, to be serious, is ~o siIilple that, -I think the Honoul'ablc Sir Thomas 
Hella.nd will p~lllon me for saying so,-the mighty Government which he 
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represents should be able to make up its mind quickly rather than ask this 
A.ssembly to give them time to think and tl1 examine the possibility of 
giving etIe{1; to the proposal contained in this clause. The matter is very 
simple and the qU($tion is, are yO.~l going to afford pl'otectioJl to these 
poOl' factory workers ? We have been told tllat hono\'8.ry wOl'ke'rs have 
now begun to take an interest ill 'the welfare of these ,workers, In s. 
way, I have been an honorary worbel'myself, having been connected with 
Bevera.l.cducai,ional institutions. Uut I should feel very sad indeed if ~ll 
the ~ POOl', unfortunate workers dependt:d for pi'otection on honol'8.ry workers 
such as I' was or such as many of my friends wel'e. We want an organiza-
tion,-I would much l'athel' accept the l'ema·rk of my Honourable fl'iend, 
Mr.·Jamnadas,-supported opt of funds supplied by the rich and wealthy mill-
ownel'll. As far as we are at the p1'esent moment concerned, it does not matter. 
"here the money comes from. What we arc concerBed with is that there 
ought to he a service whose responsibility should be to look aftel' the comfotts 
and convenience of the workers and the sanital'y conditions of the faotol'ies. 
An argument has been advanced which, I u~t Hay, is simply il'1'Cl!istiLle. 
My learned and Honourable fl'iend sats : 'Oh, millions are dying in the villages, 
you do not care for them; -w:hy both!!r about these few unfottunate creatures' .. 

The argument of my fliend reduces itself to this: 'If we a'llow these unfOltU-
nate men in the villages to die like flies, what does it matter to UII if the 
number is increased by a few mOl'C '. I take strong exception to tbis view .. 
I submit, Sir, it is the clear duty of Government to take steps-the Assemhly 
is p\lliectly clear on this pointr--to organize a service in order to look after the 
factories and the labourers employed tllerein. As regards questions l'egal'ding 
fnnd!!, peJ'Solmel, et.c., I submit, the Assembly at 'prefilent is not called upon 
to express any opin.ion. I shall appeal to the Honoul'8.ble Sir 'fhomas Holla.nd 
not to wait, think and cogitate. Bef01'e he runs, let him runlBtraight off 
and not remain stational'y, 

Th. Hohourabl. Sir Thomas Holland: Mr. Pr~i ent, I fancy that we 
have been talking as if we dilfered when we really are all in substantial 
agreement. All the same, it bas given rise to a very interesting discussion, 
and for that rea.son I did not want to intervene before. But now, I think, aa 
we are beginning to get a repetition of ideas, it might be of advantage if I 
suggested an opportunity for closing the discussion. • 

It i. not correct to say that we are merely going, to sit down and ,think. 
It is not correct to say that we have done nothing 110 far. The Govern-
ment ha.s been at work all-eady laying the foundation. to carry out 'the spirit of 
this recommendation, at any rate. We have already attempted to get out 
experts from borne to undertake a systematic survey of the atmospheric COll-
ditions of OU1' factories, especially with, regard to humidification and the 
quantity of cal'bonie acid in them. That, ifil a matter which will require a 
conHideraLle amount of l'eNearch wOTk of a detailed kind before we can 
und,ertake to lay down rules or to illf;ist upon a form of inspection that 
will be fair and eft'ective. It is for that l'eason that the Governmpnt 
hesitates to use anything more definite than the expl'ession u~e . in 
the Res()lution I have moved, We cannot move in these mattei'S at a moment'" 
notice. Thel'e is no use golloping if we al'e ~in  in the wrong dire(.-tion. 
There is no use taking any measures until we know that thezy are going t9 be-
e~ecti e and ~8eful. . . , 
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N ow the proposition before us is the establishment of a Government 
.ervice, especially charged "'ith the duty of sa.feguaTwng the health of workers. 
W ehave done a great deal all'eady in other ways in helping the workers, and I 
hope t.hat the ordinary Government health services will do a great deal more. 
But they are not IIpecially set apart for that work and for that work onl.\·. 
'Ve have been doing what we (lan in this direction and we are pushing on; 
but we shall not be able, before ~he next meeting of the International Labour 
Conference, to say that we ha\'e actually established a o ern e ~t service 
specially charged with this duty, and for that reason the Government has taken u. 
cautious line in the wording of this Resolution. If it will help lIr. J oahi, 
I am quite prp.pared, on behalf of Government, to recommend the Local 
Governments t" employ medical women to assist in the inspection of factol'ies, 
and whenever Government are able to do so, to employ whole-time medical 
lDP.ll. But we must remembet· that in this Assemblv that we <:8.nnot issue 
orders if the Lo('.a.l Governments have to pay the hill'. The Fac:tories Act 'is-
adminiRtered by the IJocal Governments and they have to pay the bill. It is 
all very well for us to pass Resolutions here, but it is not!lo easy for us to 
force 011r will upon the Local Governments. Under the Reform Bcheme 
they have a perfect right to do as they think best in such matters, as they 
have to pay the bill. We will recommend that on behalf of the ' Government 
of India if Mr. Joshi will withdraw his amendment. Or, alternativelr. if he 
Wl11 not, I will accept it. I don't mind which the ciifference between Ult l~ really 
negligible. 

Kr. N. K. Joahi : Sir, in view of the assurance.given by the Honourabl~ 
, Sir Thomas Holland, I shall not be right in pressing my am"hnd-

P... ment. But, in withdrawing it, I shall make one remark, The 
Assembly knows that we are now in the days of provincial autonomy. The 
provinces have come into their owu. I think it ill better that we should treat 
them with consideration. 

The amendment was, by leave; withdrawn : 
The question is that the Resolution, which runs as undet·, be accepted:. 

I Thi. A.llmbl! reoommenda to the Governor General in Council that be ahould 
examine .the p08libilitr of giving effect to the Recommendation eonoerning the establi.h-
ment of Government Health Service. adopted b, the General Conference of the Intcl'llationaI 
Labour Ot'ganization of th€' Leagu.€' of Nabons COnTilled at Washington 00 the '9th 
October 1919. ' 

The motion was adopted. 

RESOLUTION RR MINIMUM AGE OF ADMISSION OF CHILDREN 
IN INDUSTRIAL EMPLOYMENT. 

The Honourable Sir Thomas Holland: Sir, I beg to move the following 
BeIIolution : 

I Thi. A .. ambly recommenda to the Governor General in Council ...... 
(0) that he should ratify t.he Draft Convention fixinK the m\oimum age of admiHllioll 

of children in industrial employment adopted by tho General Conference of 
the International Labour Ol'ganization of the Ll'AgUe of Nations conVl'ned at 
Waehington on the 29th of OotObt>I' 1919, subject to thl' Jollowing 
reaerntionl 1-

(f' that it ,ball not apply to factories employing more .th,an 10 bllt le811 than 20' 
persona unlet. the Local Government RO direct, ; 

(iii that tranBitio~al regulationB .hall be made t'eKanling children betweeu'the agt"1 
of 9 and 12 , .. lrea ~ lawfully IJIIPloyed in factories. 

r 
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(b) that stepa ahould be taken to int1'()duce-in the Indian Legislature tho' legislation 

nooelllary to give effect to the Draft Convention all applied to Bl;tislt India by 
Article II thel'l'llf and subject to the reservation. above .tated.' 

Ifr, Harcliandrai Vishindas: Sir, in ()la.ulle (a) (I) do the words 'Local 
Government 110 directs J mean {Local Government otherwise directs'j doel! 
the Honourable Member mind my saying that? 

The Honourable Sir Thomas Holland: I don't mind. Anything for & 
peaceful Sa.turday afternoon. Mr. President, I wish to deal with just one or 
two points in regard to thill matter. Article 6 of the Convention is the only 
on4,l that really applies. It reads JoB follows: . 

• The provision8 of Artiele 2 shall not apply to India, but in India children undel' twelVe 
year. of age shall not be employed - ' 

(a) in Dlanufactoriea working with power and employing more thAi ten penon8 ; 
(6) in mines. quarriel. and othel' works for the ,xil·action of minerals from the 

I'arth; 
(to) in the' transport of ,passengers or goods, or mails, by rail or in the handling of 

goods at docks, quays, and whatTe •• but excludiDg transport by hand.' 
Before the Assembly votes on this question, it is fail, to .inform Members 

that onr enquiries during the past year have revealed some considera.ble 1'emst-
&nee to the propol!801 to raise the uunimum age from the present minimum of 
9 to the minimum of 12, Some employers urged the retention of the old 
!Dinimum of 9! but they are in a in~rity, and I confidently hope that in the 
mt.erests of chlldren th1s Assembly Will not agree actually to stop the clock. 

MOlt authoritieR seem ready to raise the minimum to 11 at once, and otbers 
suggest a lo~er minimum for children who succeed in paRsing &n educational 
qualification along the lines accepted for Japan. This suggestion is .open to 
the objection that the admission to a flLCtory should depend on pbysical rather 
than mental precocity. It itr, however, possible to preRCribe a reasonable 
standard of physical fitness. 

Tbere are two main groups of arguments against the proposed jump from 
9 to 12, and I will give you these as faithfully 80S I can 10 that I need not be 
&CCUsed of migleading the House. One ill that in some of the factories children 
form a considerable proJ)ortion of the labour-but not nearly 80 great, of 
course, lIB is the L'8.Se in England. ., 

But very often the proportion of children employed in factories is so great 
that any real change in the minimum age would upset the organisation of the 
fllLt.ory. And in some cases it might throw out of action a considerable 
amount of machinery now adapted to children's use, in textile factories 
especially. They are the prinL'ipal employers of child labour; but from what 
1 have 8een of textile factories, I am rather inclined to discount this argument 
a.bout the machinery being thrown out of employment, partly because, in tl~u 
reservation which we propose, we provide for a tran i~ion period transitional 
meallures allowing the children now employed lawfully to remain but pre rent-
ing Ilew recruits being taken in helow the age of 12. It seems to me 
therefore that, if we consider the nnmberof new reeruits that might be taken 
below the age of 12, the chane,es are that we al'e not going to upRet the 
fa<;t,ories to the extent tha.t would he apparent from the number of tlhildren 
now e ploye ~ We'are not turning out children from the factoriell: r willh 
we could do 110, But factorieM ought to adjust themselves to this gradual 
change in la.bour: it is not ta in ~a a.y & large body of labour but preventing 
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recruitment of new labour, And I think the factories. ought to be able to 
recut their organiRation and their machinery to suit this new standard. The 
principa.l textile area. eqJ.ploying children is Ahmedabad. There al'e very few 
children employed, I beheve, in Bombay and relatively few in other part:;; of 
India. But in Ahmedabad. we know roughly the pl'Oportion of children of 
diffel'ent a.geR who would be affected. Aocording to a return· which we had 
prepal'ed last yeal', -apparently u!.l pal' cent. of thtl children are between the 
ages of {) and 11. Between the ages of 11 and 12, about 20 pel' cent" 
while 21 pel' !leut. of tile chil r~l lie between the ages of 12 and 14. So that 
if we ado})t the ll-yea.t· minimum, Ahmedabad will ill time lose a.bout 'a. half 
of its child la.bou!. But it will only be done ra.~llally ; and if we .adopt the 
12-yoor limit, it \villiose roughly 80 pel' cent. of its chHd laboul', I put thos8 
figures before'you, becal1se I ,vant the Assembly to realise to wha.t extent they 
are iUClll'l'ing a tax on industries if they attempt to lix the limit of recruiting 
fOl' children to lie years as laid down in this Convention, Now the othel' 
<lhief argument that I have hea.rd is the fact that this new restriction will throw 
out children bttfore providing any primal'y edullation for them. Child1'en, it 
is said, will be thrown Qut into the sfa'eet and will be at. a loose end. Well, 
again, we must be careful not to exaggerate, They won't be thrown out into 
the street, but they will be prevented from joining the fa.ctoties in future until 
they reach the age of 12, Now, I think, it will be sounde,' to ,'everso this 
argument and give some idea. of what the effect then would be. P"imary 

u(~ation Acts have been passed in five provinces, Ever since I have been 
in India., I have he&rd·8, clamour fOt' pt'imary educa.tion, a.nd a.t last in HHS, 
I think, live Acts were passed in the pl'ovincial Councils for the adoption of 
prima.ry education by local a.uthorities. There ha.s been haste. no indecent 
haste, at any l'80to, in taking advantage of the facilities so gl'80nted. The 
10('8l authOl'ities seem to hesitate a good deal a.bout utilising the powers that 
are now at their disposal. Nor do I think it likely that ratepayers will be 
very keen on paying for education which will also steal f1'om tliem the 
c hea.pest form of their labour, If you htOp their labour first, we ma.y bear 
mOl'e about primary education in our industrial areas. 

And I fear that we shall not hear much more about prima.ry educa.tion 
until we have obviollsly on our own hands a body of children who deserve and 
wa.nt education, Tha.t is the side of the argument that I should like to sOO 
put be£Qre our philanthropic industt'ialists. It is no UFIC saying that until you 
CIUl provide primary education, the children are much better off in the mills, 
Unless yo·u tum them out of the mills; you will never provide primary educa. .. 
tion for them. It is hero that I think that some competent bOdy like this'· 
Assembly should try to force the pace, or nothing will be done fOl' our children 
at all. 

My pl'inoipaJ. reasou for urging an'increa.ae-e.nd a very serious increase 
I admit it is-in tho minimum age is due to the prevalence of very inaccurate 
certification. Under existing conditions, there a.re c81tifying surgeons who 

.. e,lUIomine children befol'e they are admitted under the 9-year minimum. '!'!tese 
surgeollR a.pparently al'e, like other human beings, liable to en, and Cl'l'O"S of the 
kind that they now make in dealing with children of 9-y"a.l'lI of age will be far 
more seriolls than m'rors made in .dealing with children of 12 years of age, For 
one rea!lOu: the certifying lIurgeonll will bave a. sma.lIer nl1mber of children to dt',al 
with, And, at that a.ge, whether a boy is 11 or a hoy iBIS is not 1'10 lIeriou8 a.f; whether 
he is 7-&1'1 we sometimes suspect they a.re now-or la. The etTOr on either !01ide of 
9 is a much more se.nous thing £01' children tha.n an error on either Bide of 12, I 

}' 2 
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aUI quite willing to admit that there is a good deal to he ~i  £01' the adoption or 
this minimum by slow stages. I am all«) quite willing to realise that there is 
.I!om(·thing ill favour of the argument used by the employers that to fix the-
minimum ft.t 12 will, to a great extent, di,,10('ate thei\" orgallil'atioJl. Hut J 
do feel th.at those of liS WllO have power to do so ought to force the pace, or we-
shall find that there will he I.l relllct.an~(' to prote(·t, the rdlildren. The children 
are not t'epreRellted here. 'l'hey have no l'epresentativell in any of the provincial 
Councils, a,nd thill ill 11 matter on which we a,re 4t liberty, I ~uppo e,-an  we 
will pllt this point before YOll ill the Factories Bill-to lay down the law aM to 
what the minimum age shall be with regard to the employment of chi1 l~ell in 
fru.,tories, Another point is thill, that 0$ thik limit hall been adopted by the 
IJeague of Nationll, and as it is ",till 10 weI' tha.n what it is in mObt oth~r 
countries in the world, I.think thatf01' the sa.ke of the self-resl!ect of India, we 
ought to .make a very l'erioUl; effort to try to· come up to the standard, that has 
boon laid down for us. When the 'workers of other countries have insiRted on 
a. higher level for tile employment of children in their farlories, I think it ill 
up to us to make a t;pecial effort to meet their desire to raise Ol1r minimum age 
to 12, and with that ill view, Sil', I f;trougly nt'ge this A!4sembly to snpport the 
l)1'oposal that this Resolution be adopted, and that the Government rna," be 
enabled to ratify tbis Convention of the Wa!4hington Confel"ence. 

The Honourable the President : The Resolution l'uns as follows : 
• Thi~ ASllembly recommende to tht, Governor Gl'llel'al in ('ouD~il- 'c 

(a) that lle should ratify tlls Draft Convention fixing the minimum age of admissiqp 
of children in induetrir.l employm8llt adopted by the General COl,lference of 
the Internationr.l Labour Organization of the J.eague of Nations convened 
at Wa.hington on the 29th of October 19H) 8ub ~ to tbe following resernr.. 
tionl :-

(i) that it "hall not apply to fl'l.10rieH omploying more than 10 but le88 than 20 
pertiODM unlesR the I.DCal Government ~o directs; .' 

(ii) that tranl<itionr.l regulations .hall be made regarding children beh'een the .agt"1J 
of 9 and 12 aln.>adylawfully employed in factorics ; 

(b) tI,at "tt'I'K IIllould be taken to introduce in th,' Indian c~.lature the legialation 
ut'l:ellNary to give effl'Ct to the Draft Convention as applied to British India by 
Articll.' 6 tht,rrofalld Rubjl'Ct to the re8('fVations above Htated.' 

'As the amendmE,'nt standing in the name of Sir J ... P. Watson t'OmE'1i first 
in order of precedenL'e before Mr. Joshi'1I1 1 (,'8,11 upon Sit· L. P. Watson tl) 
move biB a.mendment. . . 

Sir L. P. Wat80n ; .. Sir, I beg to mO\'e the following amendment to the 
Resolution Pl'OIJOS('d by the Honourable Member: 

• (1) That before claU/'e (a), lub·clau.e (1), the following be inmted, 'namely (i) that it 
.itall apply only to children under. 11 year. of age. 

(:I) That, tite prelent clause (a) 8ub·claufie (i), be re-numbered • (it).' 
- (3) That c1aul<l' (cr) ~ub clauRe (U) be re·numbt>ftd • (iii),' and that for the figures· .. 

• 12 ' in tbt lub·claullC tile figureR • 11 ' be lIublltituted.' 

Sir, I would like to say that I Hha;11 do my ~el'y utmost to make this short 
~pe('C l of n(~ shorter than I Intended In order to I!4COmmodate the 
Honourable Movet', Sir Thomas Hollalld, NO far as I call p088ibly go. I should 
like to make a confes.non in Vi(11V of cettain remarks that ha.ve been made by 
H(lnmlTRhlp 'Mf'mOOTIJ of this Assemhly. to-da.y. I bave to ronfest:: that I am 
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:an employer of labour, I have been an employel' oflaboul' for over thirty 
years' in India and during the whole of that -timel I think 1 can take credit 
to Dlyself'for baving taken a. deep a.nd sympathetic interest in that labour, 
particularly child tabou\', In the factories with which I am conneeted we have 
model vill8.ges for our work people on iI. nominal rent, We supply them with 
medicine free and with medical attendancel a.nd we teach their children free, So. 
that the jibe,;' at rich mill ownerR, though I do not ha.ppen to be oncl will not 
apply to mel I take it, I am making these Rtatemellts ill ordcr to convinee you by 
my ca.ndoul' that I am not actuated by selfish moth'es in bringing fOl'wal;a' this 
amendment, If I thought that this amendment was to be f01' the benefit of 
employers of 1a.hour only, I call assurc YOIl, I would 110t ha.ve brought it 
fOl'WlLl'd, I believe mY!lelf that it would be much more in the interests of the 
children themselves and theil' parents, W' e mllst 1I0t forget that this pa.1ticular 
Resolution mealis l.egislation for the poorer Indian labou1', becallse the men 
with more money would {lend their children to school and not to a factory to 
wOl'k, Now,.it must not be forgotten that the poorer people in this country 
frequently, at the best of times 1 find it difficult to make both ends meet, 
and without the assistance whieh thev l'tlCeive from these children they would 
probably not be able to make them meet at all, I consider that it 'ill most 
impOltant that this should not he rushed until we have got something to give 
the childrell in l'etm'n for what ,ve are taking away from them. Apart from 
these l~on i eration , I was under the in'tpressioll with the information at my 
disposal that Government were not perhaps .iustified in . atI~in  WI to recom-
mend the ratification of this dl'aft Con vention fixing the minimum a.ge of 
admission of ehildre11 in industrial employment at 12 years, .As Honourable 
Members are awal'e, under the existing law, no ehild can be employtld in any 
factory in this country unless he iR ill possession of a celiificate showing tbR.t 
he is 110t lE)HM than nine years of age and isJit for employment in a fa.cto1Y. 
Furthel'l 110 child can be employed ill any factory £01' more than seven hOlll'S 
iu anyone day, nOl' in any textile factory for more tha.n six hours a. day. 
Undel,the Factor,v Act of 1881, the minimum agll waR fixed at IItlVtUl ,Ve&l'I'IJ 

and thiR was l-aised.in 1801 to nine years. . 
. A fmther increase in the age waR eonMidereu by the ~'aetol'y Commission 

in } 9081 but they wel'e of opinion that it was not adviH8.ble to make any 
.altel-ation ill the age limit, No change WU!'J1 therefore, made in the FactolY 
A()t ofl 0 II. When the ql1eNtion of the age of admission of children to 
industrial employment was brought forward for discussion at the International 
Labom' Conference at Wa.shington in 19191 the Government of India said 
they did not propose to raise the age limit a.nd did uot contemplato making 
.ally changel although they were cOllsulting the Local Governments on the 
general qllestion of an a.mendment of the fa.ct.or'y laws. ~'l'o  the Bulletin 
issued to UII by the Department of Industl'ies and Lahour, we see that the 
question of the millimtlm age of employment of children was discussed by 
two Committees, whichl ou the evidence before them, were unable t,o fOl'ln any 
definite opinion, These Committees, t,herefore, recommended that the Draft 
COllvent:on should not be applied ,to Indial but that. the matter might. be 
·deferred to a futul'econference with a view to proposals being submit,ted by 
Government. 'fhat was the opinion of both Committees a&,' carl..ful 
consideration of the facts which were pla<led before them. But, in "pite of 
thill, the members of the Conference accepted an amendment which resulted 
in Article 6 being jnserted in the dl'8ft Convention. It is this Article that. I 
DO" take exception to, and I do 80 for tile reason. that it "88 evidently 
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allcepted by the Conference at the dictation of the Labour :Delegate from 
Great Britain, seconded by the Italian Workers' Delegate, neither of whom 
had any special knowledge of the conditions of child labour in India, and 
er~ly pressed the·a.mendment on the COnference with the view of bringing 
the in~~  r:ge of employment of ~hil ren in India. more into line with 
that obtaining In some' Weste,l'n countries. 

To my mind, 110 line can he drawn between the age limits in India and in 
other countries for the reason that oonditions generally here are sO dissimilar. 
. I should like to entio~ here the fact, which every emJ?loyer of labour 
in India. has noticed during the years that he has spent In the country. 
Boys from Q to 14 exhibit an extraordinary intelligence and an adaptability' 
to pick up their work and to learn it with rapidity. Curiously enough, after 
14 Years, after possibly they have 1,een married, there is a period of slackness 
and a lack of interest in their work. 1 am not making any definite statement 
as to the cause, but, it [Xilltll, and I say tthen that if the age limit is raised to 
12 we shall have two yeal'II' apprenticeship instead of five years as we are 
getting now. 

In spite of all this, that is to Fay, in "pite of their former statement. that 
they did not contemplate making any change, and in spite of the cit'cumstances 
in which the COD\'ent.ioll relating to· Jndia wall rushed through the Conference 
against the .ishes of the twt> Committees, who had specially considered 
the matter, the Government of India now come forward and aHk us to 
recommend the ratification of this Convention raising the minimum age limit 
of children to ) 2 instead of 9, as at present . 

. In the Dellpatch to His Majesty'll Secretary of State for India, datea. Delhi, 
15th Novembel' 1921), of which we ha:vve received a copy, the Government of 
ludia indicate tllat they I,ropose raising the age to 11 and then to ~. 
The)" do. this in spite of the fact that judging by the opinions collected by 
the Looal Governments there will be strong opposition .. to the adoption of 
12 as the minimun age limit. They ... y the opinions collected by the Local 
Goveruments are againllt rai in~ the age limit above 11. I f.&y, the duty of 
the Indian Government ill to give evel'y consideration to these opinion!! and 
not to override them merely from a ' natural desire to avoid alienating opinions 
abroad! 

1 n view of the fact that there is not yet any uniyerf alliy~te  of compulsory 
education in this COtwtry, nndel' which childl'CD can he forced to attend fchool 
up to the age of 12 yeal'S, I consider and I a.m sUI'e Honoul'able Membel'S will 
agree with me-tha.t it will be .. very great mistal.e for the Government of this 

. country to dose this a.venue of employment to children about 11 years of a e~ 
All we &re all awal'e, children of this age are more fully developed in India tha.n 
their brothel'&! and if f~l'  of similar age in most other countl'ies. In these 
other cOllntricFI, children have e\'el'y opportunity of attending lIehool, i~ fact, al'e 
compelled to attend lichool, whereas here the educational facilities fOl' dealing 
with t.bese children are setiously lacking. I, thel'Cfore, maintain, that in doing 
anythIng which will prevent children of this age from finding 8Uitable employ-
ment, Government are not acting in the interests, either of the children, Ot' of 
the people, 01' of the country. I therefore objec.:t to the age limit being railed 

'tn 12 a.nd have much ple&surein moving the amendment standing in my nanle. 
~ provides for the applica.tion of the Convention only on the undemanding 
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that it shall apply to children under 11 yean of .e, alld that transitional 
regulations shall be made regarding ohildren between the ages of 9 a.nd 11 already 
lawfully employed in factories. . • 

The Honourable the President: The following amendment has been 
moved: . 

'(1) That befol'e clause (a), Bub·clause (I), the following bc inserted, namoly : 
." 

(i) that it Ibn apply only to children under 11 yeal's of age. 
(2) That the prel8nt clause (a), sub·c1ause (i), be l'e-numbered '(ii).' 

(8) That clause (a), Bub·clause (U), bc l'e·numbered • (iil),' and that 101' the dgurea '12 • 
in that Bub·olause the figurel • 11 ' be substituted.' 

lIr. Rahimtoola Currimbhoy: Mr. President, the amendment moved. 
40 28 by the Honourable Sir L. P. Watson expresses, in my opinion, 

• .p,rI. the views generally Ilt~l  on this question by large employers of 
labour. The Ilonourable Member has put forwa.rd va.rious strong arguments. 
ill SUppOl"t of his amendment. I am glad to find tba.t the Honourable 
Member, Sir Thomas Holland, anticipated a.ll these arguments, and I found 
tha.t he wa.s not very keen either about the amendment or his proposition. 
Sir, I entirely a.gree with the Honourable Member who moved the amendment 
that it might not be looked UpOll with favour even by the la.bouringclasseB 
themselves, Some hardship these people might su:lter by the very facUha.t 
the avenue to employment is closed to those who are under 11 years of age, 

Sir, Sir Thomas Holland also suggested that the Assembly might desire to 
fall into line with other nations who have adopted thi8 age limit of U. 
In this connection, I would like to draw the attention of Members of this 

,'House tha.t India, through its representative, Lord. Sinha, agreed to abide 
by the Conventions or recommendations of tbis International Labour 
Organisation on this unde.rstanding, that pl'()pe~ regard is paid· 
to the industrial conditions prevailing in the oountry. Sir, I 
would direct the attention of Membel"s of this Assembly to what 
is happening in Japan, I submit, Sir, that the conditions prevailing 
in India. are different from those pl'6vailing elsewhere, and in this conneotion~ 
Mr. President, I feel that thu question of education is closely connected 
with the question of fixing the age limit. As Membe1'8 are aware, there is 
some sort of compulsory education in Japan. Some time must elapse 
before compulsory education is introduced into this country. And here I 
would try to remove the impression which is geDJlrally prevalent that large. 
employe1'8 of labou1' are opposed to compulsory education. Sir, it is to our 
own interest and it will give great pleasul"e to lal"ge employers of labou1' to 
see that compulsory education is introduced in this country, and the sooner 
the better. It is to OUI" own interest, I repeat, But at the saml! time we-
large employers of labour-do not wish to be told tha.t we should not 
engage a boy under 12 and thus force the pace of compulsory eduoation. 
We want to follow exactly what has happened in Japan. Let compulsory 
education be introduced and let this Assembly fix the age limit at 11 808 
suggested by the Honourable Member who has moved the amendnlent. If' 
compulsory education is introduced later on, then there is nothing to stop the 
Factory Act being amended later on, Sir, I wm quotefrom the Report of the 
Industrial Commission, over which tbe Honourable Sit Thomas Ht)l1and SG 
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ably presjded, and whose report is a valuable document to all those students 
who care to study these que,tions. Sir, the Industrial Commission reported a 
.follows: 

• The Dl'at thing to do il4 to intl'Oduce compulsol'Y education in &1'('1108 where it is fealible. 
applioable to all dailies of children and any oonsequential amendment of the Faetoriea 
Ad may then be considered .• 

I will also draw the attention of the Membel's of this Assembly that when 
this Convention was passed at the meeting, it was passed in opposition to a 
flub-committee which wall appointed to go (,'8.ref1111y into aU the evidence 
that was available. It was also paRsed in opposition to the wishes of the 
Government Delegates, and also the employers Delegate, Sir Alexander Murray, 
who, I (''8.ll Bossqre this House, a.pproached the subject with Bo good deal 
of sympathy, and his opinion in this mattel' ill entitled to a good deal of 
weight. For these l'aasons, Sir, I beg to S11}lPOlt the amendment moved by . 
Sir Logie Watson. 

Khan Bahadur Zahir-ud-Din Ahmed: Sir, Lefore J ca.me here, I went 
".34, to Kakina.ra., a great centre of the labour population, and I talked 

• P.ll.. with the parents of the children employed there. I may be 
pardoned for sayiug, Sir, tha.t these guardians of these children did not like 
any change at all; they look on this limitation of the ages of their boys with 
horrol·. They think we are taking away income from them at a time when 
they are suffering very much from economic troubles. 1'hotlgh I represent the 
:M:ussa.lman population of the Da.cca Division, still I. may tell you, Sir, that I was 
for the mst thirty years in the District of 24-Parganas and I worked side by 
side with these working classes and I am proud of it. I know their ways and I 
may tell you that the best friends of the workers are the e~ployer  there. 
They ha.ve been given first class houses, houses which any middle dass man 
would he proud to occupy. They have got free medical attendance; they have 
got many advantages which perhaps Bombay workers may not have; I· know 
nothing about the Bomba! workers. Hence I am for this amendment of Sir 
L. P. Watson. I may tell you, Sir, the workers themselves ·do not want any 
change; they rather prefer to keep the age at 9 year". There is one other 
thing beside, which I may tell you, Sir; and that is this: the certifying 
surgeons there are very strict men. }t'rom my own experience, I know, that 
they will always pass a child as 9 years old when he is nearly 12 or over 12. I 
saw some boyR treated as so in my presence--I was there for over 20 years-I 
knew their ages were entered in '>irth register-I was a Municipal Commissioner 
-~n  even when I produced the registers before the certifying surgeons, still they 
were so strict that they passed boys as 9 years when they were l'eally 12 or 
more. So ill Benga.l,· there are children much above 9 actually employed, 
though in the book they ~ re shown as g yea.rs or over 9 years. Then, as 
regards their work, Sir, they have to wait for some minutes before a. frame is 
fixed; then they are called upon to fix the bobbins. They play about for 
hours inside the mill, until the bobbins a.re full. On the whole, they have ver! 
light working hours. So I feel fol' these workers, as I was one of them. I 
therefore submit, Sir, that the age limit should not be raised at a.ll. If it ia 
raised at all, let there be a proper limit. 

Chaudhuri WaJid HU8ain: .Sir, I am quite Il~re that if the Ho~urable 
gentleman had been closely followmg the proceedings of the W ublugtou 
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'Conference, he would not have made the sta.tem-ent be bas ~.. On the 
other hand, he would have said that the Delegates of Government had asked 
for time to consider the question.· Thev did not oppose it. They only asked' 
for time and that time has passed. • 

With regard to the points whicll ha.ve been pressed hy Sir L.P. Wa.tson 
in support of his amendment, I feel greatly complimented as ·an Indian that 
a boy of 11 in India is a cleverer boy tha.n an English boy, but I am quite 
sure that the Universities Commissions which have sat time after time would 
have had something to say about this. However, I do not propose to go into " 
the details of that proposition all it is more or less immaterial. It is the 
physical side that is really more important, ,and I feel as an Indian as well 
as an official that there is a good deal to be done before we can say 
that we have done, enough to prevent the heavy· mortality that occurs 
jn the great industrial centres like Bombay, Cawnpore and other 
places. I rem em her to have read in one of the newspapers some time 
.ago that th!'l number of deaths from tubercular diseaKes in Bombay 
amounted to 0,000 in one year. Perhaps it was more, and a large number of 
these deathK occurred amongst the men working in the factories. I am quite 
sure my oountrymen realise that something has to he done to prevent this 
heavy mortality, and I feel certain that one of the means of stopping the 
mortality would· be to do all we can to see that the Indian labourer does not 
work under unnatuml conditions. A number of parents would no doubt oppose 
the raiRing of the age limit from Q to 12, hut how many Indian parents have 
opposed vaccination? If we had listened to the OPI)osition of Indian parents. 
I do not think we would have arrived at the stage a.t which we have arrived. 
We would have been still very backward ill education, in sanitation and in 
-everything else. Y Oll cannot throw out a measure simply because the parents 
are likely to oppose it. We have to see whether in the interests of children, 
whether in the interests of the country, it is desirable to introduce the measure. 
If it is, you have to take tlle position of a doctor who does not· listen to the 
patient and performs the operation in the belief thllt the patient will eventually 
bless him. . 

There is another "eason why 12 should be tlie maximum age and not 
11. The gentlemen who come from the profession of the Bar will re-

o member that in the Indian Penal Code criminal liabili tv doel! not 
arise' before the age of 12 in certain cases. Why? BecaUse inuulollY 
casel! a. boy of 12 is not 8Ullposed to nave attained maturity of under-

'standing. He is not prBijumed, at that age, to be able to discriminate be-
tween right and wrong, and what I regard II.fI a more important' point, 
his phlsica.l fa.culties are not fully developed at the age of 11. That iR 
why III some of the rulings of High COUltH, 011 certain cat!es, it has been 
held that a boy of 12 is not alwaYII sufficiently developed physically to 
-commit the offence of rape. I think there is a special significance in fixing 
the a.ge limit at 12. Sir Logie Watson haH }'ernarked that the conditions 
of the two countries are dissimilar. I quite agree with him, and that is 
why I think, that we ought to be more strict in this country than they 
are in European countries with regard to the age limit. We must 
remember. that the factory system is foreign to Indian conditions &lId 
unless proper safeguards are adppted it will result eventually in the 
deterioration of our national physique. I think it is a. national question 
as a low age limit will result in the deterioration of the health of the 
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children, and 1 aJn quite sure that we will be 'perfectly juatified in fWn, 
the age limit at 12' at least. If I were to 11x it, I wowdfix' it at 16. 
However, 12 is probably a safe figure &.s things are at present. If 
the oonditipns in India are different, as they really are, that ill a 
reason for fixing tM age limit higheT rather than fixing it lower than what 
it is in countries' like England 11' here 77 per cent. of the population li'V8 in 
cities and only 28 per cent. live in the villages. In those cold countries, .. 
large proportIon being for centuries accustomed to living in cities, and working 
in factories under (.onditions regulated by·the laws of sanitation and hygiene, 
the fact of a large number of people heing collected in factories does not 
result in so many deaths ,as it would in India. In the hot clim,\te of India, 
where urbanization of the population i. already resulting in serious loss of 
life, we should be very careful in fixing the age limit for admission to 
fat-tories. . 

With these remarks, Sir, I 0ppbse the amendment. 

Bhai J[an Singh: Sir, I rise to support the amendment put hy my 
40 ~ Honourable friend, Sir Logie Watson. I submit that it is in 
. P... the iuterests of the parents that the age limit should not be low. 

In India we know the sort of affection that parents have got for their children, 
and perhaps nothing but extreme poverty forces them to Bend their ohildren 
to factories; otherwise, perhaps no mother and no father would send his or her 
child to a ~tory when the child is helow 11 and I also submit that we have 
no right to remove parental control. It is to the interests of the parents 
that the age limit should not be raised a.bove 11, because, if the children are 
allowed to work in a factory, they, to a certain extent, receive a tl'&ining 
there and they grow up to be better men and are trained to lea.rn 80me 
industry. Now it has been mid that the children should not go to factorip.s" 
but what a.re you going to do with them ? 

The Honourable Mover of the Resolution bas said that we are not going to 
compulsorily educa.te the children and I see that my friend froQlBombay has 
said something in regard to the matter, but I would go a step further and 
sa,,!, that the a.ge of 11 is quite sufficient for a boy to finish hill prilDary 
education. 

The boy woUld stat't going to sohool at the age of five-at least in my 
Pro in~ they do so,--and under the prellent scheme, pl'imary education lasts 
for four years only, 80 that he would finish his education when he has attained 
the age of nine or ten. Even if he stalted his education at the age of six, he 
would. finish a.t the age of 1 ~. So, f~r. the purposes. o~ compulsory education, 
there IS absolutely no nece88Jty for l'&ISlDg the age bmlt of ,the boy above 11 
years. . Then there is anot11er phase of the question, and that IS, in what 
industries are the bOYf! to be employed, 01' which conditions apply in these 
circumstances? And, whether 01' not, they are injurious to the health of the 
boys? I think that these points should be made clear and that a distinction 
ahOuld be made as to the sot't of industries in whicll 1I0ys Mhould be employed. 

I also submit that because the Convention has been adopted in other 
,eouutriell, it il no tea.lIOn wby we allO should adopt it. 
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In India conditions are quite diiferent from those which prevail in otJ>er 
countries; this fa.ct is admitted and we sbould, therefore, ,take measures to 
remedy our particular evils, without regard to othercountriea. The cue is not 
on all fours with that of vaccination and education to which my Honourable 
friend, Khan Bahadur"Wa.jid Hussain, referred. Finally, I would draw the 
attention of the Assembly to the taCt that the amendment is not in the 
interests of the employer but solely in the interests of the parents and. 
ohildren, as it is intended to give the'latter the chance of an early industrial 
training. 

With these few words, Sir, I beg to support the amendment. 

Mr. J. F. Bryant: Mr. President, I move that the queetion 
4-58 P... be put. ' 

(The motion was pressed to a Division.) 

The Honourable the President: I may say for the information of 
Memhers that when a Division is challenged, it will be called fl'Om the Chair, 
and that then the bells will be rung for two minlltes in order to enable' 
Members not present in the Chamber when the Division is called, to resume 
their places. At the end of two minutes, the question will again be put fl'om 
the Chail' and thereafter the Division will be taken. . 

The Honourable the President: The origina.l question wa.s: 

, This ARBembly recommends to the Governor General in Council-

(a) that he should I'atify the Draft Convention fixing ehe minimum age of admi.sioll 
of childl'en in industrial employment adopted by the General ConfeRnoe of 
the International Labour Organization of the League of Nations convened at 
Washington on the 29th of· October 19~9. subject to the fol~ in  
reservations: 

(1) that it shall not apply to factoriea employing inore than 10 but lelll-
than 20 pel'Hons unless the Local Government BO directs; . 

(2) that tr'ansitional regulations lhaU be mado reKarding children between 
the ageR of 9 and 12 already lawfully employed in fact01;08 ; 

(b) that steps should be taken to introduce in the Indian Legislature tbe legislation 
necessary to give effect to the Draft Convention aa applied to British India. 
by Article 6 thereof and subject to the reaerva.tionsabove stated;' . 

linee which an amendment has been moved in the following sense: -
'(1) That befOl'8 clause (a). Rub-clause (1), the following be inB81ted. namely; 

(i) that it .hall apply only to children nndel' Jl years of age. 

(2) that the present clause (a). sub-clause (i), be re-numbered '(ii)'. 
(8) That clause (a), lIub-~lau e (if). be re-numbered '(iii)" and that fol' Ule figures' 12' 

In t.hat lub-claus8 the figul'CI ' 11' be lIubstituted.' 

The question iF! tha.t the amendment be madt'o 

The House then divided: Ayes 3:! j Noes 400. 
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Abdulla, MI". S. M. 
AlKlul Quadir, Maulvi. 
Ahmed .8ak.h Khan. 
Amjac1 Ali, lb. 
Baru .. , Srijut.l)ebi Char .. n. 
ClU'ter, Sir Frank. 
Chaudhuri, Mr. J. 
Cnrrimbhoy, Mr. R. 
Dalal, Sardar B. A. 
na., nabu Bra ~ Sundar. 
}'aiyaz Khan, Mr. Mahammad. 
FelT, Sir Uo fr~'y •. 
J,eejeebhoy Sir J amsetjee. 
Man Singh, Bhai. 
Maw, Mr. W. N. 
Mitter, Mr. N. (. 

Asjad-ul·la, Maulvi lHyan. 
Aiyer, SiI· Siva.8wamy. 
Avangar Mr. M. G. Mukundal·aja. 
Atryar, Mr. T. Y. Seehagiri. 
Bagde, Mr. K. G. 
B1'yant, Mr •• T.lI'. 
Cotillingam, lbo .• 1. P. 
("l'OOkRhank, Sir Sydney. 
Dentith, Mr. A. W. 
Dwal'kada8, MI'. J. 
Ghose, Mr. S. C. 
Ginwalla, lh. P. P. 
Gulab Singh, Sardal·. 
Habibullah, Mr. Muhamm&d. 
Hailey, Tho Honourable Mr. W. M. 
Holland, The Honourable Sir Thomas. 
Innt'I, Mr. C. A. 
Saran, Mr. Inar. 
Jatkar, Mr. B. H; R. 
.Toshi, Mr. N.,M. 

The oti~1l was negatived. 

AYES. 
Milra, Mr. PYlori La1. 
Mukherjea, Babu J. N. 
Neogy, H .. bu Khiti.h Chandra. 
Price, M.r. E. L. .. 
'Renauf, Mr. W. C. 

, Samarth, Mr. N. M. 
Sarfara~ HUHain Khan, Ill-. 
Sen. Mr. Sa.rat Chandra. 
Shab-ud-din, Mr. Cha\\dhuri. 
Sinha, Babu Adit Prasad. 
Sirear, Mr. N. C. . 
Sohan LaU, Mr. . 
Spenllll, Mr. R. A. 
Vishindas, Mr. Hal'cbandl·ai. 
Watson, Sir Logie Pirie. 
Wild, Mr. C. E. 

NOES. 
Kabraji, lil'. J. K. N. 
Keith, Mr. W. J. 
I.attht', Mr. A. B. 
Schamnad, Mr. Mahmood. 
~arthf, Mr. ~ran . 

Mltter, MI'. D. K. 
Mir A.ac1 Ali, Khan Bahac1ul'. 
Mudaliar, Mr. Samb&nda. 
Muhammad UU8l&in. Mr. T. 
Nag, Mr. Gil'ish Chandra. 
Norton, MI'. Eardley. 
Percival. Mr. P. :E. -
Raja. Rama Varma Valia. 
Rangacharial', Mr. Tiruvenkata. 
Sapru. The Honourable Dr. T. 13. 
Subl·a.mahnyam, Mr. C. S. 
SUbZPORb, Ml'. S. M. Zahid Ali. 
Yenkatapatiraju. Mr. B. . 
a~horn, Colon~l W. D. 

WaJid HUllain. !tho 

0·8 f.ll. 
)lr. N .•. Joshi :-Sh', I Leg to move the following 

ment: . 
• That ,Iub-clauae (1) of claullt! (a) of the Relolution be deleh·d.' 

amend-

Sir, Hub-clause (1) of clause (a) is that the COJlvention should a.pply to 
factoriell emplQying 20 persons and more, and it may apply also to factories 
employing 10 persons and more up to 19 if the Local GovernmentR so direct. 
My amen'elment is that this power of applying the Convention to factories 
employing 10 pel'sons up to 19 per"ons should not be left to Local Govern-
D'lents. That is the meaning of my amendment. ·If the· clause gnes a.ay, 
tbei:.c,mvention, as it stands, will apply to all factories employing 10 ~ on. 
and more. The difference between the original proposition and my amend-
ment ill indeed vel'y small. 'l'he Govel'nment want to leave it to the Local 
Governmenteto bring down the limit from 20 to 10. Now, you will naturally 
ask why I should propose this amendment whe'.l the Local Governments are 
already given power. The present Factories Act applies to aU £actori • 

.. 
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employing 50 persons and more, and Local Governments are gil'en l)OW(,1' to 
apply it to fact~rie  which employ 20 persons and more. 

But the Lo(:al oyern ent~ have made "ory very Rmall UKe of that po ~r. 
I do not know why, Pel'haps ·it may be that the Local Governments are 
under greater influence of the employer", of labour than the Government of 
India. But it will be Kccn \'ery ea..<;ily that the power given to the Local 
Governments by t.he prc\'iou.<.; Faetorics A(:t WaR not made tule of L" them at 
all, and, therefore, I would appeal to thiR. AMIOembl.,· not to leave t)le lowering 
of the limit to thet Local Governments on this o(~ca ion, But they Hhould 
pass the Con e~ltion and applr it to all factorie~ employing 10 perSOIlN and 
more. Now, 'the Go\'ernment tl,em80lvet; have admitted "everal timeM that 
there are greaterl'vill4 in t.he Mmaller f:wu>l'ies than in the larger ones, and; 
having admit.ted that, I do not know how they can leave the applieo,tion of 
the }'actories Act to the Local Government,,;. ' 

Sir, I bave got here Htwel'al quotatiolll'; from the GO\'(l1'llrnent Reports 
the e~ e  which fa,'our t.he A.ppli?"tion of tbel!'actories Aot to f~torie  
emploYlllg 10 pet'flons and more. I WIll only read, out of these, one. It IS from 
the Report of the Bom.bay It'aotory Commission of 1884. It runs as follows; 

• We are Itl'ongly of opinion that an factorit!ll, no matter what the number of hand. 
employed, in which .team, water or other mechanical powor is UllOO, should b. 
under regulation.' 

Sir, this makes it quite clear that the .I!'actory A(lt must appl."· to SmllUel' 
.factories, more so in their ~a e than in the l'&8e of larger factorieR. 

Sir, since I came to Delhi; I re~ei e  a letter from a collea.gue of mine in 
the .Servants of India, Society, Mr, A. V. Thakkar, who did not appro 't~ of 
applying tbe Fa<ltorieR Act to ilmaller factories. He no,!, writes to me thus: 

• On leeing one small factory here, I now chang!! my opinion. The new Jegi,lation 
should apply to factorietl employing 10 men .,nd morp.' . 

Mr. Thakkar iM an experienced man and, after seeing that f1l.(101'y, he 
changes his opinion. I thinK, therefore, ~be case for applying tbe Com'entioll 
to smaller faotories is Yery IItrong, and we should not, therefore, besitate to pailS 
the amendment which I propose, and J think that course iR the hetter conrse, 

The Honourable Sir Thomas Hollan~ : I wish to oppose this amendment, 
Ii 18 Sir, and for a very simple practical reaRon. I think it ill going 

• P.Il. too far, We made thIII reservation for 20 inlltead of 10, not 
because we did not believe with Mr. JORhi that there are more abuses in small 
factories than there are in otheTM. We know there are abuses in .. mall 
factories; but the whole queNtion is whether we can provide the inspection 
.taft to deal "ith the ab\lfoiell in the small factories. We ought to remember 
that the large factories are largely around big towns, and the matter of their-
inspection is relatively sim fIe, their boob are well kept and the lahour is clallRmed, 
10 tbat the question of proVIding necellHary inllpection in the caRe of large factories 
is relatively inexpensive. But, when we come to sma.ll facto!,ies, especially 
in outlying parts of India, the OOllt of iuspection runs up en ormoUAly. The 
Dumber of factories will iucrease to a very great extent; We' have 110 idea to 
.. hat extent; but certaillly ill reducing from 20 to 10 persons employed, we 
.hall probabl~ very uoh~ ore than double the number of factories to be 
in8pected. To. accept an amendment of this nature would really he equivalent 
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to opting a form of 'eye-wash'. The Loea.l o er~ ent  cannot 
poSllibly make arrangements for the efficient iDllpection of all factories employ-
mg as few as 10 persons, and, they will not ~e able to do so for some years 
to come. It is not possible to enforce a. provision of this kind without 
adequate inspection. It is an easy matter to till up our Statute Book with 
laws that read well a.nd look well from the point of view of other countries, 

, but we have to co\sider whether our Statutes eanbe carried out. The real 
test of administl'&tiou ill not the actual laws JlII'!ISed but the laws that are 
enforeed. If Mr. Joshi's proposal were earned, we might impress a few 
ignorant publicists, ]?roba.bly we should get a few cheap paragraphs in . the 
,English papel'S, but It would mean not more but le!!11 protection for the workerll. 
In that 'case we should have rio inspectors to protect the workers and the 
employer in the small factory would be at liberty to brea.k the law without • a.ny 
chance of being punished for it. We ha.ve plso to l'emember tha.t if we lay 
down a minimum of that kind here .we automatically put a charge on the 
Local Governments. Tha.t is one of the cOllsiderations that we have bad to 
take into account all through, The cost of the inspection will be borne by 
the Local Governments a.nd if we lower the number of persons requil'ed to 
define a factory, we increase the (lost of inspection for the IJocal Governments. 
Mr. Joshi has quoted, or l'&ther stated, t,hat Local Governments in the. past 
Itave been very loath to make use of their powers to extend the meaning of 
the term 'fa.ctory'. That is possibly true and pOKKibly ,also beca.use of 
economy. In future we propose to bring our factory down to 20, and to 
give the Local Governments power themselves to come down to 10. I do 
bope and I do feel that we can trust the Local Governments to carry out 
their responsibilities, as and when they a.re a.ble to do so. 

That is, that they will bl'ing down the figure to 10 when they feel it il 
necellSary to do 80 in the interests of the people. I think we shall be going 
as far as we dare go if we stop a.t 20 .. and then leave further extensions to the 
Local Governmentll. What'the Local Governments have not done in the past 
is not a guide to what they will do in the futilre. The Local Governments 
have ~en reformed. 

Rao Bahadur T. Rangachariar: Sir, I also rise to oppose this amend-
ment. It a'ppears ,to me that Mr. Joshi asks us to put on all the external 
a.ppearance of a highly civilised industrial nation when in fact we are not. I 
waut to encourage the growth of small Iactol'ies without any of the fetters 
which these various factory laws impose on them, We already. have revenue 
ofti~ial , forest officials, officiaJ,s of aU sorts, and we shl\o11 be adding one more 
class to the goJa.xy of people whom we have impol'led on the people. On that 
pra<.1;ical ground I oppose the amendment. . 

Sir Frw Carter: Sir, I also wish to oppose this amendment. I agree 
/i'lSwitb..Sir 'fllOms Holland tlttt luch a. wholesale i'eduction as from 20 

P .• , to 10 would throw a great deal more work on the Factory Inspec .. 
tion department than it could cope with, for it would bke a long time before 
the necessary inspection mlK'ninery could be hrought together to enable <aU 
per~onll employed in factories to be brought within the soope of the law. ' 

The Honourable the President: 'rhe Ol'jginal tle tio~ was read from 
the Chair, since when an amendment ha.l heen moved: 

• That Rub·clause (1) of clause (a) of the .Rc801ution be deleted;· 
',l'he motion was nega.tived. 



CHILDBEN IN INDUSTRIAL EHPJ,OnlEn. 

The Honourable the President: The question is that the following 
Resolution be accepted :-

'This Assembly recommends to the Govcrnol' General in Council-· 
(a) that he should ratify the Draf.t; Convention ising the minimum age of admission 

of children in induatrial employment adopted bI the General Conferonco of, 
the International Labour Organization of the I.eague of Nations convened 
at Waahington on the 29th of O"otobel' 1919. lubject to the following 
rcscrvations-

(1) that it ahall not apply to factories employing more than 10 but le'8 than 20 
pe1'SOnR unless the Local Government so directs j 

(2) that tran8itional regulations shall be made reglmiing children between tho agee 
of 9 and 12 already lawfully employed in factories, 

(b) that atep. should be taken to introduce ill the Indian Legislature the legislation 
necolsary to give effect to the Draft Convention a8 applied to British India by 
Article 6 thereof and subject to the reservations above .tated.' 

The motion was adopted. 
The AS8embly then adjourned till Tuesday, the 2200 February 1921. 
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